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LOK SABHA o arwEifaEar # wEAT qw &
Wednesday, June 7, 1889/Jyaistha 17, fa & ams a‘ qYT GOFTT AT AT
1889 (Saka).

The Lok Sabha met wt Eleven of the
Clock.

[MRr. Speaker in the Chair]
MEMBER SWORN

8hri Vikram Chand (Chamba).

ORAL ANSWERS TO QUESTIONS
foar sequet & arwafos A

* 331, S Wto Fo FamY : T
fowurt Wt aE @A A HAT F4T 6

(%) w1 wvwTe F1 a9 faqwar
#r Afs 1 e 7 7F Haww
w1 faa o a0 gfafraa #@ &
fad sgardr = 1 & o a%
frr semo wor avwerfaE A
TE ATAAN AT TH TG AR A e
oA T faRa; \

(=) =7 3% Harem 71 fq=
TARITH W TR F HIZW AL
Lac i O

forgy s ¥ wow WAt (s
WP | R ) (F) 21T ('), 5,
| ¥ o e A I "
fagg % fraffaa &1 o e #ré
#fy dfae & w17 9B ¥ wq-
=

st siYo Wo mywit : § woEF M
ag sgar g fF arefaar, ST
580 (Ai) LSD—1.

A AT W o wet 8, o
WA ¥H & #9447 faudw &) I
Y2 F TWHAW ¥ o1 A §1 oA
A FEOR gAY A ¥ wtw § ar
W AT ¥ F owda e ¥ gd
ATETX T TF FT q0qmit &F FT
ot f& arwfaear ar sfaar
AT Frr § et W owq ¥, 3
% Fx wfhwy wm #®) & dar
T ¥ fF 9T aw ww W oAEm
7E e W o 3% ag onfaaes
am @& ! gAT ST JORTe
a wraew w1 @ § AfFr dAw
AR &1 Ag mraT w3 ?

st WTTHA WU 9T ; f AT
qreg 7 e #fqam & wyees 25
"X 30 /T ATFRZ FEAT AGATE |
qEer AT w8 25/ § 5 aw
SqfFTal ®1, S FTT FV STTATT HT 9T
g9 ¥ WA ®F ¥ AEAT, HE0
F7A A FAX FA FT ARA g0
g gl @@ wTeT 30 ¥ §
f& ‘af ar wmr  gv wmwfe
g4 WeqEeEqEw a1 WAL
g9 &1 forqr deqrad A wgToAv
g gt &1 wigwe gem” gw
3 worer femr Afea fafe &t
oz & gt wfagm ® g1 wrwi
¥ WY g0 EW Ag /AEAT A w7
' £

oft wy form® : wemw agig, A
e wae st § 1 ag S g
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T W TATE FTAT ALY § | IFA N
wfaam A oo et § 99 w1 €AW
srEdfa g § | TweT F AWM W
ATH| HEqol F T FAA 6 qa7§
oM, UqZ §ATH qgF I A & | @A
og ¢ f& wa gt Tow gaf
t @ fedft W woRw @ g ¥
AT 9T A Heqd Wt § IA W
ORI WE ¥41 & T &1 9§ 9T
W gl w1 ®IE qag AE )
o fad @ @ & & w7

fgd |

Mr. Speaker: Let him put his second
question; he will himself ask that.

st wy ferdt : ot wEiEE, W
sreqr Hfod | wEAT  FREE ST
TV AT 2 ¥ "ag ¥ §) g
g 8 frdw e @ WA W
ooy i @fawm &1 #97 & g
t fae ¥ g@ oy ® O &0 W
qv T &1 ¥a far ag TeaAar
7 %) WU qg FO0 A w4y
@1 7§ f& gl feom adt de
& FT Ag =gy, AfFa gmE
A WO g7

&l WTTEA WY TN : [ATTE FTAT
WX TAATTH| FET §A AT HIH
® &M YW@ g, WO AEN
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werw  WERw, dfmam ¥ aqeex
30 ¥ ug foar mar § s

“frerr dwEl w1 gImar W
¥ wor fedr feasm #
fasz za wmarc ot fawz
& st f5 a@ed ar
wer 9T wfEw fe
WETREYF I & wAGH g1’

ot wy famd : woer faeww A
g o | oz weasl ¥ frdr sk
* art ¥ foar gar 2. ..

sft W W W - gw fEf
frafaarag & am & ¥ AN Fw
fomr gom & 39 %) qT aF Ad g2
wwd §, w13 ag fgg & MW T g av
wafawn & arw 9T waar PHfeaga & T
9, 9T % "fewm €1 g g Ay
| % wTa FY a1z e E ot dag
¥ fgeg gfrafee) faw & dag & v d-
g7 W4T 97 IF F1 7 §F g A ;AT
IR AITFIT A | qafay & gw
A 9T I AR T F F dfaar 5
QIO a6 TRy & AT S

st wy ferqd : A7 sEAEAT AT
w97 §, &, wewer wgiew, w19 ¥ syAeqy
AT § | ST FT qATH FaAr G
i, w19 ¥ | IFE A g @Y ag
fadz & arx & & arr oo
feg deqr o fear smar & W
wafew dear 71 g@ 1 gorror ag &
st aY ag wfaer & faars § 1T
azeq & aate qr fF foa & At §
1§ wrwETaATew wew § ¥ W9 IW
seqral ®' WA [T 3w wT AR,
I fardz waar fefesfiaT sy aw
T w€ | ¢ fay a1 A N wgen
AT ¥ @O AMAT FT ®
FJAATd TG A T I | W A s
¥ WO OC qOAT sgaeqr ffod )
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Mr Speaker: What is the ‘vyavastha'
here? If the questioner js not satis-
fied with the answer, let him say to
which aspect of the answer he wants
clarification,

it e fagyd arnddt : weaw wERT,

WY €4 N7 9 W6 &2 # q9f wry

g fr s aas ¢ ar 78
a1 frota searea T wra § A g1 wwar
agr 7 9 Faf gy wifgd

Mr, Speaker: He can ask for it.
Let the question go on. He can ask
the second question now.

ot wy fawd : qa) wEET WA
1 K¢ qF5a § 1 wfqary wE ana
L ARE R GRS

o Wo Ho EARIY : AT FATE FETAEH
fegiad 37 %Y waga1 #1¢ ot W
Amfe® A8 FT FFaAT, A T FWEIC
&Y €7 a1 ¥ TreATET ¥ qHAT §
T wAfG G4 G A garer fwar
£ WA F) qF fF W@ qaww
£/ IFTF1 Ffqa s /w4 § Ay
¥ 3w fe fire) &t = § afaw
faer 7t &1 s WifF a@wT =
ghezator § f ead arewarfawar ara
waar fade ad F w4 Qr | oW
HCHIT §F TFIT H7 AL FT gHaT
g @ A wregETfa® A § 39 9T A
sfaawa 1 g 7 "qHdr ?

sft sTTAm W AT ;e A,
1 w71 o TE FY @@ T wE@r
g ¥ ¥a ov gfaaw aft aar awy
& & afram & grad gt o §
qrft § M AT qrem Fr e g fE
gur AT § | T At waw ¥ fafw
fawrr & Tra S Y 1 ag v § A g Y
FAFAL ITEF AR ETAATHL 7 AY
w1 fafasgt #t 7w & wqarc 3w §
ag WY a1 A AT wwer vy &
ag 1t ?
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ot w ford o1 FrPret €1 T
war g ?

St srTey WY WY ;T § Oy
tfEgm afi gz ok §

S TRATE X : T TTHTT
A W1 g F w¢ & ag Froba fear drrr
TE AT { SaATRT WEATE §

st wrTeE Wy T ;& A
HIRIT FT A1T FTRTE |

Mr. Speaker: No, no. I will requost
the Minister not to answer that type
of question,

8hri Anbazhagan; With due regard
to the safeguarq of minorities, both
religious minorities as well as linguis-
tic minorities, whenever other com-
munal considerations are there ip any
institution or whenever the institu-
tions are named after certain com-
munities which do not come under
the purview of religious or linguistic
minorities, will the Government con-
sider a proposal to discourage such
institutions and discourage Govern-

ment's benefit and grants to such
institutions?
Shri Bhagwat Jha Aszad: Ii is a

hypothetical question. All that I can
say is that in respect of such institu-
tions where there are names starting
with Hindu or Muslim or Christian or
something of this type, we have been
advised that we cannot stop grants to
such institutions because  Article
30(2) says that we cannot discriminate
against any educational institution in
giving grants to these institutions. We
have already got the opinion of the
Law Ministry. That is why we can-
not do it.

Shri Anbazshagan: That is not my
question, My question is this, With
due regard to religious and linguistic
minorfties, will the Government come
forward to discourage or prevent the
other type of communal institutions
or institutions named after communi-
ties?
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Shri Bhagwat Jha Aszad: I think
it 1s the same question as before.

Shri Anbazhagan: I was referring
to cases other than those of linguis-
tic minorities. I do not know whether
Government have taken a decision
on such cases.

Sbri Bhagwat Jha Azad: I am sorry
1 have not followed the import of the
question. 1 thought that jt was the
same question as before.

Mr. Speaker: Could the hon. Mem-
ber repeat his question?

8hri Anbazhagan: The principle
expounded by Government is that
Government may give grants to insti-
tutions of minorities, with religious
or linguistic names. But about the
other types of institutions which are
named after communities or castes or
sects, may I know whether Govern-
ment will think of a programme to
stop grants for such institutions?

Shri Sezhiyan: Shall I explain the
position?

Mr, Speaker: I think the Leader of
his Party has explained it sufficiently
now,

Shri Bhagwat Jha Azad: It will
depend upon the institutions which the
hon. Member has in mind. All that I
can say is that on the basis of names,
we cannot discriminate. As regards
the, institutions to which the hon.
Member has referred, we can examine
each individual case and find out
what can be done.

Shri 8. 8. Kothari: I think we should
go over to the next question. There
are other more important gquestions.

Mr. Speaker: But tﬁose who have
sponsored this question think that it
is important. So, I must allow at

least four or five supplementary
questions.
8hri 8. S. Kothari: What is in a

name?
Mr. Speaker: At least four or five
supplementary questions must be

JUNE 7, 1967
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allowed. Only two have been asked
till now.

Shri Bedabrata Barua: Changing
the name of a particular educational
institution by the deletion of the word
‘Hindu', ‘Muslim’' or ‘Christian’ is
itself not an ideal, but the more impor-
tant question is whether such attempts
in the past had led to the reduction
of the communal feelings or am
increase of such feelings. May I also
know whether such attempts, when
they were made, were opposed or gup-
ported by the political parties, as, for
instance, when the gquestion came up
in regard to the Aligarh and Banaras
Universities?

Shri Bhagwat Jha Azad: As ] have
said already, there was such an
attempt, and we had brought forward
a Bill in this House as well as in the
other House, The Bill was referred
to a Joint Committee, When the Bill
as reported by the Joint Committee
was discussed in the Rajya Sabha,
Rajya Sabha changed the name to
Kashi Vishwavidyalaya. But even
that was not accepted by the Lok
Sabha. That is one instance where it
was not agreed to. The second ins-
tance where it was not agreed to was
in the case of the draft Delhi Secon-
dary Education Bill, 1964. In the Bill
as introduced before this House, we
had said that we should not
name a  school after a sect or &
caste, The Joint Committee on the
Bill however, accepted ap official
amendment to drop this provision as
it was not considered constitutional
These are two instances where things
have been considered already by ‘he
House and not agreed to.

Shrimati Lakshmikanthamma. A
distinction has been made between
religious and communal institutions.
In all the educational institutions, stu-
dents are not supposed to mention the
name of the community such as
Khamma, Reddy ete. Similarly, what
prevents the hon, Minister from abo-
lishing or not recognising the names
of institutions which are named im

" such manner as Khamma hostel, Red-
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dy hostel and so on, and from stopp-
ing grants to such institutions?

Shri Tenneti Viswanatham: The
bon. Minister was saying that he had
obtained legal opinion. Could he
place a copy of the same in the Table
of the House?

Shri Bhagwat Jha Asad: Ves,
<an,

ot gETmA et T qrAfg
W& o7 7 wfqam 1 foq ara &1 354"
fear @ 9q% eqw &9 & wmiT Wi ad
R W E | IAT NN FT AT A
W1 faotq fwar @ ag faodt uv faga &
QI 9T A afew wifa w17 Irefaat
& wrary 97 fra faeror Heqrat & 719
& fear ) & aaaa g fv 35 wmare g
WAz wfaur anet § ayw A AT
WATAMGF EATAT IAT FIA AT H7-
FIT &7 AFT T fAorg 78 47 1 &
HTAAT ATEAT g F dAw wewT
wfas iz da & T ga a7 § faarmg
&, a7 % arg anfx oYz 3onfa arss
am &, @0 6 71 ORA qFT HT
qfaged Fara Fr w19 fa=re F307 7

we

=} WrTAA W AR 0 AW OF
S aata & #7 ag w7 § fwfagras
AT FAT ATEHT T AT IAFIIFE
Fsrfem | FfFTommImaw e
W @ A gt ¥ wAs A Er Al
I8 qT favay § fasre Frar s 7w
g
wtaet afast sare: fowd wro v
¢ foror et ¥ FrEr Afwg wm
foar w1 o g T A aga A dur O
@Y T afe B2 dar g wegae few-
gt g g€ oY, BT ot ot I gTmT E
fir wfagr gard e § aras € & a7
gt g fr vy aowr A faar fear @
- Px wfgaw % dwma - fear ad W
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a’frfwtrr'r mmﬁmm
arfe Eam% ATHE WY, €7 A &
ATHFIAS [ qHTST T o1 /%

St W W W TE T qEY
g ArAflq arE 2 @ E 7

Y T Aww gy : W qgi o
1€ 7T @ A1 v o § W AT
I & awwmar g fF gw aw A
wifaat € 7 §, FATA § @ |
# straan wrgan g f+ fafws aesamal
gz wifaql & are a7 91 foreay Seqrd
qF @I TAF FOOT FAT g /G . ALY
€ e wifaai & wrow & gom, gq W
FATAT  Fr ATAET o9t §, qfe w@
AT ¥ TAF T4 Ay fFar T g e
agfra gz af sarg ? gfegray et
farsrar &1 91 gw e frgr §
Atz fawr w1 g F qafaw a3
T ATHN ® @y FTA 97wy faarg

i

s wTTER W s S gadT
sama 2 fagr & | I SwT w7 ATHAT
TR g AT F v g | we g
arqq A wfsargar &, 3701 § georw
FUAFTE | CF 957§ /I T a1 |
ot fam ard wrAf At & IR
=wre agr far o TR
vafas wifefas &t darc o
A1 ot ag g A T T g o

Naga Activities in Tirap Division

1889 (SAKA)  Oral Answers

+
374, Shri Bal Raj Madhok:
Shri A. B. Vajpayee:
Shrl R, 8, Vidyarthi:

Will the Minister of Home Aflalrs be
pleased to state: :

(a) whether it is a fact’ that the
hostile Nagas are busy meeting tribes-
men in Tirap Division of NEF.A, for
armed rebellion ltllnlt Gowrmﬁyn!\.
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(b) if so, the steps Government have
taken to prevent such an outbreak In
that strategic region? '

The Minister of State*in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) We are aware of
attempts to bring tribals of Tirap
under the influence of Naga hostiles.

(b) Suitable measurerg to check the
attempts of Naga hostiles to infiltrate
into Tirap have been taken.

8hri Bal Raj Madhok: In view of
the fact that the Tirap sub-division of
NEFA falls in the tri-junction of
India, Burma and Tibet and also con-
sidering the fact that there has been
a systematic propaganda by the
Chinese among the tribesmen there
that because their facial expression is
more akin to that of Mongolians they
are nearer to the Chinese than 1o
Indians, and also taking into account
the fact that no Indian from the plains
is allowed to go there—it is kept as
a ganctuary—are these not contribu-
tory factors enabling the Nagas and
the Chinese to play havoc with the
loyalty of the people in that area? If
so, what steps are Government taking
to prevent this kind of thing happen-
ing?

Shri Vidya Charan Shukla: It is
not a fact that Nagas and Chinese
have played havoc with the loyalty of
the people there., They have been
trying to extend their influence there,
but we have taken various measures
to check this and we have been quite
successful in this respect.

Shri Bal Raj Madhok: Il is known
that the Chinese did come into that
area, stayed there and then went
back. What have the security forces
and other Home Ministry officials been
doing there? We have an administra-
tion there with a high-sounding name.
Could they not find out whether the
Chinese came, stayed there sp long
and went back?

Shri Vidya Charan Shakl: No
Chinese came there.

JUNE 17, 1987
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ot wew fagrt weadt : ¥ oA
TR FATATT 9@l ¥ 7 wae wefwe g€
oY ofT w7 7 We gfear A gAY
warf fear o1 f& 3o i A
fefm¥da ¥ widt ok g9 fax
e A e afor ar ot 1 &
wrAAT ArEar g R s g sarar A
TRz We gfear ¥ om s A
wiferw #1 & f g wwTaTT I wEr
¥ foar ?

oft faererer qee : gw SV Y
% a1 A qar WO § v Oe-
fafrgme & oiv gwara ®r qw Fg
awd § s 91 g wra faee ag faege
Toa qY st waw feg ag & fas,
w7 ey, ak ar* § ofw qEaTe
A FT A

Shri R. Barua: From the answer
given, it seems that Nagas are operat-
ing in that area. Are Nagas as such
operating there or are they engaging
some people of the locality for their
purpose?

Shri Vidya Charan Shukla: Some
Nagas come from the adjoining area
of Nagaland. But we have tried to
check them and now we have been
able to do so. We do not allow them
to come there and subvert the loyalty
of the people there.

Shri Hem Barua. These Naga hos-
tiles are not only contacting the tribes-
men in Tirap Division of NEFA, but
it is reported that they are contact-
ing the Karens in Upper Burma a'so
with a view to establishing,  with
their co-operation, a Christian in!ie-
pendent republic of the Nagas living
in Upper Burma, the Nagas living '-_n
Nagaland, the Nagas living in Mani-
pur and the Nagas living in Assam.
And since the External Affairs Minis-
try which is in over-all control of
Nagaland affairs maintains only a
superficial contact, and it is the Home
Ministry that is responsible for pesce
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and security in that part of our coun-
try, may I know what the Home
Minister has particularly done to see
that the lawful or peaceful atmosphere
in that part of the country is not
transgressed by these Naga hostiles?

Shri Vidya Charan Shuokia: As 1
have said in reply to earlier questions,
we have taken measurey to check
them, and we have been able to check
them. We are at present dealing with
the limited question of Naga hostiles
in Tirap Sub-division of NEFA. Here
we have been successful in containing
their influence which they wanted to
extend to the tribals living in  this
sub-division.

Shri Hem Barua: I wanted to know
if they want to establish an indepen-
dent Christian republic. Do Gowern-
ment know about it, and if they know
about it, what steps have Govern-
ment taken to see that it does not
eome,

Shri Vidya Charan Shukla: As I
said, we are dealing with the limited
question of Naga hostiles in Tirap
sub-division, If the hon. Member puts
a separate question on the  larger
;nltter. we shall certainly look into
t.

Shrimati Jyotsna Chanda: In view
of the statement made just now by
the hon. Minister that no Chinese
came in that area, I want to know
whether the Government is aware of
the fact that Chinese women came to
the NEFA area just before China's
aggreasion and married tribal men
there and settled down?

Shri Vidya Charan Shukla: The
hon. Member is referring to some-
thing which might have happened be-
fore October, 1962. I am not at pre-
sent aware of any such thing.

Shri Hem Barua: That wag admit-
ted on the floor of the House.
ot wwowre e : ¥ S wEE
ward fs & arm @t Mawt AT
¥ g, I ag Ak ¥ Ak
fordt wowrc & s eew PR E 7 W
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FTETT &1 qg W Arqw ¢ f agt 0@
¥9 fwfevas frwada sz R €
ford go wix e dw Wt & @
g aTaE v §, afe g, t qwdaw
¥ gTeTTR wr st At § 7

ot frerrerTw e ot T AT
&% ¥ qarw §, IEH! goar faray W
fadw warag 2ad § | awr % dnw
qu-fafaror &7 water §, w7 swrery
AT | W A qW EOE F 5o waw
g §, faa & & o go ww-fafeor
AaQrecani s uraw

Shri Eanwar Lal Gup: What are
those steps, I want to know. He Is
simply repeating the answer that they
have taken some steps.

Shri Vidya Chmran Shukla: The
steps are: we have established more
check posts, we have intensified pat-’
rolling, and we have taken some other
steps which we cannot disclose in the
House because it will be taken ad-
vantage of by the hostiles,. We can-
not lay all those things before the
public, because that will be taken ad-
vatage of by the hostiles.

Shri Kanwar Lal Gupta: What
about the Christian missionaries?

The Minister of Home Affairs (Shri
Y. B. Chavan): The point is, he asked
whether some of these people go into
Northern Burma or China In
Northern Burma there are Christian
tribes there, among them also some
Christian missionaries are there. The
writ of that Government running
there is certainly a matter on which
I cannot express an opinion, but cer-
tainly some people from Nagaland and
other areas are trying to inflltrate
into Northern Burma and trying to
esteblish contact with the Christian
community there. I think there are
some foreign missionaries functioning
on the other side, I cannot say.

Shrimati Shards Mukerjeo: May I
refer to the answer of the hon. Minis-
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ter of State that as far as his infor-
mation goes, there are no Chinese in
NEFA, and may I ask him as to what
is_his source of information? 1Is it
only the intelligence of the Home
Ministry, or has the Minister taken
care also to find out from the military
people etc. who operate in that area,
because during the NEFA hostilities
we found to our cost that our intel-
ligence had failed miserably? May I
know if he has taken the trouble to
find out as to what is happening there
from our military people who are
posted there, or is he depending only
on Home Ministry’s intelligence?

Shri Y. B. Chavan: When we give
our assessment here, jt is naturally
evaluation of information recelved
from both the sources, military sources
and intelligence sources and the state-
ment is made on the basis of abso-
lutely reasonable information. One
need not normally go back te what
happened before 1962. We had learnt
the lesson, the very costly lesson from

them and they were not wasted on
us,

Mr. Speaker: Next question, 335,

Shri Hem Barua: 341 also may be
taken.

Mr, Speaker: Only tfm word ‘Mizo’
iz common to both., 335.

Escape of Mizos

+
*335 Shri Swell:
Shri Kikar Singh:
Shri Kolal Birua:
Dr, Karnj Bingh:
Shri Hem Raj:
Shri Sharda Nand:
8Shri J. B. Singh:
Shri Bharat Singh Chauhan:
Shri Ranjit Singh:
Will the Minister of Home Affairs
be pleased to state:

(a) the number of Mizos who have
entered into East Pakistan during the
last six months;

(b) whether Government have

brwlhtthia!othcmﬂeebftheaov-
ernment af Pakistan;
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(c) if o, the reaction to or the reply
from Pakistan Government in th#
matter; and

(d) the steps being taken to seal the
border to prevent Mizos from going to
East Pakistan?

The Minister of State in the Minls-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) According to
our information, Mizo hostiles have
been in econtact with Pakistan for
sometime, but it is not possible to
give the number of rebels who crossed
over the Pakistan during the last six
months,

(b) and (c). A number of protests
were lodged with the Pakistan Gov-
ernment demanding discontinuance by
Pakistan of the facilities given by
them to Mizo hostiles, but the Pakis-
tan Government have repeatedly
denied having provided any assistance
whatsoever.

(d) Defence forces have been assist-
ing the civil authorities to check the
activities of Mizo hostiles.

8hri Swell: The Mizo rebellion has
been there for the last more than one
vear. From time to time we get state-
ments from the Government saying
that the rebellion was breaking up.
The latest incident occurred on May
the 23rd when an ambush took place
on the Silchar-Aijal road, the main
line of communication almost for the
entire district, in which 16 of our
securitymen lost their lives. It would
go to indicate that far from the rebel-
lion weakening, it gained {further
accretion of strength and firepower.
May I know whether this is not the
sign that the Mizos have been receiv-
ing active assistance in arms, ammu-
nition and other ways from neigh-
bouring foreign countries?

Shri Vidya Charan Shukla: There
was an ambush in which we lost some
lives but that was an isolated incident
compared to the progress of our peace-
keeping operations, We have made
very good progress in that respect. A
good many Mizo rebels have surren-
dered to our security fortes end many
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of their important people have been
captured by us, whereas this js an
isolated incident. By and large our
progress towards eliminating these
Mizo rebels has been satisfactory.

Shri Swell: I am very sorry to hear
the reply of the Minister, He says
that the incident of May 27th was an
“isolated incident whereas reporig that
we get show that this is only the
latest in the series of such incidents
that have taken place. The complaint
of our security forces is that the Gov-
‘ernment does not give out the correct
figures of the casualties that they
suffer and the result is that the secu-
rity forces feel extremely reluctant to
go against the hostiles and may I
know whether the latest policy of ‘he
Government 5f moving the Mizo
villages into 19 centres and leaving
out wide areas of the district for the
operation of the Mizo hostiles is not
working against us?

The Minister of Home Affairs (Shril
Y. B, Chavan): 1 was trying to find
out the purpose of the question which
the hon. Member was putting. The
purpose seems quite obvious. He
wants to prove that the grouping
system is a failure, As ] had occasion
io explain this position on the floor
of the House, it is certainly one more
measure we have taken. So far, on
balance, I can say that this grouping
system has certainly given us certain
advantages, I cannot say at this
stage whether it has completely
succeeded or not, but it certainly has
given one advantage, that these Mizo
rebels used to take advantage of the
scattered population to terrorise them
and to take away their food and other
supplies from them, which is being
denied too them, and as a result of
this, the Mizo rebels have become a
little more desperate,

The ambush to which he made
reference is one of them. I know that
it is also one of the series of incidents
that took place, but when there is a
rebellion, ambush is certainly a part
of it. One has to learn to live with
it. Unfortunately in this particular
embush also, one of the aspects is this:
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as I said last time, an ambush has
certainly an element of surprise; m

- surprise attack is made as a result of

which some life ig normally lost, but
in this particular case, I must say I
have got all the sympathy for those
people who lost their lives, but tacti-
cally they were rather mistaken, and
they were rather negligent in their
job in this way, that if there is fear
of any ambush, the group that makes
progress does not move in groups; the
group moves slowly; moves on foot
and unfortunately, here, the whole lot
was travelling in vehicle which was
against standing orders as a result of
which they lost their lives.

About giving wrong figures, we
never try to conceal the figures;
wherever it is necessary to give the
figures, we have given the flgures;
here on the floor of the House there
cannot be wrong figures, because, we
can be held up for giving wrong
figures.

Dr. Karni Singh: The hon. Minlster
just mentioned that the Mizos have
denied any help being received from
China and Pakistan. I would like to
know if the Minister is absolutely
certain that no help is received by
the Mizos from China and Pakistan,
both for arms and ammunition for
their military training, and also
whether there is hand of any east
European country behind this?

Shri ¥, B, Chavan: [ think ydu
have misunderstood what I said.

Dr. Karni Singh:
Deputy Minister.

T mean ibe

Shri Y. B. Chavan: We never denied
it; Pakistan is giving aid to them and
those people are getting arms, etc,,
from Pakistan. We have said that
many times.

Dr. Karni Singh: The hon. Minis-
ter mentioned that the Mizos have
denied having received any help.

Shri Vidya Charan Shukla: It is
not that the Mizos have denied it.
I said Pakistan has denied that théy
have given any arms to the Mizoes, I
am sorry. .



3355 Oral Answers

Dr, Karni Singh: Then the ques-
fion has not been answered. My ques-
tion about any east European coun-
tries in this matter has not been
answered,

Mr. Speaker: It is about any aid
being given by east European coun-
tries.

Bhri Vidya Charan Shukla; No, Sir.

Shri Ranjit Singh: Since 1549 on-
wards up to the present time, since
the time of the cease-fire in Kashmir,
the army authorities have been recom-
mending that the only way to stop
ingress and egress at the borders, of
hostiles was to break the physical
contact of villagers from the borders,
that is, to create a depopulated zone
along the borders. We have through-
out heard in this House that the coun-
try there is a very difficult country,
that Nagaland is a close country,
meaning in military terms, that it is
overgrown with thick forests. So,
what steps has the Government taken
to create such a depopulated zone in
order to break physical contact of the
people there in the border and what
considerations has the Government
given on this recommendations of the
security force?

Shri Vidya Charan Shukla: We are
not dealing with Nagaland in this
question. We are dealing with Mizo
hostiles. As we have already stated,
we have undertaken measures to
recruit villagers along the Silchar-

Aijal road, and that has proved
successful.
Shri Ranga: He asked about the

depopulated zone and
steps have been taken,

8hri Vidya Charan Shukla: We are
dealing with the Mizos in this ques-
tion.

8hri Kanwar Lal Gupta: Once you
have allowed the question, he should
answer the question.

8hri Vidya Charan Shukla: There
was no proposal of that kind.

S8hri Hem Barua: May I know if
the attention of Government was

whether any

JUNE 7, 1967

Oral Answers 3356

drawn to a radio broadeast by Peking
saying that the Mizo rebels have
successfully revolted against the
Indlan Government, which means an
encouragement to the Mizo rebels to
rebel against the Government and
which shows the diabolical hand of
China bebhind this mpve? May I
know if the Government have any
knowledge of that broadcast and what
steps Government have takén to see
that the Chinese help js not allowed
to create another problem for us in
Mizoland, as has been created by the
Pakistani help at present?

Shri Y. B. Chavan: Chinese are
certainly interested in subverting
India, We know that any trouble in
Indian territory anywhere is an
opportunity for them and they propa-
gate about it. So far as this matter
is concerned, there is no direct con-
tact of the Chinese in the subversive
activities with the Mizos. But the
Chinese possibly might reach them
through Pakistan. I am not eliminat-
ing that possibility. Therefore, what
we have to take care is to see that
Pakistan does not succeed in contact-
ing the Mizos and helping them.

Shri Hem Barua: It is reported that
Mizo hostiles go to Dacca in East
Pakistan and there they meet the
Chinese diplomats.

Shri H, N. Mukerjee: In view of the
Home Minister's repeated statement
in the House that problems like that
of the Mizos have to be solved by
persuasion and mutual understanding,
because after all, in spite of their
being hostile—many of them—they
are our own people, may I know why
it is that he is not examining the idea
of the regrouping of villages,
which, while it may bring us some
advantages in the military operations
against the hostiles, would alienate
completely the sympathy of the local
population, because that is what exact-
ly happened in the case of Malaya
and South Vietnam where the British
and the Americang were ftrying to
operate on that principle? May I
know whethey the minister will exa-
mine this matter and take steps which
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would not alienate the sympathies of
those Mizos who are not at present
hostile?

Shri Y. B. Chavan: Before we give
up this regrouping, we want to con-
vince ourselves exactly as to what
will happen. He himself said that I
am emphasising on the political aspect
eand winning the cooperation of the
local people is the most important
factor. I find that although in the
Initial stages the regrouping of vil-
lages was resented and resisted by
the local people becauge of certain jn-
convenienceg involved, they are com-
Ing round now,

Shri Hem Barua: They have wel-
comed it.

8Bhri ¥, B, Chavan: I personally feel
that this scheme should be given a
fair trial. Before it is completed if it
is given up, really speaking we are
not learning anything. I do not want
it for the sake of the scheme. We
will work it but for some time and see
what are the advantages ang disad-
wvantages, We are trying it for the
first time with that determination in
Mizoland. We starteq doing it in
Nagaland and possibly we gave it up
rather too early. I do not want to
feel later on that we gave it up too
early. If we want to give it up, it is
much better we do so after a fair
trial.

8hri N. R. Laskar: The Mizo hostiles
do not confine themselves to the Mizo
district, They have come right up to
Cachar and the plains. There are so
many incidents. I would like to
know if Government have any defi-
nite programme so that at least the
people in the plain districts may live
peacefully on the border.

Shri Y. B. Chavan: Naturally some-
times they do come down to the plains
fn their violent activities and some-
times they loot some villages. The
only thing that can be done is to
tighten the protection arrangements
tn the plains possibly with the help
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of the local leaders and allowing the
people also to organise themselves in-
a better way,
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Mr. Speaker: No answer need be-
given.

Shri Eanwar Lal Gupta: Last serial
number may be given.

Shrl Samar Guha: May I know
whether the hon. Minister js aware
that very recently Pakistan has sent
200 Mizos and Kukis after giving them
training in a camp situated in Sylhet
and another camp situated in Cox
Bazar near Chittagong under the:
leadership of Dem Khosai, and these
200 Mizos and Kukis have taken pos-
session of a hill area called the
southern hill area and started plun-
dering there? May I know whether
the Government is also aware that in.
these two training camps that Pakis-
tan has established Chinese guerilla
experts are being utilised for giving
guerilla war ftraining to the Naga:
hostiles and Mizo rebels?
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Shri Vidya Charan Shukla: Actual-
iy, Sir, Pakistan has established more
than two training camps for the Mizo
hostiles. It is also a fact that recently

a group of Mizo hostiles came back
from Pakistan.

Mr. Speaker: What
Chinese? He mentioned
Chinese giving them training.

Shri Vidya Charan Shukla: Some
Chinese instructors were noticed in
those two camps.

An hon. Member: What was done
when they were noticed?

Mr. Speaker: Order, order.
€0 to the next question.

about the
about

Let us

Anti-National Activities on Rajasthan
Border

*336. Dr. Karni Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that recently
some people living in the border Dis-
trict of Barmer in Rajasthan have been
indulging in anti-national activities in
collusion with Pakistanis across the
border; and

(b) if so, the steps taken to
these activities?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) Does not arise.

Dr. Earni Singh: Sir, 1 admire the
hon, Minister for his brevity. May I
know whether it has been brought to
the attention of the hon. Minister that
during the Indo-Pakistan war a
twenty-mile belt of the border along
Hajasthan and Pakistan was cleared
of the fifth-column activity that was
taking place, and whether this belt of
area, what we might call as denazi-
fied area, still continue in the present
form or have the inflltrators and
fifth-columnists returned back?

Shri Vidya Charan Shukla: No, Sir.
1 do not know to Wwhom the hon.

check
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"Member refers as fifth-columnists, but

some people who migrated to Pakis-
tan during the hostilities did come
back. They have been arrested and
they are being prosecuted under the
law by the Government of Rajasthan.

Dr, Karni Singh: Has it been
brought to the attention of Govern-
ment that during the Indo-Pakistan
war the fifth-column which I referred
to, and which had operated between
India and Pakistan on the Rajasthan
border were cleared by the Indian
army at that time and they were
allowed to come back because certain
Ministers of Rajasthan whose consti-
tuencies were on the border did not
allow the Central Government to see
that these fifth-columnists were kept
out?

The Minister of Home Affairs (Shri
Y. B. Chavan): May I say, Sir, that
these questions are loaded questions.

Shri Surendranath Dwivedy: You
must take the load of the Member
also into consideration.

Shri Y. B. Chavan: In order to take
it 1 must say that it is loaded. It is
not a fact that the whole area was
full of fifth-columnists. To say like
that would be a wrong thing. There
was no question of the area being
cleared. Certainly, as it happens in
the border area, sometimes the popu-
lation migrates to both sides, and it
happened here also. Some Muslim
population did go to the other side. I
am not prepared to accept the posi-
tion that the entire Muslim popula-
tion are fifth-columnists.

Dr, Karni Singh: I never insinuat-
ed them. Sir, I stand to correction.
1 only said “certain fifth-columnists”.
1 did not say whether they are Hindus
or Muslims.

Shri Y. B. Chavan: I am making
my point clear and when I make my
point clear the hon. Member does not
like it. The hon. Member himself
said in a vague manner that every-
body who went to the other side were
fifth-columnists. It is not true. Cer-

tain people did go to the other side,
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#ome of them came back and those
who are suspected among them are
being proceeded against.

Dr. Karni Singh: The fifth column-
ists are functioning within the coun-
try. They are not going to Pakistan.

Shri S. 5. Kotharl: May I know
whether the Government will deal
firmly with traitors and saboteurs who
are indulging in anti-national activity
in collusion with Pakistan instead of
showing a soft, fatherly and vegetarian
attitude towards them?

.8hri Y. B, Chavan: The Govern-
ment is a responsible body ang it
normally takes a firm attitude. But
in order to be firm one has to be
reasonable also. But I do not see
why hon, Members should feel. .

8hri 8. S. Kotharl: [ wag referrmg
to traitors and saboteurs,

Shri Y. B. Chavan: With that type

of people Government has always
been and will be firm,
Shri Hem Barua: Sir, ihe word

‘vegetarian’ should be expungeq be-
cause it is an insinuation that vegeta-
rians are weak when in actual fact
they are great fighters,

ol qEAl TW AW . TEEIH
& AT g av ofeme § arET 97
Y A wy & Awr I frawa &
ot # P &, T A fewed @,
& arar arEanE v wfeam & ged
¥ a7 w3 fewwAl @1 @ oA
w1 que fear mar [9=d 97 & Y
adrT g7 gt o gman faw sy arfa-
AT AT TF AT &, TE IO A W7 |
¥ Srar srgaT g i s A gR aeE
# xxr e faar @ ?

& T ww T 97 & faw
FITTA S T ez T AL g )

s faewew qew . wifow w5

g

JYAISTHA 17, 1889 (SAKA)

Oral Answers 3362

Shri E. K. Nayanar: There are
newspaper reports that peace corps
volunteers working in Rajasthan are
giving secret reports to Pakistan May
I know whether this is correct? As
it is dangerous to the security of
India in the borders of India may I
know whether Government have
taken any precautions against the
peace corps volunteers?

Shri Vidya Charan Shukla: We are
not aware of such a report.
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Shri ¥. B. Chavan: I would like to
make it clear that nobody has sug-

gested that ammy pushed out any
people. It is not a fact, Army has
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not pushed out any people from this
side or that side. When the conflict
started, out of fear, out of a sense of
a place of protection they naturally
moved. Some people came to this side
and some people went to the other
side. So, there was no question of
Army deciding who were fifth-
columnists or who were not Mffth-
columnists because they had not push-
ed out any people, Secondly, that is
not the suggestion of the hon, Mem-
ber who put the question or the one
who answered the question and I
want to make it clear, even though
by implication he meant that, there is
no question of removing them from

the border, (Interruption).
Dr. Karni Singh: On a point of
clarification . . . (Interruption).

Mr. Speaker: He has not answered
your question now.

Dr. Karni Singh: I think, he mis-
understood it. I rise on & personal
explanation.

Mr. Speaker: It does not arise now.
Dr. Earni Singh: The hon. Member

there referred to Muslims——(Inter=
ruption). t had nothing to do with
Muslims. The fifth columnist is an

expression which is understood...-
(Interruption).

Mr. Speaker: Order, order. I would
request both of you to sit down. The
whole House has understood it.

Dr. Karni Singh: That has nothing
to do with Muslims....

Shri Abdul Ghani Dar: Mr. Speaker,
Sir,....

Mr. Speaker: No please.

Shri Bal Raj Madhok: In view of
the fact that Indo-Pakistan border in
the west has become alive and in
view of the fact that we cannot afford
to take risk or chance where coun-
try's security is involved and also in
view of the lesson of the last war
when certain things happened on the
border, certain fifth columnists helped
the enemy, may I know whether Gov-
ernment is considering the suggestion
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made by the Security authorities that
a depopulated zone be created on the
border to eliminate physical contact
between the fifth-columnists here and
on the other side so that in future
infiltration may not take place and in
case of war, Pakistan may not have
that facility which she had last time.

Shri ¥. B. Chavan: I think, the
whole thing is being looked at in a
rather wrong perspective, There can-
not be a completely depopulated zone
all along the border. It is an impossi-
ble thing to conceive of. In certain
strategic areas, it is in the interest of
the population themselves to remove
them. Certain suggestions were made
but 1 do not propose to discuss them.
(Interruptions).

Mr. Speaker: Order, order.
you may kindly sit down.

All of

Neither the questioner gave a com-
munal calour nor the Minister gave a
communal colour to it. Fifth colum-
nist does not mean Hindu or Muslim
or Parsi. Why give a communal
colour to it? This is very unfortunate,
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qata g1d € e qEeran fegs #fen-
firezq § WYT ymwdr A agr €
gl qEeAmEt 7 far qegar awd
g ¥ & ez fear wm@r g w7
g A qEANA N AT L. L
e &5 g4p Gyp g 0 ]
opilelas ylis & 2 g LT
ot s Wyl weske Wy
f‘d.,‘(l-.” 'JULH-'#‘JB

[. l!owd-k’ h"'wLL-.

Mr, Speaker: Order, order, We go
to the next question.

Shri Badruodduja: When the Maha-
raja Karni Singh referred to fifth
columnists did he mean those thou-
sands of Muslims who were put
behind the prison bars during the
Indo-Pakistan conflict? Did he mean
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that those were also fifth-columnists?
I can appreciate the stand of the hon.
Minister; he may not make a distinc-
tion between one community and the
other. Does the Maharaja refer to
those thousands of innocent Muslims,
who for no rhyme or reason, who
were put behind the prigon bars
during the Indo-Pakistan conflict? Let
them have courage to appear before
the court of justice....(Interrup-
tions).

Mr, Speaker: Order, order.

Dr. Karni Singh: On a point of per-
sonal explanation, Sir ... (Inter-
tion). There is no question of any
community; it may be any community.

Shri Bal Raj Madhok: Why is this
communal propaganda being carried
on? (Interruptions).

Mr, Speaker: Order, order. The
Minister has categorically said that
there is absolutely no communal
colour to it. You have said that; the
Minister has said that. I do not know
why there is any misunderstanding.

(Interruption). Let us go to the next
question.

Shri Jyotirmoy Basu: 750 Muslims
were put behind the bar . .. (Inter-
ruption).

Mr. Speaker: Again, you are adding
fuel to the fire ... (Interruption).
Order, order. Shri Ram Sewak
Yadav.
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- Mr, Speaker: No, no. Order, order.
Next Question.

Pak. Inflltration

+

*337. Shri D, N, Patodia:
Shri Prakash Vir Shastri:
Shri Jagannath Rao Joshi:
Shri Hokam Chand Eachwai:
Shri Ram Singh Ayarwal:
Shri Eanwar Lal Gupta:
Shrimati Tarkeshwarj Sinha:
Shri Sharda Nand:
Shri Bharat Singh Chauhan:
Shri Ranjit Singh:
Shri R. 8, Vidyarthi,
Shri 8. C. Bamanta:
Shri A. K. Kisku:
Shri 8. N. Maitl:
Shri Tridib Eumar

Will the Minister of Home Affairs
be pleased to stu_te:

(a) whether it is » fact that the
imfiftration of Pakistani nationals in
#he border States continwes unabated;
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(b) whether Government have made
any assessment of the Pakistani infil-
trators across the borders during the
last three months; and

(¢) if so, the number of infiltrators
and the steps taken to prevent further
infiltration?

The Minisler of State in the Minis-
try of Home Affalrs (Shri Vidya
Charan Shukla): (a) No, Sir. The
infiltration is now on the decrease.

(b) and (c). The number of infil-
trators was 998 during the three
months ending April, 1867. Border
patrollng has been intensifieq and
greater vigilance is maintained by the
border outpost staff.

Shri D, N. Patodia: In a statement
issued by Mr. Chaliha, Chief Minister
of Agsam, on 1st April 1967, he has
mentioned, . ..

Mr. Speaker: Order, order. There
is so much of noise, We have gone
to the next question. That contro-
versy cannot continue like this. The
other members also must have a
chance of putting questions and get-
ting answers. We cannot have dis-
cussions like this. It is not proper.

Mr. Patodia,

Shri D. N. Patodia: The Chief Minis.
ter of Assam stated on 1st April 1967
that there were still 75,000 infiltrators
in the State of Assam alone, Over
the past several years we have been
taking several steps, we have been
giving various assurances that some-
thing effective will be done, but it ap-
pearg that the Government is not
capable of taking any effective steps.
These persons, in the shape of infiltra-
tors, are coming to our borders, they
spy all over the country, try to brain-
wash the people on the borders and,
in fact, they create panic in the coun-
try. What effective steps does the
hon_ Minister propose to take now in
view of the fact that the steps taken
in the past were ineffective?

Shri Vidya Charan Shukla: It is not
correct to gay that effective steps have
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not been taken. As I have given the
figure, the inflltration has been check-
ed and it is on the decrease. We are
«ontinuously watching the situation
and if any additional measures are
necessary, we shall definitely take
them to further put a stop lo it.

Shri D, N. Patodia: Even today the
fotal number of infiltrators i near
about 75,000 in the State of Assam
alone. These infiltrators cause lot of
«difficulties in Nagaland and Mizo
Hills also,

Shri Vidya Charan Shukla: A cer-
tain number of infitrators are still
‘there, but we are making every
attempt to send them back to Pakis-
tan.

Shri D. N. Patodia: What is the
mumber?
Shri Vidya Charan Shukla: 1 will
require notice for it.
t gETE T i,

# gz wren argAr FfE smoamw &
wialT €9 7o Al a4t I
FY FAH o7 THAFT I FG gZA
AT 7797 A 99t &9 § | 7'y gar
;T AT 9AFT oA Fewr fea
g oY WA TN F 1 e osOw
far o §7

it faerraroo g ¢ Az wradt
Freq gAER a7 F vmn v gwir ¥
At #Fgae gET AT

st ST A 2 T ar A
@l F ey 2 R gy foom ®
o sgwa

‘Mr, Speaker: He has no information.

ot wrRTg wa WS W
% qIF gHG A FAAT 50,000 HOT
9% Terd @ ¥ d7 ¥ arfeem
T Y ¥ g qag faaw
390 (Ai) LSD—2.
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feomar ot fs et aifew oy foar
IAM @ ¥gA F AT W A
v feTgaT afve mar s gwa
I W WIS FTET aw W &
FHAE ot T T s af g ar §
AT AEaT g OfF ogEwT sar wTer
27

The Minister of Home Affairs (Shri
Y B. Chavan): It is a fact that
large number of people who had
crossed over to Pakistan are coming
back; most of the families are trying
to come back to their lands and
homes. But it is rather difficult to
take any very effective steps to stop
those families from coming over;
when women ang children start com-
ing back in such numbers, it is rather
difficult to stop them. But the sus-
pected among them are being proceed-
ed against legally,

st F¥H W WYY @ HEAIG
w7l A1 Twgr {6 gH wwa ¥ Aifew
Aoy A g A Ewd § | 90y
A TR BT AATE IWA q@ O
cmr ¢ fw fead oifeerh qadfed
A g & oy dm wEAT A
g WEAT FHAY qAATE AN |

Shri ¥. B, Chavan: Particularly in

regard to Assam, I require notice, be-
cause unfortunately I have not got
that information with me just now.

o\ R W WYAT AT AT
T TATA & | TH TUA | ATF g7 797
2 fr ag R wE d AR F Af )
ot frEF A {d & g A
v Wi d foad q@efed w1 “Rra
# 19 mgrea 9 qa g E AN
¢er 721 AT A Wl TF AT
IR W S f& s # sor
Ferar gt &1

oft querm T wgw: ¥ qawT
Ta: @ g
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Mr. Speaker: Now, the Question

Hout is over. Short Notice Question.

Shri Eanwar Lal Gupta: I want to
ask a question. ...

Mr. Speaker: I am sorry, We have
to take up the Short Notice Question
now.

S5 N W GHYW W
 WERE, g RIS e AT qaT
T ¢ TEw gaT @ freem
Ty |

Mi. Speaker: I think the hon, Minis-
ter has no reply to it just now.

SHORT NOTICE QUESTIONS

Supply of paddy seeds to Blhar

B.N.Q. 8 Shri Beni Shankar Sharma:
Shri M. L. SBondhi:
Shri N. 8. Sharma:
8Shri Onkar Lal Berwa:
Shri Bhri Chand Goel:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Bhri Sidheshwar Prasad:
8hri Kameshwar Singh:
8hri A. Sreedharan:
Shri Shiva Chandra Jha:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the quantity of paddy seeds in
tonnes asked for by the Bihar Gov-
ernment from the Central Govern-
ment;

(b) the quantity of paddy seeds in
tonnes supplied to them so far and
the quantity which is yet to be sup-
plied; and

(c) whether immediate arrange-
‘ments are being made to supply them
the remaining quantity of wpaddy
seeds?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Bhri
Anmasahib Shinde): (a) to (c). A
statement is laid on the Table of the
Sabha.

7, 1967
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Statement

(a) The Bihar Government had
originally asked the Central Govern-
ment to arrange for the supply of
25,000 tonnes of paddy seeds from
outside the State for sowings during
Kharif 67. Subsequently, the State
Government reviewed the position
and raised their minimum rédquire-
ments of paddy seeds from outside
the State to 61,000 tonnes.

(b) The quantities of paddy seeds
allocated to Bihar from various Sta-
tes and the quantities moved till 2nd’
June, 1867 are as under —

State tity tity
Tty o

ched
(in tonnes) (in tonnes):

1. Andhra Pradesh . 31,000 27,179
2. Orissa . 20,000 2261
3. Madras 2,000 458 %ﬂpto
31-5-67)
4. Punjab v 846 ..
5. West Brngal 5,000 900"
6. Mysore 2,000 -
TotaL 60,846 31,798
In addition to above, Bihar Gov-
ernment are also procuring paddy

seeds in the bordering districts of
Nepal and hope to get about 5,000
tonnes. The National Seeds Corpora-
tion is also supplying 3,000 tonnes of
Taichung Native-I paddy seeds {rom
its special production programme im
Andhra Pradesh.

(¢) All possible assistance is being
rendered to the Government of Bihar
in procurement and movement of
paddy seeds from the various States
by the Government of India and the
State Government concerned. Several
teams of technical personnel have
been sent by the Bihar Government
to different States to ensure the
quality of the seed and every effort is
being made to speed up despatches,
so that the seed reaches in time for
sowings.
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oft aoft wiwe o : figre § Y
QETqET & WiT Iy A FeSt A
WA AT WE T gew § gEi wEw
¥ oA wai @ T ) o
WTHT ¥AW AT AW 9T dfEa
21 fagr s A s sEw
&t F T & gogwry AR ¥ fiw
W # wir A7 91 W Sz 7EA-
A WY FEET A WEA g2 9T @
B —adrmmmgrrdfs 2 o aw
IEA T 31,798 TAEW F AN
&G &7 sguear sT § Sfew g
7g € wET AT § fE agEaT R iy
fegx sgwmar & av g, .

Mr, Speaker: The hon, Member

should put his question now, because
this is a question,
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st qoit siwT swi : sg7 wTAAE
Al wgRT are § fF oam & e
® Tt ¥1 awg et qww ¥
Ufgeit 7o ¥ ag arar arar 2 A%
Ufgoit Fm@ T @ Iq & @A
Tg T qgF¥ Afgw 41 1 W
qg Ty § AT TR FI Fa A6
ggmr ?

Shri Annasahib Shinde: As already
mentioned in the statement, about
31,798 tonnes of paddy seed have ac-
tually been despatched to Bihar, The
Bihar Government officials are ac-
tually in Orissa and Andhra Pradesh
and they are co-ordinating the activi-
ties,

Moreover, I must take this oppor-
tunity to say that the Andhra Pra-
desh and Orissa Governments have
co-operated with us so well and they
have tried their level best to see that
Bihar gets adequate supplies of seed;
the despatches of seed from Andhra
Pradesh have been so quick that it is
really a commendable thing that they
have done.

JYAISTHA 17, 1889 (SAKA)
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As far as Orissa is concerned, some
difficulty arose not because the Orissa
Government were not prepared to
supply it, but because the Bihar Gov-
ernment officers had first checked up
the seed and when it was brought to
the loading gtations, some of the Bihar
Government officialy had rejected the
seed, That is why the difficulty has
arisen. Now, the Bihar Government
have deputed some senior officials, and
the Orissa Government are trying to
expedite the movement.

Mr, Speaker: Shri B. S. Sharmu,

Shri Thirumala Rao: What is the
quantity of seed supplied by the
Andhra Pradesh Government to Bihar?

Shil Annasahip Shinde: Say, about
27,000 tomnes.

Mr, Speaker: The hon. Minister
should not answer the question acrofs
the Table, I have called Shri B. 8.
Sharma.

sft ¥t wher Tt o & AT
wolt sy & oAt argan g fw e
g o qwg  froffe w6 aoar
a%a § fF g & o wx T a7
utw Agy gart fasg ww o
W TF g6 & WA g & o
Y o & Wi @91 H Y 9% ATAT
gar um v AfY o /R, wT e
Y wEAEqr AP & Awd wwaar formdr
g arfgarfz sTw & 5a fay war
HIAAT WA\ gg wearAd 2 aea s
a9z UF g & WRAT 9 W AT
fagrT & qgar AT

wra aar gfe st (o wvefier
®) : off g W Aaw ¥ gw oA A
gawa § fe fomer ookt fiw agi @@
Ay g € wreer gr W o A
wE oF T gt ¥ wy fa v
5% &1 fisar ma f ¥ gl & fad o
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& 1 W Rar WAt wgrT A FqeTAT B
W Er T WY IEAT AT g AT
A agaagaar 2T & | ¥ pw A
ITITHY AT TOF & qyaTs AT ATFAT
& o fagre & o omg A
Ry STt & arao ot gadt aean
¥ g W qiw A} e fwar
wfert @@  qg wrf fr wa gw o=
FTHETA & avy FTAY § av fagre a7
¥ wed & fr ag St & wody wow wwwd
v & fs o w7 7gr ¥ oo faorary
T YT Y | '

ag Wt eqrA TaAT Sifed TEA HY
f& o o= faa @ & ag fio & fax
T FHT €Y 9T TEN 47 | AP ¥ qrA;
qrag A & ol ¥ T gEn A
197 | TH 877 & g W FA1 s faraan
A &1 g Ny fFETaar @ g &
wafmem ag i T W
% fagre g & wead Y qwdt gy
et ¥ & wwar & fF 37 %1 wow fadr
Tram g fF e & T dror fyerarar
T 9T I ¥ 80 AT 85 HAD NG T
I g N arw AT | s afzy
IAH 70 AT 75 Hrd § I g AT
T fod I 99 #1 w7 w7 foar
fowdr ag wfemd wvowf ) a@i & 20
g o faqat & ; Wit it Fan g
WTAT § a4 15 A AF agT W F1LT |

Mr. Speaker: The hon. Minister has
explained the whole policy; 1 hope
supplementaries should be few now.

Shri M. L, Sondhi: I would also
preface my question by paying a tri-
bute to the people of Andhra who
are providing foodgrains to the rest
of the country. You, Sir, also come
from Andhra, we all pay a tribute to
the people of Andhra. '
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Mr. Speaker: Thank you.

Shri M. L, Sondhi: I would ask
whether the Minister has personal
awareness that hundreds of people
have lost their lives in Bihar, that
Bihar has become a shame for us in
the world. In that context, is he
seriously considering any proposal to
restore confidence in Bihar? As far
as 1 can see, he must come out with
some proposal to subsidise the farmers
there. Will the Centre be prepared
to be generous as far ag seeds are
concerned? Would he agree to de-
pute people from the Indian Council
of Agricultural Research to see whe-
ther they can help select quality
seeds, specia]l draught-resistant varie-
ties? Can we have an assurance that
there is a sense of urgency on the
part of the hon. Food Minister?

Shri Jagjivan Ram: I do not think
eloquence can bring a sense of
urgency. Perhaps the hon. Member
is not ware of the many forms of
assistance that the cultivators do get,
So far as the supply of seeds and
fertilisers is concerned, there are
arrangements for provision of loans
and subsidy to the cultivator. As
regards the question of price, it is
entirely for the Bihar Government to
fix the price they think the cultivator
will be in a position to pay or supply
them ag loan or subsidy. There is no
bar to that. All these provisions have
been made and if the hon. Member
had cared to know about the arrange-
ments made for all these matters,
about which reports have been circu-
lated, perhaps he would not have felt
the need to ask this guestion.

st qlo o WAT : WAl AT -
FI3 T qraATg wWaT off HY A 7 A
¢ 7% wgs W Y qA §, 9T W
% A= 3 gz, g faaAr
HiwrT AT O IEW AT &, A9 g
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qEW araT § | w1 wer ot W ¥ an
%1 seaTaw T fe aoy fior w@e w1

% g !

sft wmiter w9 §E o
g1 &, Ta% wiaforr £ g7 1 wma-
T A 8 )

Shri Shri Chand Goel: Considering
that the sowing season for paddy is on
and there is hardly a fortnight left,
can we have an assurance from the
Food Minister that the rest of the sup-
ply of 30,000 tonnes of paddy seeds
would actually arrive and Govern-
ment would facilitate its reaching the
areas where it is needed as otherwise
it will become useless?

Shri Jagjivan Ram: I do not think
we are responsible for reaching seed
to the areas which it has to reach. I
think if the hon, Member had listened
to what I had said in Hindi, he would
not have put the question again. As
1 have said, it is the responsibility of
the Bihar Government also to see that
once the seed has been located in a
particular State and the State Gowv-
ernment has offered to supply the
seed, the officers of the Bihar State
who are there will expedite the test-
ing of the seed and also the despatch-
es. Ag I have said, there have been
delays in despatches of seed from
Orissa on account of the lapscs of the
officers of the Bihar Government, and
as I have further assured, we have
every expectation that by the 15th of
this month the requisite quantity of
seed will be available in Bihar.

st farafe forst : q@d ag feoran
@Qﬁﬁ@tmm%m
forett & &Y & do ST wT @ AR
mmmmm%m@m&ml
Tg G TETH & AT qAEHg &
!@%tﬂmmmglﬁmﬁﬁ%
a7 frw &< Anw & qeadt o
forer fiear T § 1 4@t XY T OHE
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o ¥ o a9 G @ aw ¥
fagrr T 42 TR A IWT 53 W
Wty @
fareft e & wre o e wfi & @
NN TR TR TR
wfew o=+ &, ok o I
oy @ & for T g 1 woeTT
Fw R Fa T F Y Ko
argar g & ot wowr IR w®e
2, W E w1 3w =% & o W
e ¥ T | fed v g, 99
F AT AT A} AT TR -

oft fs feam #ron &io fer adt
o fadr ot dar o fedr foe oft ga%
aa For wow 7 ¥ o wrgaw g
& =1 ¥ a9 ¥ w1 FAE HOHTFT
e gy Wit w6 fo
fFaTHi #Y 98 @1t fegT sy W I
77 &% § 7g od, I« ar 9§
gafast § & a1 /i a7 &, Afer Iud
|19 {19 M gAR AT 7 98 9L
#7 1 afgag Al 7 97 a7 GG
ITE qaT A F | F et g § e
#0T Fog AOHITA fagc  wORMT &7
A emA EfaT § 7 afy wffer &
at fagre T Y aaT wfafen @4
wTa A !

o ST oW : 0g sTq 84 &
fs qaTer & WY 919 gAT W AT WY
=17 o1 | f4giT A fagit & siex
wEt T 6T guT § W wgt 9% A
S dagt & Wt AW & T &
T W ST a1 R T
fagre & Wit oo | gt gt & Y fagre
1T # fau Ao Jusew fasar war @
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I A B AT 7TAT FX ¥ fau
fagre & of fawm & aw afr a@ &
TsgIdq § WA A T grar @
fF feqAl &1 1 A1x  faee gzwre
M G9W T@ FT W AT TAAT 2w
FT F 3R ond args @ fear o
@ ¥ " 7 gam A4 wfg@y v
gL AT Fr farvardr ¥ g &
¥ 7g g2 faq wewa aff @ 1 g9 A
¥ R fad  sm Foar qewa AF
T | FT A F AT g WA A oy %
R 9%ax @ fF arw fowa <@
8 o A frew <@ @, TR e
A faq gy 7@t & ¥ wg frar
§ f& femml # 9 e faar s 17
S 1 J1 I F T fxqv 1Y, 5 B
T qT W FB Y g A A A
syFeqr it anfgy, framt € waeqr
w1 @ ST fiw ] A sgaeqr oA
wifgr | ag 5« 9 ¥w ¢ 8 fa@wc
FLHTT T FTAT GO0 | gH T80 ¥ @Y
T ER § 1

st wo Ao frar®t : & Fwwar §
i X qabv v s fimar smoaT ag o
qT g &, 37 TaTR! & frarl #1 averd
PROT WO ¢ W & e JifgE
TA AEAT ATTA 1 G19 FT 4T FoATE
FE AT R®E N FA AT AT A A
#T7T GTHTT K5 aTd KT SqTA C@AY
gg Ars Fa« I A F AT
fear s @&t 9T I T A=S0 G7W
& #0if% €@ Ao & fae qdT &1 frar
AT AT A€ § | Tgi I g T
goT & a0 9T I FT A G
ag 9T T7 AT F1 AF famr
qfgy | w1 AT TTEAE ¥ &
Tq a1 1 fear sroa s« faEre a3-
FrT &1 &g fear wan § fe otgi o &
gagm & &E 9T ¥4 9% &7 1797 9
o &% qEr fag a9 & a7 "raeas
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g & 38 7 FY %7 G F AT w7
fearamg ? & srar wmgen g fr gas
faq Wt o Tar w1 sqaeqT FY 2 7

ot Wi oW od wne #
STt i frgre acaTe % g fr &
wiusfal §1 @ aw 1 awrw
AT BT FrAETD § W F o7 qv W
F1T @Y § 1 A 99 F Ao 7
I W X WAT g gEw
A FT qT g, T 397 v £
AT | T ATy faear & Y 9 At
A1t F fasvardt gv &, ay gork fav
T & or g Ty A Wy AR
e

Wt v fog @ Ci9 fead za
o g T M frarom wr 4 7 owr
aTy F37 § fF dzg ardra a% g a9
agi TgY IQn | F waT W@ g
fs favamm ot T fagre 1 femds
garg ?

oft wroiter T gERT SRR
Y T G a7 AHA § IART
R gATL 9T W FTARICT FEY £
ot fae 9T gw 9y SrAETdr wowr
T awx €1

ot wTReaT fag : AT 98 a9 9T
Wél qgwT a1 ¥ g€ &7 R s
qT gnir, . . (§Eeenw)

sft wfem Tw : & gEF fau
faega foreaarT =8 £ w0 fF aar
fear & fage a7 &1 fF waf w0
wzq ¥ fagk @R I FG @A
T A A AT & § W § oo weay
® WF FT ST A AT IR T
®@T FT wedl & a4y fagmie ¥ =q
o & faoad &1 9979 FTH
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st wiere o : Ay
Har §....((reegw)

Shri Hem Barua: May I know if the
-attention of the Government had been
-drawn to the fact that the displaced,
disinherited and discarded ministers
«of the last Bihar Government, that is,
‘the defeated Bihar Government, have
organised a demand called the “De-
mand seed day” and if so, may I know
whether this is a day against the
Union Government for itg filure to
supply seeds in time to the State of
‘Bihar?

Shri Jagjivan Ram: There had been
no failure on the part of the Central
Government to do what is possible
for the supply of seed.

st gro Ao fowrd :  gw &w
i wefY ot & wwrdr g fs ST o
AR # waw fFar @ ofEw oF aw
YRAETH® & | WiET § 9 3T geanf
A g drer T arfedt & fagre @ oy
WA AT qGT IJIHeH § AEEAF AT qT
agt ¥ aw fau aga o= @ fE
T a2 = nifear e aifd i+
geatt &1 arer 7 22 WY T w gy
H T A & AT wrgar § fewm
T FT WY T@H qHG Jl A F 5O
e & 7

st wmiEr TW ;. Z@ g o
Wi g famar sgam fasar wfga,
fod wr ¢ 7@ & fage s F
qfusrdy § w1 gare wfuerdy § i
TR FafaerT 2  aw fqa FT @w
s a4 & ¥ ff fsaag & swwr
wWar g W feedr dq9 & e
AT |

st arebwrtt gy . HelY

WY &g fagre v ¥ | qgt i o
ar o § SEE @0 & ufwr S
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F a7 &, w0 wfe s o
& G waeT ¥ & anAar aed g e
w¥T 1 IR = & wv § frar o,
T ATHTT TA® a1 A S FaAW II7
W ! am J 9T F aT w6
oifed & % & N ag wwr Ao
gz A4 ¥ & ITH qrE qmaT W
E o & & o § fiw feqr oo
T 1S & THET WA $T  w, T
T THTT wr sgaeay Y oY wf & 7

St T W ;. @ TEIT
wreqr @ 5 a¥ feemi & fw ®
ferg a1 @z & forg oY =3 i ey o
¥ 7t wwwat § 5 gw § B wfomg
2

st Wrex & ool Wl R
& wgr & fir fagre woere & witwi Feal
T ¥ o wT i W F I
fwrtlftm ¥ iy o
w1 4t W dfror wem wow fmer
gfar &, €W ® W7 HET
firest greft & | T Wt g W A
2 fo wr wfirerdt agt ag & o feamy
¥ gEw &dgT %) wgr 447 7 wq gy
AT Ffaw a1 39 §F w5 7@ fewy
&0 ur famr gut o1 1 wrf o% wfAT
g % AT 91 A1 R O g A
¥ qwA a4 9T | ¥ g w7 Y
¢ fir g% oy & ared Y Forar mar ?
gfs @1t M A @ & § wefag @
Wt WENEW W@ ORI ¥ @
ot #t #fema & v w1 =
@y § oA g, ok o ¥ g
TR dmfafif i ey
AT AT @R AT WY any @ O &
| e W e W wAE e
fir fagre oo X g w2 feaT §
fio ow WY daT AX Y FrRTAT BT wEC

a

LER
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T, FA M wS w7 ¥ frar g
MEA AT F eI @ &
IY A FEA T@EE Y ACA | T
AT IR I RE T ANIRE?

oft wrofter T & FEEaT g
fs W w9 W% & aTe@i A AT
v g fF o gt fopare 3 g &
o A sravgwar g, Ay fwer e
gt & feamEl & gam @ a9 T w7
at 7} | g fe Frsrew ¥ g
& o g gW T AWy ¥ @ & wie-
ww ag g g W fafes s &
frmmal ¥ wod @ ¥ foag @ g

st wy fowd : g A WY A
@ !

st ot TR gW @Rl &
Wy 7

ot 7y fermd : agt T 2 AW A
www &1 feafa & 1 www #
¥@ ¥ syaeat HT Aifgy ot

sftwelt arebwy feegt @ WA
weEr W AW FAT ARG fF o
T &7 27 A9 qF TE T@T AT /AT |

Shri P, Venkatasubbaiah: Instead
of this confusion and duplication in
the matter of supply of paddy seeds,
may I know whether the hon, Minis-
ter can consider the possibility of
entrusting this work to the National
Seeds Corporation so that they may
supply the seed and it will be then a
uniform procedure? May I know
whether he can make that arrange-
ment?

Shri Jagjivan Ram: Even the Secds
Corporation cannot find the seeds in
such large quantities, It is required
in view of the emergency that has
arisen there, and naturally, we had to
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arrange from different States what-
ever was available in the shape of
paddy; this is not necessarily kept as
seed but as paddy, and so certain
defects will be noticeable in that.
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Shri Chintamani Panigrahl: May T
know whether the Minister is aware
that after the rejection of the quantity
of paddy seed, 25000 tons of paddy
seeds have again been negotiated with.
the Food Corporation of India to be
purchased from the Orissa Govern~
ment and, if so, whether the Orissa
Government has agreed to this.

Shri Annasahib Shinde: I have al-
ready mentioned that Bihar Goverm~
ment has sent g senior official who is
already there and I think arrange-
ments would be made in the near

future perhaps to transport that to.
Bihar.

Shri Chintamani Panigrahi:
about the quantity?

What

Shri Annasahib Shinde: 20,000 {ons
was indicated in the initial stage. That
wag to be supplied by the Orissa
Government.

st et Tw www ;o fag ¥
d@re % 7% @ga sqrar ¢, wfew 9w Wy
ot waifedt cetge @ o R, W@
60,846 77 8, wa fx femgw fear
TaT & 31,798 T | 4 €T Uw &
T 9T AT AT §, AfET wer aw
Faw Wt AT €Y Wit € @ 1 ¥ 3y
FrAAT 9TEaT g fF am diw w7 o
AT |

Mr. Speaker: It has been answered.
Shri Madhu Limaye.
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WRITTEN ANSWERS TO
QUESTIONS

Taking up of Privaty employment by
Retired LC.5. Officers

*332. Shri C. Janardhanan:
Shri P. C. Adichan;
Shri Vasudevan Nair:
Will the Minister of Home Affairs
be pleaseq to atate:

(a) the number of former members
of the Indiap Civil Service who, on
retirement have taken service in
foreign companies or companies having
substantial foreign share-holding;

(b) the number of such ex-ICS
officers normally residing in Delhi as
representatives of these concerns; and

(c) whether any of these officers
have been enlisted by Government as
‘contactmen’?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
information is not available with the
Government because retired officers
are not required under the rules to
furnish reports about their employ-
ment and employers or about their
place of residence. Only when they
wish to accept commercial employ-
ment within two years from the date
of retirement are they required to
obtain  prior permission of Govern-
ment.

(c) No. Sir.

Commission on Functions of
Governors

*333. Shri R. S. Vidyarthi: Wil] the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose to
set up any Commission or Committee
for the proper elucidation of the con-
ventions implied in the Constitution
relating to the functions of the Gov-
emors; and

(b) if so, the details thereof?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) No, Sir.

(b) Does nof arise.
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Tripartite Commities on Bonus

*338, S8hri K. Ramani:
Shri Umanath:
Shri Mohammad Ismail:

Will the Minister of Labour and!
Rehabilitation be pleased to state:

(a) whether the Tripartite Com~
mittee on Bonus has completed its.
work;

(b) if s0, what has been its outcome;,
and

(c) if not, when the Committee is:
likely to submit its report to Gov-
ernment?

The Minister of State in the Minis-
try of Labour, Employment and Re-.
habilitation (Shri L. N. Mishra):
(a) to (e). A Bipartite Committee was
constitued by the Standing Labour
Committee on the 26th October, 1986.
to consider various proposals and al-
ternatives to meet the situation aris-
ing from the Supreme Court's judge-
ment declaring certain sections of the
Payment of Bonus Act, 1965, as con-
stitutionally invalid. The Committee
met twice, but could reach no agree-
ment. The position was reported to
the Standing Labour Committee on
the 10th May, 1967.

Parliamentary Commtttee on Education,

*339. Shri Eswara Reddy:
Shri N. R. Laskar:
Shri Shradhkar Supakar:
Shri Liladhay Kotoki:
Shri §. M. Banerjee:
Shri Madhu Limaye:
Shri Mohan Swarup:
Shri Sharda Nand:
Shri J, B. Singh:
Shri Ranjit Singh:
Shri Shri Gopal Saboo:
Shrimati Jyotsna Chanda:
Shri C. K. Bhattacharyyar
Shri Vasudevan Nair:
Shri Indrafit Gupta:
Shri C. Janardhanan:
Shri 8. C. Bamanta:
Shri A. K. Kisku:
Shri 8. N, Maiti:
Shri Tridib Eumsar Chaundhari:
Shri Yashpal Singh:
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Shri Vishwa Nath Pandey:
Shri R, :

Shri Y. A. Prasad:

Shri N, K. Sanghi:

Shri D. N. Patodia:

Shri C, C. Desai:

Will the Minister of Education be
pleased to state:
(a) whether the Committee of Mem-

bers of Parliament on Education has
submitted its report;

(b) if so, the main recommendations
<contained in the report;

(¢) whethey Government have exa-
mined these recommendations; and

(d) if so, the decisions taken there-
on?

The Minister of Education
“Triguna Sen): (a) No, Sir.

(Dr.

(b) to (d). Do not arise.

Hindi-knowing Employees
*340. Shri Sharda Nand:
Shri Bharat Singh Chauohan:
Shri Ranjit Singh:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose to
give special incentives to the Hindi-
knowing Government employees for
.switching over their official work from
English to Hindi;

(b) if so, the details thereof; and

(c) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Minister of State in the Minis-
try of Home Affalrs (Shri Vidya
“Charan Shukla): (a) No Sir.

(b) Does not arise.

(¢) Government's policy is that
mnon-Hindi-knowing staff working in
the Central Government offices
-should not be plnced at a disadvan-
tageous mposition.
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Mizo ‘Hills Problem

*341, Shri Hem Barua:
Shri Surendranath Dwivedy:
Shrimati Tarkeshwari Sinha:
Shri Madhu Limaye:
Shri §, M. Banerjee:
Shti George Fernandes:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Maharaj Singh Bharati:

Will the Minister of Home Affairs
be pleased to state:

(a) the extent to which Government
have succeeded so far in restoring
civil administration after the revolt
staged by the Mizo National Front for
independence from India in the Mizo
Hills Distriet of Assam; and

(b) the measures adopted so far to
implement this objective and the re-
sults, if any, these measures have
yielded?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Accord-
ing to information available with us,
civil administration has been restored
in the Mizo Hills district. In the in-
terest of better administration, a
scheme of limited regrouping of vil-
lages has recently been implemented,
covering all villages within a ten
mile belt of the road from Silchar to
Lungleh wvia Aijal. The administra-
tion of the grouped centres has also
been taken over by the Civil authori-
ties. The problem of complete restos
ration of law and order in the district
is being tackled with vigour by our
Security Forces.

Payment of Bonus by Associated
Cement Companies

*342, Shri P. Ramamaurti:
Shri A, K. Gopalan:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it is a fact that a
National Tribunal under ¢he Industrial
Disputes Act has been set up te en-
quire and submit its report on the
dispute of payment of bonus for the
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workers employed in the Associated
-Cement Companies;

(b) if so, the progress made by the
"Tribunal so far; and

(c) when the report is likely to be
.ready?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L N, Mishra): (a)
Yes,

(b) The partieg have
statements.

(c) Efforts are being made by the
Tribunal to fix an early date for the
‘hearing of the case.

Dandakaranya Project Employees

*343. Shri P, K. Deo:
Shri K. P, Ringh Deo:
Shri D. N. Deb:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether the Class III and Class
IV employees of the Dandakaranya
Project have recently represented to
Government against the retrenchments
and reversions in the Project; and

(b) if so, the action taken on their
representation?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra):
(a) Certain employees who became
surplus due to reorganisation and re-
duction in Establishment and who had
been given the usual notice of termi-
nation of services had represented
against the issue of such notices.

(b) Action is being taken to adjust
the surplus employees in other
equivalent or lower posts. It is hoped
that by such adjustments, it will be
possible to avoid refrenchment.

Wage Board

filed their

will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether Government have any
proposal to bring about any statutory
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provision for implementation of the
recommendations of the Wage Boards;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Labour, Employment and Re-
babilitation (Shri L. N. Mishry):
(a) No decision in this regard has been
taken so far.

(b) Does not arise.

Urdu as $econd Langyage

*345. Bhri Abdul Ghani Dar:
Shri Madhu Limaye:
Shri S. M. Banerjee:
Dr. Ram Manobay Lohia:
Shri Fernandes:

Shut Madhok:
Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Central Govern-
ment have taken a decision to declare

Urdu as the second laoguage in cer-
tain States;

(b) if so, the names of the States
where Urdu has been declared as the
second language; and

(c) the names of the States which
are in favour of declaring Urdu as the
second language?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No Sir.

(b) Does not arise.

(¢) In the Governor's address to the
Bihar State Legislature on 17th March,
1867, it was announced that recogni-
tion would be given to Urdu as the
second official language in the State.
The Andhra Pradesh Official Langu-
ages Act, 1966 provides for the
use of Urdu, in addition to the Telugu
language, in certain areas of the State
for such official and other purposes as
may be specified by notification.



3391 Written Answers

Indian Hockey Team Fixtures

*346. Shri George Fernandes:
Shri J, H Patel:
Shri Madhu Limaye:

Will the Minister of Education be
pleased to state:

(a) whether Government are aware
of the decision of the British Hockey
Association to cancel the fixtures of
the Indian hockey team due to tour
Europe in April, 1867;

(b) whether the Indian High Com-
missioner in the UK. was asked to
approach the British Sponts authorities
to prevail upon the British Hockey
Association not to cancel the fixtures;
and

(c) whether the prestige of Indian
hockey is likely to suffer by the rea-
song for the cancellation of the British
fixtures?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) No fixtures were arrang-
ed with the British Hockey Associa-
tion.

(b) and (c). Do not arise,
Wage Board for Engineering Industry

*347, Bhri Indrajit Gupta: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether all public sector engi-
neering units have implemented the
recommendations of the Central Wage
Board for Engineering Industries on
interim relief,

(b) whether such relief has been
paid in addition fo normal dearness
allowance revisions; and

(¢) the nmames of units which have
not made the normal D.A, revisions
in addition to payment of interim
relief?

The Minister of State in the Minis-
try of Labour, Employment and Re-
babilitation (Shri L. N, Mishra):
(a) to (¢). The information is being
collected and will be laid on the Table
of the House as soon as possible.
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Written Answers
Guidelines to Governors

*348. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri 8§, M. Banerjee:
Shri George Fernandes:

Will the Minister of Home Affairs.
be pleased to refer to the reply given
to Starred Question No. 260 on the 5th.
April, 1967 and state:

3392:

(a) whether Government have gince
held consultation with the Leaders of
Political parties and non-party consti-
tutional lawyers;

(b) whether

(c) if so, the details thereof; and

(d) whether Government intend to
issue any guiding principles to the-
Governors of the various States?

any proposals have-

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) The views of the
constitutional experts in the matter
are being ascertained. Discussions
with the leaders of the Opposition
groups could be held after their ad-
vice has been received.

(k) to (d). Do not arise at this

stage.
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Reforms in Examination System

*350. Shri Vasaudevan Nair:
Shri Ram Kishan Gupta:
Shri K. P. Singh Deo:

Will the Minister of Education be
“pleased to state:

(a) whether the question of reform-
ing the present examination system
‘has been considered by Government;
.and

(b) if so, the result thereof?

The Minister of Edcation (Dr,
‘Triguna Sem): (a) and (b). The Na-
‘tional Council of Educational Re-
search and Training has initiated a
programme of examination reform in
.cooperation with State Governments
and their Boards of Secondary Edu-
scation. Under the programme, im-
provements are being made in ques-
“tion papers, scoring procedures and
internal  evaluation. Paper-setters,
examiners and athers connected with
«examinations are being trained.
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Hindi Teleprinters

*352. Shri Hukam Chand Kachwai:
Shri Onkar Singh:
Shri Kameshwar Singh:
Shri J. H. Patel:
Shri Madhu Limaye:
Shri Sidheshwar Prasad:

Will the Minister of Communica-
tions be pleased to refer to the reply
given to Unstarred Question No. 518
on the 5th April, 1987 and state:

(a) whether M/s. Hindustan Tele-
printers Ltd. have completed nego-
tiations  with their collaborators,
M/s. Olivetti of Italy, for the wupply
of tooling and technical know-how
for manufacturing Hindi ‘Teleprin-
ters in India;

(b) if so, the result thereof; and

(c) if not, the time likely to be
taken?

The Minister of State in the De-
partments of Parllamentary Affairs
and Communications (Shri I. K. Guj-
ral): (a) and (b). Yes Sir. The Hin-
dustan Teleprinters Ltd. have com-
pleted the negotiations with their col-
laborators, M|s. Olivetti of Italy. The
draft agreement for the supply of
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tooling and Technical know-how un-
der the Italian Supplier’'s Crédit has
recently been approved by the Gov-
ernment. The formal agreement is
expected to be signed by the two par-
ties in about a month’s time.

(¢) Does not arise in view of the
position stated in the reply to parts
(a) and (b).

Kidnapping by Naga & Mizo Hostiles

*353. Shri S. M. Banrejee:
Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleaseqd to state:

(a) whether the Naga and Mizo
hostiles kidnapped some civilimili-
tary Officers in April 1967;

(b) if so, the number of Officers
so kidnapped; and

(e¢) whether they have been res-
cusd?

The Minister of State in the Minis-
try of Home Adffairs (Shri Vidya
Charan Shuokla): (a) to (c). Only one
incident of kidnapping in the month
of April, 1967 has been reported, ac-
cording to which a Sub-Inspector of
Schools and his Peon were kidnapped
by Mizo hostiles on 9th April, 1967.
The kidnapped persons were traced on
18th April, 1967.

Pay Scales of Haryana College
Teachers

*354 Shri Ram Kishan Gupta: Will
the Minister of Education be pleased
to state:

(a) the position regarding the im-
plementation of the University
Grants Commission’s recommenda-
tions regarding new salary scales for
college teachers in Haryana:

(b) whether the recommendations
have been fully implemented by the
State Government; and

(¢) if not, the reasons therefor?

The Minisier of Eduweation (Dr.
Triguna Sen): (a) to (¢). The matier
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is under consideration of the Govern-
ment of Haryana.

Labourers under Private Contraclors

*355. Shri P. P. Esthose: Will the-
Minister of Labour and Rehabilita-
tion be pleased to state:

(a) whethér Government propose
to extend the benefits enjoyed by
the Industrial labourers to the lab-
ourers employed under private con-
tractors, and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habHitation (Shri L. N, Mishra):
(a) and (b). Government propose to
introduce the Contract Labour (Re-
gulation and Abolition) Bill during
the current session-of the Parliament.
The Bill provides for certain welfare
and Health measures as also for hours
of work, minimum wages, payment of
wages etc.

Rickshay Pulling

*356. Shri DPeven Sen:
Shri Madha Limaye:

Will the Minister of Labour and
Rehabllitation be pleased to state:

(a) whether Government have:
made any inquiry into the ill-effects
of rickshaw pulling (cycle and hand)
on the rickshaw pullers;

(b) whether Government have
formulated any programme for the-
guidance of the States for the re-
placement of rickshaws by auto-
rickshaws;

(c) if so, the details thereof; and

(d) the reaction of the State Gov-
ernmentg thereto?

The Minister of State in the Minls-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
Government have been advised that
rickshaw pulling in itself hég no harm-
ful effect on health though it i pos-
sible that considerable physical labour-
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on the part of jll-nourished and ill-
houseq rickshaw pullers might preci-
pitate lung diseases which are com-
mon amongst slum dwellers due to
hard work and unhygienic environ-
ments,

(b) No, sir.
(c) and (d). Do not arise.

Hah oh Fresh Recriimeni

*357. Shri 8. R. Damanl: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have re-
cently issued a directive to ban or
restrict the recruitment of fresh staff
to effect economy; and

(b) if so, the nature of the direc-
tive? )

The Minister of State in the Minls-
try of Home Affairs): (Shri Vidya
Shukla): (a) and (b). In or-
der to arrange for the redeployment
of surplus staff located as a result of
introduction of administrative reforms
or of the studies by the Staff Ins-
pection Unit of the Ministry of Fin-
ance, a Central (Surplus Staff) Cell
has been set up in the Ministry of
Home Affairs. To facilitate absorption
of such surplus staff, a total ban has
been imposed on Jirect pecruitment
being made in all Government onga-
nisations to ministerial, non-gazetted
posts like Assistants, Upper Division
Clerks and Lower Division Clerks
unless a certificate js obtained from
the Centra] Cell to the effect that the
Cell has no suitable candidates to
offer. The ban, however, does not
apply to recruitments made through
annual competitive examinations con-
ducted by the U.P.S.C. but it is in-
tendeg that the actual pnpumber to be
taken through such recruitment should
be kept as low as possible,

East Pakistan Raid on Berubari

*358. C. K. Bhattacharyya; Wil] the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 126 on the 20th March,
1987 and state:

(a) whethert the investigation In

the crime committed by miscreants
from East Pakistan ralding South
Berubari, Jalpaiguri District, on the
9th March, 1987 has been completed;

(b) if go, the result thereof;

(¢) whether any reply has been
received from Pakistan to the pro-
tests lodged from our side; and

(d) if so, the nature thereof?

The Minister of Home Affairs (Bhri
¥. B. Chhvah): (8) and (b), Yes, Bir.
A fina]l report of the investigation was
submitted by the local police on the
30th April, 1967, suspecting ten Pak.
nationals of Dinajpur District, East
Pakistan of having committed the
nffence.

(c) and (d). Sector Commander
Border Security Force, Kadamtala, in
response to a protest lodged by him
to the East Pakistan Rifles Sector
Commander, Dinajpur, recelved a
reply stating that the matter had
been investigated in East Pakistan and
had not been found to be true. No
re'ply has, however, been received
either by the State Government or
by the Deputy Commissioner, Jalpai-
guri, from their counterparts in res-
ponse to the protest notes lodged in
this connection.

Working Hours of Government
Servants

*359. Shri Baburao Patel:
Shri Hukam Chand Kachwal:
Shri Jagannath Rao Joshi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose
to reduce the working hours for
Government servants and close all
Government offices on Saturdays and
Sundays as is done in some foreign
countries;

(b) if so, the number of public and
restricted holidays which Govern-
ment intend to reduce to compensate
for these week-end holidays;

-
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(c) whether Government will re-
qQuire more staff ag a result of over-
all reduction in working hours;

(d) whether Government have
“worked out in terms of money and
.loss that will have to be suffered if
dess work and more holidays are
:given; and

(e) if so, the amount of loss that
-will be incurred?

The Deputy Minister in the Ministry
of Home Affairs (Shrli K S. Rama-
swamy): (a) No such proposal is un-
«der consideration.

(b) to (e). Do not arise.

‘Funds for Delhi Municipal Corporation

*360. Shri Kanwar Lal Gupta:
Shri R. S. Vidyarthi:
Shri Hardayal Devgun:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Central Government have rejected the
Delhi Municipal Corporation’s plea for
‘funds;

(b) whether it is also a fact that
there js a deficit of Rupeeg 6 crores in
‘the Municipa] Corporation;

(¢) whether the Corporation is
unable to make even the payment of
salaries of its staff; and

(d) the action Government propose
to take to remove the difficulties of
the Corporation in compensating the
aforesaid deficit of the past 9 years?

The Minister of State jn the Minis-
iry of Home Affairs (Bhri Vidya
Charap Shukla): (a) The Govern-
ment of India extend financial assist-
ance to the Delhi Municipa] Corpora-
tion in accordance with a pre-deter-
mineq pattern of assistance. Payments
falling due periodically on the basis
of this pattern are regularly being
made to the Corporation.

(b) The Corporation has estimated
the amount of deficit to be about
Rs. 6 crores;
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_ (c) The Corporation have been pay-
ing salaries to its staff regularly,

(d) The Government have appoint-
ed a Commission of Enquiry to in-
quire into the financia] resources and
requirements of local bodies in Delhi
Any change in the pattern of assist-
ance to the Corporation will be decid-
ed in the light of the recommendations
of the Commission. The report of the
Commission js awaited,

Telephone Exchanges and Public Call
Offices in Haryana State

1640. Shri Ram Kishan Gupta: Will
the Minister of Communications be
pleased to state the number of Public
Call Offices and telephone exchanges
to be opened in Haryana State during
1967-687

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
Ten Public Call Offices and six tele-
phone exchanges are likely to be open-
ed in Haryana State during 1967-68.

Direct Telephone Service

1641. Shri Ram Kishan Gupta: Will
the Minister of Communications be
pleased to gstate:

(a) whether there is any proposal
to provide direct telephone service
between, Charkhi Dadri-Rewari and
Charkhi Dadri-Narnol in Haryana;
and

(b) if so, when it is proposed to be
implemented?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) There is no such proposal under
consideration at present.

(b) A recent examination of the
traffic on the circuits shows that the
direct trunck telephone circuits be-
tween the gtations is not fully justified
at present. However, a watch will be
kept on the traffic with a view to
provide a direct trunk circuit from
Charkhi Dadri to Rewari.
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Delhi High Court Bench for Himachal
Pradesh

1730. shri K. N. Pandey: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Himachal Bench of the
Delhi High Court has started function-
ing at Simla with effect from the 3rd
May, 1967; and

(b) if so, how much expenditure will
be incurred during the year on this
Bench?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Yes, Sir from Ist
May, 1967.

(b) The basis on which the expen-
diture on this Bench is to be deter-
mined is ynder consideration,
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G.P.0., Bhubaneswar

1732 Shri Chintamani Panigrahi:
‘Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
area of the Capital at Bhubaneswar in
Orissa js increasing rapidly;

(b) If so, the number of letters and
other postal articleg being handled
daily in the G.P.O. at Bhubaneswar;
and

(¢) the steps taken to increase the
delivery and sorting staff of the GP.O,
at Bhubaneswar for facilitating quick
and timely delivery of letters?

The Minister of State in the Depart-
menty of Parliamentary Affairs and
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Communications (Shri I. K. Gujral):
(a) Yes, Sir.

(b) and (c¢). A statement on the
points raised has been laid on the
Table of the Sabha,

STATEMENT

1. No. of letters and other postal arti-
cles being handled daily in the GPO
at Bhubaneswar on an average.

(a) Unregd. articles received for delivery :

Through Postmen . . 6489
Through Post Boxes . . 6660

(b) Unregd. articles posted for despatch:
23,170

(The sorting work is done at the Bhu-
baneswar Head Office) Sorting Office
(RMS)

(c) Accountable articles, posted; for despatch:
Registered letters . . 251

Insured Letters . . . 5
VP letters . . . . H
Registered Parcels . . 30
Money Orders . . . 110
(d) Accountable articles received for delivery :
Registered letters . . 691
Insured Letters 2
VP letters 7
Registered Parcels 108
VP Parcels 4
Insured parcels s i 1
MOS paid ' . . 155
Unpaid letters . . ‘ 23

II. Steps taken to increase the delivery
and sorting staff of the GPO at
Bhubaneswar for facilitating
quick and timely delivery of letters:

The establishment of the post office
was reviewed last on 22nd February,
1967 and as a result eight postmen,
one Reader postman and one Delivery
clerk were sanctioned, In February,
1967, one more delivery office viz.
Bhubaneswar-6 was opened. It has
also been decided that the number of
beats should be increased from 14 to
18 with effect from the lst June, 1967.

Work-charged Staff at G.P.O.,
Bhubaneswar

1733. Shri Chintamani Panigrahi:
Will the Minister of Communications
be pleased to state:

(a) whether Government are aware
of the fact that out of 40 departmentalk
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officialg in the Bhubaneswar G.P.O,
thirty are working on ten days work-
charged basis;

(b) if so, the reasons therefor;

(c) whether representations have
been received that these thirty men
are being appointed at the mercy of
the appointing authorities and their
services are also being utilised in per-
forming personal work; and

(d) if so, the steps taken in
matter?

The Minister of Stute in the Deparit-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) and (b). It is not a fact that out
of 40 departmental officials in Bhuba-
neswar G.P.O., 30 are working on
work charge basis for 10 days. When
the shortage of staff exceeds the per-
missible leave rzserve in the cadre of
postmen and Class IV staff in the
Head Office, a few persons are occa-
sionally appointed on a work charge
basis.

(¢) and (d). Such oputsiders are
employed on the personal responsi-
bility of the Heaq of office or some
other permanent official of the office.
Allegations about 2 officials being
utilised for personal work were re-
ceived. On enquiry, these could not
be substantiated.

Indian School of International Studies

1734. Shri Y. A, Prasad:
Shri N, K. Sanghi:

Will the Minister of Education be
pleased to state:

(a) whether a proposal to send a
University Grants Commission team to
enquire into the affairs of the Indian
School of International Studies is
under consideration of Government;
and

(b) if go, the details thereof?

The Minister of Eduocation (Dr.
Triguna Sen): (a) and (b). No, Sir.
The question was discussed with the
Chairman, University Grants Com-
mission, A Review Committee of the

the

University Grants Commission which
looked into the working of the School
in 1865 found nothing exceptionable
in its academic programmes and finan-
cial management. The Committee
supported the School's continued re-
cognition ag a ‘deemed’ university.
The Chairman of the University
Grantg Commission and I agree that
in view of this, it is not necessary to
appoint another team to inguire into
the working of the School.

Assistance for Cultural Centres In
or.

1735. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased tp state:

(a) whether any financial assistance
was given to Uttar Pradesh for the
construction of Cultural Cenires in
the State during 1965-66 and 1868-87;
and

(b) if so, the detailg thereof?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Yes, Sir.

(b) The details are given below:

1965-66

Rs. 17,686 to Nari Seva Samiti,
Lucknow for the construction of audi-
torium.

1966-67

Rs. 7,500 to Ghatkhande College of
Hindustani Music, Lucknow for the
construction of building. The emount
was not drawn by the grantee during
1966-67.

Counselling Centres at Universities '

1736, Shri Vishwa Nath Pandey:
Will the Minister of Edocation be
pleased to state:

(a) whether it is a fact that the
University Grants Commission’s Com-
mittee on Students Welfare and Allied
Matters has suggested the setting up
of Counselling Centres at Universities
and Colleges in the country to deal
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with the emotjonal problems of stu-
dents; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Dr.
Triguna Sen): (a) The Committee has
suggested introduction of a properly
organised counselling system in the
Universities and Colleges The Com-
mittee has further recommendeq that
if this cannot be undertaken on a
large scale due to paucity of resources,
the tutorial system should be improv-
ed and encouraged.

(b) The Government generally agree
with these suggestions.

LAS. Tralning

1737. Dr. M_ Santosham: Wil] the
Minister of Home Affairs be pleased
to state:

(a) the length of the period of train-
ing given to young men and women
selected to the Indian Administrative
Service before they are assigned inde-
pendent charge as Heads of Depart-
ments or District Administrators;

(b) whether there is a prescribed
period of training and, if so, whether
it is uniformly applicable to all States;

(¢) how does their efficiency com-
pare with those who are promoted from
the ranks by virtue of their long period
of service and experience;

(d) whether there is any age restric-
tion for L.A.S. officialsg for eligibility
to responsible Administrative posts in-
volving independent charge; and

(e) whether Government propose to
fntroduce either minimum age or mini-
mum period of experience before LAS,
officials are posted ag Administrative
Heads? 4 =

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). There
is no prescribed period of training for
examination recruits before appoint-
ment to senior posts and as Heads of
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Departments or District Officers, Such
recruits are put on probation for two
years and thereafter they are also
appointed to junior posts for on-the-
job training and experience. The
late Shri V. T. Krishnamachari in his
report in “Indian and State Adminis-
trative Services and Problems of Dis-
trict Administration” recommendeq a
pattern of training to be imparted to
examination recruits before being put
in charge of districts and had suggest-
ed that a district charge should be
given towards the end of the sixth or
in seventh year of service The State
Governments are following the recom-
mendations to the extent poussible de-
pending on local conditions.

(c) The annual competitive exami-
nation for the IAS is of a very high
standard and is made against 75 per
cent of the senior posts in each State
Cadre, State Civi] Service officers
Wwho have completed eight years’ ser-
vice are eligible to be considered for
appointment to the I.A.S. against the
remaining 25 per cent of the senior
posts by selection. Ng comparison of
efficiency after dividing officers into
two such groups is practicable.

(d) No. It depends on suitability for
such appointment.

(e) No, since the fitness [or holding
such posts is already determined on
considerations of length of service,
maturity and experience.

Allotment of C.51R. Accommodation
in Jamshedpur

1788. Shri Bhogendra Jha: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that recent!¥
some quarters were allotted to some
officers who jolned only in March, 1967
disregarding the rules for allotment of
accommodation in C.S.IR. in Jamshed.
pur while many senior officers are
waiting for years for accommodation;

(b) whether residentia] quarter
within the Low Shaft Furnace pre-
mises is kept unallotted for years caus-
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ing losz of revenue to the exchequer
and inconvenience to officers waiting
for accommodation;

(¢) whether any unauthorised sub-
letting of C.S.I.R. accommodationp in
Jamshedpur has come to the notice of
Government; and

(d) whether Government have re-
ceived any representation from staff in
this regard and if so, the action teken
thereon?

The Minister of Education (Dr.
Triguna Sen): (a) No, Sir, not in dis-
regard of the rules.

(b) No, Sir. Few quarters built in
the premises of Low Shaft Furnace
Plant are meant exclusively for essen-
tial staff, including security, attached
to the plant and are not available for
general allotment.

The quarter in question has since
been occupied w.e.f. 1st April, 1987
and, being rent free, there is no ques-
tion of any loss of revenue.

(¢) No, Sir.

(d) No representation has been re-
ceived from any staff member of the
laboratory. However, representations
from some Associations have been re-
ceived. Since these are no' recognis-
eq Associations, no reply has been
sent.
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Employees in Laccadive, Minicey and
Amindive Islands

1740. Shri P, M. Sayeed: Will tke
Minister of Home Affairg be pleased
to state:

(a) the number of Class I, Clasg II,
Class IIT and Class IV officers employ-
ed in the Administration of the Union
territory of Laccadive, Minicoy and
Amindive Islands at present:

(b) the number of officers who are
natives of the Islands in each category
of posts;

(e) whether it is a fact that even
for Class TV posts, recruitments have
been made from persong belonging to
the mainland, when sufficient number
of eligible candidates for such posts
is available in the Islands; and

(d) if so, the reasons therefor?
The Minister of State in the Minis-
try of Home Affairs (Shri Vidya

Charan Shukla): (a) and (b), A
statement is attached.

(c) No, Sir.
(d) Does not arise.
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STATEMENT

Clssfication ) Total number Number
of posts of posts of posts
held by

natives

of the

islands

(n) (2) &)
Class I . . . 2 Nil
Class IT . . 24 1
Class III 649 146
Class IV 266 215

Tellicherry Head Post Office

1741. Shri P, Gopalan:
Shri A, K. Gopalan:
Shri P. Ramamurti:

Will the Minister of Communications
be pleased to state:

(a) whether Government had acquir-
ed a site for the construction of a
building for the Tellicherry Head
Post Office;

(b) if so, when the site was acquir-
ed;

(c) whether the work on the build-
ing has started;

(d) if not, the reasons therefor;

(e) when the work will start; and

(f) when jt will be completed?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) Yes.

(b) 25th July, 1961.
(¢) No.

(d) The work could not be taken
up during 1066-87 for want of funds.

(e) Tenders for the work were
opened on 22nd May, 19687. The rates
being on the high side, tenderg are
being reinvited. If reasonable rates
are received on recall, the work is
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likely to be started during August,
1967. ’

(f) 18 months after commencement,

Indian Service of Engineers

1742, Shri G. S. Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) the reasons for the delay in con-
stituting the Indian Service of Engine-
ers;

(b) the number of engineers wun-
employed at present in the country;

(c) the measures taken to secure
employment for them; and

(d) the turn-out of engineers at pre-
sent and what will be the rate of in-
crease of unemployment among the
Engineers in the next five years?

The Minister of State in the Minis-
try of Home Affairs (Shri YVidya
Charan Shukla): (a) Divergent vicws
were held by the State Governments
on certain basic issues such as, the
need for and composition of a Central
Cadre in the Service, the general
pattern of encadrement of posts, the
question of inclusion of teaching and
research posts etc. Some decisions
have since been taken. A Memoran-
dum along with the draft Cadre
Rules, Recruitment Rules and Initial
Recruitment Regulations have been
sent to all State Governments on
31-3-1967. Further steps to constitute
the Service will be taken as soon as
their comments are received.

(b) there were 4,335 Engineering
Graduates (including post-graduates)
on the live register of Emp'oyment
Exchanges in the country as on 31st
December, 1866. Not all unemployed
engineers are registered in the Em-
ployment Exchange. Those registered
also include some who are employed
but are seeking better employment.
Registration in the Employment Ex-
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change, therefore,
rough indication

ment position.

provides only a
of the unemploy-

(c) various development schemes
under the Five Year Plan are directed
towards creating employment oppor-
tunities for all categories of the un-
employed including Engineers;

(d) the out-turn of engineering
graduates in 1965 was 10,282, In
1986 it was approximately 12,000. It
is not possible to estimate the degrec
of unemployment among the Engine-
ers during the next five years. The
expansion in the facilities for Engine-
ering education which has taken place
during the Third Plan was based on
estimates of requirements of engine-
ering personnel during the 4th Plan
period. Employment prospects during
the next five years would become
clear only after the 4th Plan takes
final shape.

Police Force, Andamans

1743, Shri D, N, Patodia:
ghri 8. K. Tapuriah:

Will the Minister of Home Affairs
be pleaseq to state:

(a) whether it is a fact that no free
uniform was issued to the Poliee Force,
Andamang and Nicobar Islands for
gbout 3 years; and

and
this

(b) if so, the reasons therefor
how the money sanctioned for
purpose was utilised?

The Minister of State in the Minis-
try of Home AlNairs (Shri Vidya
Charan Shukk): (a) and (b). Cer-
tain articles of uniform could not be
issued, owing to non-receipt of sup-
plies indented for. Although under
the sub-head ‘Clothing and Eguip-
ment' there were proportionate sav-
ings due to non-receipt of supplies in-
dented for, there were practically no
savings under the head ‘Contingencies®
in the overall budget allocation of
the police Department of the Anda-
man and Nicobar Administration.
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Complaints against Andaman Officers

1744, Shri D, N, Patodia:
Shri 8. K Tapuriah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether complaints have been
jreceived against the Officers of Anda-
man Administration about the harass-
ment of active workers in Politica)
\fleld and their sons in Andamans;

(b) the action taken in the matter;
and

(¢) whether there is a proposal to
bring popular Government in the ter-
ritory at an early date?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No such specific
case has come to notice of Govern-
ment.

(b) Does not arise.

(c) No such proposal js under the
consideration of the Government.

Attack by Mizos in May, 1967

1745, Shrimati Jyotsna Chanda:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is 5 fact that a gang
of 15 Mizo hostiles entered Cachar
district in the second week of May
and fired on the villagers at Jalna-
chherra, injuring one, looted some
shops and escaped with cash and
grain;

(b) if so, the amount of loss as a
result thereof; and

(¢) the measures taken to extend
more security on the border?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shuokls): (a) Yes, Sir.

(b) The estimated loss is reported
to be about Rs. 390|-.

(¢) Security forces have been alert-
ed and patrolling has been intensified
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in order to prevent recurrence of
such incidents.

Offer of Withdrawal by Nagas

1746. Shrimati Jyotsma Chanda:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Underground Nagas have offered to
withdraw some of their armed men
from the ceasefire areas in the Ukhrul
and Tamenlong Sub-Divisions of Mani-
pur, provided there is reciprocal res-
ponse from the other side; and

(b) it so,
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) Does not arise.

Betapur Pitcher Nalla Farm in Mid-
dle Andaman

1747, Shri K. K. Sinba: Will the
Minister of Labour and Rehabilitation
be pleased to state:

Government's reaction

(a) whether it is a fact that the
Betapur Pitcher Nalla Paddy Farm in
the Middle Andaman started by the
Andaman Administration has been
abandoned;

(b) if so, the reasons therefor;

(¢) whether it is also a fact that a
senior officer of the Ministry of Re-
habilitation has described this farm as
wasteful;

(d) if so, whether the report will be
placed on the Table of the House; and

(e) the total expenditure incurred
on the farm in 1968-67 and the total
quantity of paddy produced and the
cost per maungd of paddy?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
No, Sir, the Betapur Farm Project has
not been abandoned.

(b) Does not arise.
" (e) No.
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(d) Does not arise.

(e) On part of the land reclamied
up to the end of the 1965-66 season,
trial varietal sowings of paddy and
experimental farming operations were
undertaken. The quantity of paddy
produced was 1936 maunds. Figures
of expenditure and cost per maund
of paddy are being collected and will
be placed on the table of the Sabha.

Fees Charged from Visitors to
Monuments

1748, Shri Sezhiyan: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that fees are
collected from visitors tp the monu-
ments of historical interest in India;
and

(b) if so, the list of such moom-
ments and the rates of fees collected?

The Minister of Stute in the Minis-
try of Education (Shri Sher Singh:
(a) Yes, Sir, but only at a few monu-
ments, and not all.

(b) A list of monuments where
entrance fees are collected from visi-

tors is placed on the Table of the
House. [Placed in Library. See No.
LT-554/67). The rate of fee is twenty

paise per person above the age of
fifteen years, on all week days except
Fridays when admission is free.

I1AS, LPS. and Central Secretariat
Officers

1749. Shrimati Savitri Shyam: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that more
than 100 1.A.S., LP.S. and the Central
Secretariat Officers, who were not
promoted on merit, are drawing the
same emoluments as they would have
received had they been promoted
under the ‘next below rule'; and

(b) the additional expenditurs in-
curred on account of this rule during
the years 1963-64, 106465 and
1965-687
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir, it s a
fact that more than 100 I.A.S, LP.S.
and Central Service Officers (inclu-
sive of Central Secretariat Officers)
have been given benefit of higher pay
under the ‘next below rule’ However,
it is not correct to say that this bene-
fit is given to officers who would not
have been promoted on the basis of
merit had they been available in the
regular line. Officers not suitable for
promotion on merit are not to be given
the benefit of the next below rule’.
The intention of the rule is that an
officer out of his regular line should
not suffer by forfeiting acting pro-
motion which he would otherwise have
received had he remained in his re-
gular line.

(b) Attention is invited to the in-
formation laig on the Table of the
House in reply to question No. 3853,
to which an interim reply was given
on 31-8-1966 is laid on the Table of
the House. [Placed in Library. See
No. LT-555/67].

Coul Mines Provident Fund

1750, Shri Devep Sen: Will the
Minister of Labour zmd Rehabilita-
tion be pleased to state:

(a) whether it is a fact that many
of the colliery employers, particularly
in the Asansol belt, do not deposit
their share of Provident Fund with
the Provident Fund Commissioner;

(b) whether it is also a fact that
even the workers contribution to
the Provident Fund deposited with the
employers is not deposited with the
Provident Fund Commissioner;

(e¢) if so, the names of such default-
ing employers; and

(d) the steps taken by Government
in the matter?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habiliiation (Shri L. N. Mishra): (a)
and (b). Yes. Some colliery emplo-
yers have defaulted in payment of
their share of Provident Fund and of

Written Answers JYAISTHA 17, 1889 (SAKA)

Written Answers 3482

the contribution of woFkers deducted
from their wages to the Coal Mines.
Provident Fund Commissioner

(¢) ang (d). A statement showing.
the names of the defaulting employers
and the steps taken against them has
been already laid on the Table of the
Lok Sabha on the Tth April, 1967

Miners' Camps and Hostels

1752, Shri P, C. Adichan: Will the
Minister of Labour and Rehabilig-
tion be pleased to state:

(a) the total number of unauthoris-
ed Miners'’ Camps and Hostels in the-
Coal Mines; -

(b) the names of coal mines where
these camps and hostels are funection-
ing; and

(e) the
them?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishm): (a)
Twelve,

steps laken to abolish.

(b) I—Raniganj Coalfield,

(1) Samla Manderboni Colliery,
P.O. Pandaveswar. '

(2) Madhujore Colliery, P.O.
Kajoragram,

(3) Ghusick Colliery, P, O
Kalipahari.

(4) Porascole Colliery, P. O,
Kajoragram.

II—Jharia Coalfield.

(1) Kharkharee Colliery, P.O.
Kharkharee,

(2) Ena Colliery, P.O. Dhansar.
(3) Bhatdee Colliery, P.Q, Dhan-

sar.

(4) Murlidih Colliery, P.O. Mahu-
da,

(5) Khas Dharmabad Colliery,
P.O. Malkera.

(6) Loyabad (North) Colliery,
P.O. Sijua.

III—Karanpura Coalfield.
Khas Karanpura Colliery P.O:

Patratu (Hazaribagh).
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IV—Pench Valley Coalfield.
Newton Chickli Colliery, PO,
Parasia,

District Chindwara.

(c) The issue really is whether and
on what conditions, such unauthorised
hostels 'for Gorakhpuri labour should
‘be recognised.

‘The Central Hostels Committee
under the Chairmanship of the Coal
Mines We'fare Commissioner which
grants recognition to miners hostels
and lays down standards for recogni-
tion is already seized of the matter.
A Central Evaluation Committee has
alsp recently been set up under the
Chairmanship of the Director Gene-
ral of Mines Safety and this Commit-
tee is alsp looking intp this question.

Accident in Coal Mines

1753. Shri P. C. Adichan: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) the names of Coal mines where
fata]l accidents tock place in April,
1967;

(b) the number of workers killed
4n these accidents in each mine; and

(c) the findings of the departmental
enquiry in each of these accidents?

The Minister of State in the Minis-
try of Labour, Employment and Re-
Tabilitation (Shri L. N. Mishra): (a)
to (c). A statement ig attached.
Supplementary information will be
laid on the Table of the House as
‘goon as it is available,

STATEMENT
S. Name of Colli- No. Findings |
No. ery killed of the
Depart-
mental
Enquiry

1 Samla Dalurband 1 Fault of
wher s

2

10

Iz

13

T4
15

16

17

18

19

21

North Laikdih J

New Maijri

Duman Hill
Jogidih . .

Loyabad .

Mithrpur
Bhatdee .

Lower Kenda .
Kamptee
Ballarpur
Pootkee .

Sitanala .

Khas Kusunda

Sri Amritnagar
Selected |

Chalkari .
Deulbera

Samdi Sangram-
garh . .

Pure Nichitpur )

Dhori

Kendwadih
(s-pit Khoira) .

]

~
i
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Report
not
received
Misad-
venture
Fault of
manage-
ment.
Report
not
received

Fault of
subordi-
nate
supervi-
sory stafl
Fault of
deceased

Misadven-
ture

Report
not yet
finalised

Report

not
received

Report

not
received

Report
not yet
finalised

Report

not
received

Misadven-
ture

Report
not yet
finalised
Misadven-

ture

Report

not
received

Fault of
manage-
ment and
subordi-
nate
official.
Report
not
received
Report
not
received
Report
oot
received
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Profit Sharing Bonus in Coal Mines

1754, Shri P. C. Adichan: Will the
Minister of Labour and Rehabilita-
tion be pleased to state:

(a) the number and names of coal
mines which have not paid the profit
sharing bonus for the year 1965; and

(b) the action taken to persuade the
©Coal Mines to pay the bonus without
further delay?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
343 coal mines have not so far paid the
profit-sharing bonus to their work-
men for the accounting year 1965,
The names of these coal mines are
not readily available.

(b) Following an increase in the
price of coal, sanctioned by Govern-
ment in December 1966 to enable em-
ployers to pay the arrears of bonus.
the Joint Working Committee of em-
ployers was asked to advise their con-
stituents to make payment without
any further delay. The defaulting
col'ieries have been served with show-
cause notices to explain why action
should not be taken against them for
contravention of the Payment of
Bonus Act, 1965. Several prosecution
proposalg are under the examination
of the Government,

Mahajan Boundary Commission

1755, Shri E. K. Nayamar: Will the
‘Minister of Home Affairs be pleased
1o state:

(a) whether Government are aware
that Kerala Government have boycot-
ted the Mahajan Boundary Commis-
sion, when the Commission wvisited
Kasargod (in Kerala) to take evidence
from the people;

(b) whether Government are aware
that only pro-merger section in Kar-
natka has given evidence befare the
Mahajan Commission; and

(c) the - reaction of Government
4hereto?
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). Accord-
ing to the information furnished by
the Commission, the Chief Minister of
Kerala in his letter of 17th April nad
apprised the Commission of the
stand taken by the State Government
in regard to the Kasargod question
and expressed the view that it wou.d
be better to allow the present borders
between Mysore and Kerala to con-
tinue. In reply to a suggestion by the
Commission that either the Chief
Minister or one of his Ministers might
meet the Commission at Kasargod or
Mangalore to explain the stand taken
by the State Government, the Chief
Minister informed the Commission
that as he had already explaind the
reasons for the decision taken by the
State Government, it wou'd not be
necessary for him or any of his Minis-
ters to meet the Commission, The
Commission will, therefore, take into
account the Chief Minister's letter of
17th April as representing the State
Government's views in the matter. It
is also understood that the evidence
tendered and recorded by the Com-
mission at Kasargod on 15th May was
mainly from associations, parties and
individuals who had favoured merger
of Kasargod taluk in Mysore, There
were one or two representations for
the maintenance of status quo also.

Compulsory Natlonal Service Scheme

1756, Shri K. P, Singh Deo:
Shri P. K. Deo:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a

scheme for Compulsory National Ser-
vice for University Students is being
introduced;

(b) if so, the details thereof; and
(c) the estimated annual expendi-

ture involved in the implementation of
the scheme?

The Minister of Education (Dr.
Triguna Sen): (a) to (c). The matter
is under consideration.
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Thefts in M.P's, Residence

175%. Shri Eameshwar Singh:
Shri Madhu Limaye:
Shri Shri Chand Goel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Mrs,
V. L. Pandit’'s house was burgled on
the 23rd May, 1967;

(b) whether other M.Ps. have had
similar experience in the past two-
three years;

(¢) the number of such thefts and
burglaries;

(d) in how many cases the culprits
were apprehended and convicted; and

(e) the steps proposed by the Delhi
Administration and the Centre to
prevent these burglaries and thefts?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) to (e). Two statements (‘I' and
‘II') are laid on the Table of the
House,

Statements ] and II

Below are given the number of
theft and burglary cases reported to
the police in which the property
belonging to the M.Ps. was involved
and also the details of the persons
arrested during the years 1965, 1966
and 1967 (upto 26th May, 1967).

JUNE 7, 1967

Persons
Period Head of Cases Arres- Con-
Crime repor- ted victed
ted so far
1965 Burglary 1z 2z 2
1966 Do. 10
1067 . Do. 6
(upto 26-5-
1965 ) TDheft 8 2 2
1 0. 7 2 ..
9 (both  the
accused
were
acquitted)
1967 . Do I .. .

upto
26-5-67)
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Statement II in Reply to part (e) of
the Question

(i) Adequate number of poljcemen
are being posted round the clock to
patrol in the areas where M.Ps. live.

(ii) Flats which are exposed are
receiving special attention, The work
of beat constables is supervised by
the Division Officers, mobile patrol
incharge, Station House Officer and
occasionally by the Superintendent of
Police himself.

(ili) The investigation of such cases
is entrusted to senior and experienced
Investigating Officers.

(iv) The Station House Officer con-
cerned has been made responsible for
keeping a close watch on the investi-
gation of these cases and for deve-
loping sources of information.

(v) C.ILD. Inspection Team is sent
to observe the scene of crime and lift
finger prints, elc. left behind by the
culprits at the scene of crime.

(vi) Every case of theft and bur-
glary reported from these flats is
being looked into promptly by the
Superintendent of Police and the
Illaga Gazetted Officer together.

(vii) In July 1964, a circular letter
was issued to all Members of Parlia-
ment residing in North and South
Avenues seeking their co-operation on
the following matters with a view 1o
bringing down the incidence of thefts
and burglaries in these areas:

(1) To intimate to the Superin-
tendent of Police, Parliament
Street, about their departure
from Delhi and the duration
of their stay outside Delhi
approximately, so that special
arrangements may be made

to keep a guard on their
residences;

(2) To intimate alsp to the
Superintendent of  Police

whether in their absence any
of their domestic servants,
friends or relatives will be
occupying the flat; and
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(3) Whether they have hired any
garage and if so, whether
they have domestic servants
or a driver or any one else
occupying the garage.

Rehabilitation Settlements

1758, Shri K. P, Singh Deo:
Shri P. K. Deo:

Will the Minister of Labeur and
Rehabilitation be pleased to state:

(a) whether it is a fact that there
have been large desertions from the
rehabilitation settlements;

®) if so, the reasons therefor; and

(c) the amount spent on the reha-
‘bilitation and relief programmes from
1948 to 19667

The Minister of State in the Minis-
‘try of Labour, Employment and Reha-
bilitation (Shri L. N. Mishra): (a)
There have been some desertions
of migrants form East Pakistan
who came to India on or after 1st
January, 1964 from agricultural
rehabilitation settlements in various
States, including Dandakarnya
Project. Apart from these deser-
tions, a wvery large number of
families had left the relief camps in
which they had been accommodated
prior to their dispersal to the rehabili-
tation settlements.

(b) (i) Migrants’ inability to adjust
themselves to their new environment,
particularly to the unfamiliar clima-
tic and soil conditions, lower rainfall
and a different cropping pattern.

tii) The drought and scarcity con-
.ditions prevailing over large parts of
the country which affected the re-
habilitation settlements also for the
last two successive years and conse-
-quential failure of crops.

(iii) Relations still living in West

Bengal.

(iv) Natural inclination to settle
down in West Bengal, strengthened
by the hope that the newly constitut-
ed State Government would settle
them in that State itself.
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(v) Fear of prosecution for being
spurious migrants.

(vi) False and misleading promises
of rehabilitation in West Bengal made
by unscrupulous elements who some-
times inflltrate into ressttlements,

(c) From 1947-48 to 1965-66 a sum
of Rs: 440.08 crores was gspent on
relief and rehabilitation programmes
sanctioned for displaced persons from
East Pakistan and West Pakistan. Of
this amount a sum of Rs. 199.46 crores
was expended on programmes for dis-
placed persons from West Pakistan
and the balance of Rs. 240.62 crores
on programmes for displaced persons
from East Pakistan.

Fair Price Shops in Indusirial Estad-
lishments

1759, Shri Y. A, Prasad:
Shri N. K. Sanghi:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether Government propose to
bring in legislation to compel employ-
ers to set up fair prices shops im in-
dustrial establishments; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
and (b). The matter is under con-
sideration.

Employmrent for Unskilled and
Agricultural labour

1760. Shri P, K, Deo:
Shri K. P, Singh Deo:
Shri D. N. Deb:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it i» a fact that a plan
has been drawn up to provide employ-
ment to the unskilled and agricultural
labour in the rural areas;

(b) if so, the getails thereof; and

(c) the expenditure incurred on the
rural workers programme during the
Third Plan period?
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The Minister of Labour and Re-
habilitation (Shri Hathi): (a) and (b).
The important schemes intended to
provide employment to unskilled and
agricultural labour in rural areas are:

(i) Rural Works Programme, and
(ii) Rural Industries Programme.

The details of these are contained in
the Draft Qutline of the Fourth Five
Year Plan.

(c) The expenditure incurred on
the Rural Works Programme during
the Third Plan period was Rs, 19,33
crores.

Visha] Haryana

1761. Shri D, C, Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a memorandum has
been presented to the Prime Minister
by Members of Parliament from Raj-
asthan, Delhi, Uttar Pradesh anq Har-
yana demanding the formation of
Vishal Haryana; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) No, Sir.

(b) Does not arise.

Rehabilitation Ministers’ Conferenee

1762. Dr. Ranen Sen: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether it is a fact that at the
Conference of State Rehabilitation
Ministers held at New Delhi in May,
1967, the Union Minister for Rehabili-
tation did not agree to the suggestions
regarding the so-called residuary
problem with the Minister from West
Bengal;

(b) whether the West Bengal Reha-
bilitation Minister has submitted
some schemes for the rehabilitation of
m; and

(c) if so, the reaction of the Cen-
tral Government thereto?

JUNE 7, 1967
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The Minister of State in the Minis-
try of Labour, EmplOyment and Re-
habilitation (S8hri L, N. Mishm): (a)
During the Conference of the State
Rehabilitation Ministers held on the
19th May, 1967, the West Bengal
Minister for Rehabilitation .,in his
speech invited attention to certain
pending problems. However, an op-
portunity was taken before and after
the Conference to exchange views and
ideas with the West Bengal Minister
on matters relating to the rehabilita-
ton of old and new migrants. Sgme
of the points discussed related to items
outside the “Residuary Problem”.

L ]

As regards the “Residuary Pro-
blem", certain aspects relating to the
implementation of individual schemes
were discussed. In view of the slow
progress of sanctioned schemes, the
West Bengal Government were asked
to take necessary measures to step
up the pace of implementation.

The Union Minister did not reject
any “suggestions” of the Minister for
Rehabilitation, West Bengal, in regard
to commitments accepted under the
Residuary Problem, during the recent
discussions.

(b) and (c). The State Government
have approached the Government of
India with certain proposals for pro-
viding additional educational, medical
and training facilities to relieve pres-
sures in these sectors caused by the
influx of new migrants since 1964.
The schemes briefly are:—

(i) Setting up of Special LT.
institutes for D.P. Boys;

(ii) Training of D.P. girls as
nurses and the setting-up of
as B.Sc. Nursing College; and

(iii) Rehabilitation of old migrants
families squatting on defunct
camp sites.

These proposals are being examined
in consultation with the Ministry of
Finance.
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Post Offices in Eangra District

1763. Shri Prem Chand Verma: Will
the Minister of Communications be
pleased top state:

(a) the number of Post Offices and
Public Call Offices in Kangra and
Bilaspur Districts of Himacha] Pra-
desh; and

(b) the number of them which are
functioning?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):

P.Os. P.C.Os.

(a) Kangra District 676 32
Bilaspur Distt. 78 4

(b) All are functioning.

Pay Revision of Manipur Government
Stafr

1764. Shri M. Meghachandra: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government are sanc-
tioning the pay revision of the Mani-
pur Police and Radio Staff on Central
Government pattern of pay scales;

(b) whether their pay was revised
when the pay of the employees of the
Government of Manipur was revised
with effect from 1st April, 1964; and

(c) whether the Government of
Manipur are moving the Centre for a
pay revision for their staff on Central
pattern, if so, when and from which
date effect i3 being given?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). The Gov-
ernment of India have recently
received proposals for the revision of
scalegs of pay of the Manipur Police
and Radio Staff on the Assam pat-
tern. These proposals are being
examined.

Grants to Manipur Schools

1765. Shri M. Meghachandra: Will’
the Minister of Education be pleased’
to state:

(a) whether it is a fact that the
Manipur Government have not paid
the regularly payable grants to the
Government aided elementary schools
for the last few months;

(b) if so, the reasons therefor;

(c) whether this has resulted in
irregular receipt of pay and the non-
receipt of arrears of pay by the
teachers in these schools; and

(d) the steps taken to pay the grants

in time?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) to (d). Yes, Sir. There
have been delays in the payment of
grants during the last few months,
which has resulted in jrregular pay-
ment of salaries to teachers. Grants
for March, 1967 have already been
paid in many cases. Grants for the
period April to August, 1967 as well
us for the arrears of pay have been
sanctioned and payments will be made
soon after clearance from the
Accounts authorities. The delays are
reported to be mainly due to observ-
ance of such procedural requiremenls
as checking of accounts, obtaining
utilization  certificates, ete. The
Administration of the Union Terri-
tory of Manipur are examining the
ways and means of avoiding delays
in future.

faedlt 9 fem w1 wieA

1766 1 WEE=A : FAT TE-
WTd FAT ag T FT EAT FA (-

(%) T aw g Fye faa q@
feeet gferm & sreatem & <y fatwmT
#1 i wfgaTd qqr T4 W@ W JAT H
=&
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(=) =fe g7, &1 €t wfgamsi qar
st 1 oot 3

() 5F oY & avg @A ¥ w40
w0 §; 9

(7) FTFTT § T591 F1 WG 920,
7o wifs 37 7 *a1 swarqr #1 2 7

LR ECEEIR R T
fan weo qaw) : (%) & (7). freslt
gfe & wtaw & Qo 8 wfgan
wiezfae frogaTe w5 St W 21 ¢
AT Fra 54 qT K IHAG HAT
FT AT A § | SAX § A0 FH FAT
TRt 0 1 9fF 9 AW & @ ér
BIET I THT &, WG A K 54 G
sHE &1 AEiforar €190 7
¥ A o € g far amon | &=y
frogmre A feo w7

(o) w93 g1 F& 5577 1

Retiring Age of Teachers

1767, Shri 8. C. Jha: Will the Minis-
ter of Education be pleased to statc:

(a) the present retiring age limit
for the school teachers; and

(b) whether it is a fact that the
Kothari Education Commission Report
has recommended that the retiring
age limit of school teachers be fixed
.at 657

The Minister of Edocation (Dr.
“‘Triguna Sen): (a) and (b). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-556|
67].

Statehood for Manipur

1768. Shri M. Meghachandra: Will
the Minister of Home Affairs be
Ppleased to state:

(a) whether it is a fact that the
Assembly of Manipur and all the

JUNE 7, 1967
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political parties in Manipur are
demanding for the grant of Statehood
to Manipur; and

(b) if so, the action being taken
by Government in this regard?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) In September,
1966, the Manipur Legislative Assem-
bly passed a resolution to the effect
that full-fledged Statehood be granted
to Manipur.

(b) Government do not propose
any change in the status of this Union
territory.

Centralisation of Services of L.D.C's./
U.D.C's./Assistants

1769. Shri M, L. Sondhi: Will the
Minister of Home Affairs be pleased
to slate:

(a) the number of L.D.C's. Minis-
try-wise, who have completed
10 years' service in the grade but
have not been promoted to the grade
of U.DC;

(b) the number of .L.D.C's. promot-
ed as UD.C's. during the period
Ministry-wise;

(¢) whether it is a fact that in
some cases senior LDCs, could not be
promoted as UDCs. for want of vacan-
cies in that cadre in the Ministry and
as such there is much discontentment
among the employees;

(d) whether such disparity and the
resultant discontentment are due to
the decentralisation of these services;

(e) whether it is also a fact that
such disparity and discontentment are
in existence in the cases of UDCs.;
Assistants, and Section Officers also;

(f) if so, whether Government pro-
pose to centralise these services as
before; and

(g) if not, the reasons therefor?
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fagsew vod M@ & |
500 (Ai) LS—4.

Centre-States Relations

1687. Shri 8. M. Banerjee:
Shri Madhn Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether his attention has been
drawn to the reported speech of the
Chief Justice of India, as quoted in
the ‘Hindustan Times' of the 17th
April, 1967 that the Supreme Court
has powers to resolve conflicts
between Centre and the State Gov-
ernments; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairg (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) The Government are in com-
plete agreement with the reported ob-
servation of the Chief Justice of India
that there are elaborate provisions to
resolve the disputes between the Cen-
tre and States relating to legislative
powers or the existence or extent of
any legal right.

Ao Wi e & dtw wrw wad e

1688. Y HgA FweY :

st go o wawl :
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w=r fF :

(%) w1 g ¥ & f5 2T WX
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i:m‘tizmi‘qmm sTT fear
T g W



3435 Written Answers

(&) afx &, @t vaa wew WS
T E 7

wer-wTd wqr wwre fewm § oo
Cwdt (S g Fo TWUNW) @ (F)
Srgi1 2189, 1967 12T T =-
At 9T (TF 97 € F WiqA-AEH
¥ fag o gl gfeméT ¥ grEm-
st & faq) e feg AT &)

(@) ax-sr% saqeqr ¥ wadw
AT A & T Fagr o =Ly
aegut #1 fafrg fear wom | wew
FY T LT AEF WG ITH-TT /T
qF & HAET gRT | OF W T ;W
w1 FAL AW § wAY ¢ Pt o womEe
gra wE oft g e TEY faan
T |

AAMMET =qaeqr & 1O W™
TG & A1 W F A gAWTE AT
fafrma feqr sr w1, wias & wius
T WA FT THT W FHIA FT 2T
afy g o WA e wAmET
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Profit Sharing Bonus in Coal Mines

1689. Shri Deven Sen: Will the
Minister of Labour and Rehabilita-
tion be pleased to state:

(a) whether it ir 2 fact that the
profit-sharing bonus for 1065 has not
been paid to the various collieries in
the Uktra-Kajora-Bombulg belt of
Asansol Sub-division, District Burd-
wan, though it has become due since
long;

(b) whether all attempts for the
settlement by the Conciliation Officer
(Central) Asansol have failed; and

(¢) if so, the steps taken by Govern-
ment in the matter?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
Out of 104 collieries in the Ukhra-
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Kajora-Bohula belt of Asansol Sub-
division, 75 have already paid the
profit-sharing bonus for the account-
ing year 1865.

(b) and (c). The defaulting collieries
have been served with show-cause
notices to explain why action should
not be taken against them for con-
travention of the Payment of Bonus
Act, 1965. Proposals to prosecute
these collieries are under the exami-
nation of the Government.

T & WiwE

1690. » Wlo o &@mit : T
NE-¥Td HAT qg qATH FT TN FLAF -

(%) 1961 & SATVAT & HATT
AT A g wwwsar fyadr @ oawr

fergeit, wereraTel qar duTedi & S

gen 99w q9% faadr & ; A%

(&) 1951 & 1961 % & 10
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Al 1 sweqn 9 faw Ao ¥
afa gt @1 ?

TE-wTd wATT W IQ-AAT (s
%o UHo TWTEAW): () W17 (@).
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faaTo

1961 % 97 ofeoe

e F g afg—
ST (1951—
1961)
(1) (2) (3)
W 439,234,771 —
feg 366,502,878™ 20. 29
wfeww 46,939,357* 25. 61
far 10,726,350 27.38
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Mining Operations in Jharia

1695. Shri Beni Shanker Sharma.
Shri Onkar Lal Berwa:

Will the Minister of Labour and
Rehapilitation be pleased to state:

(a) whether it is a fact that
the mining operations are going on
underneath the Jharia town;

(b) if so, the names of the Com-
panies engaged on these operations;

(c) whether they are acting strict-
ly in accordance with the provisions
of the law and whether sounds of
blasts are heard in the night by the
people sleeping in their homes causing
anxiety to them about their safety;

(d) whether blasting operations en-
dangering the life and property of the
people-are permissible legally; and

(e) if not, the steps Government
are taking to stop such illegal activi-
ties?

The r of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra); (a)
Yes.

(b) The companies are the South
Jharia Colliery of M|s. J. K. Banerjee
& others and the East Bhuggatdih Col-
liery of M|s. East Bhuggatdih Coal
Compary (P) Ltd., Jharia.

(¢) The colliery companies are acting
strictly  in accordance with fhe pro-
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visions of the Mines Act and Regula-
tions. Sounds of blasting in the un-
derground workings are at times
heard on the surface.

(d) Does not arise as blasting ope-
rations are not endangering life and
property.

(e) Does not arise.

Partition Implementation Committee
Report

1696, Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the Punjab Parlition
Implementation Committee has com-
pleted the various items pending bet-
ween the two Governments; and

(b) if so, the details thereof?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). The Gov-
ernments of Punjab and Haryana
who were consulted have reported
that there is no Committee called the
Punjab Partition Implementation
Committee, However, in January 1967,
it was decided that the stores relating
to Secretariat and offices of Heads of
Departments which had jurisdiction
over the composite State of Punjab
should be divided by agreement and
that the Chief Secretaries of Punjab.
Haryana and Himahal Pradesh and the
Chief Commissioner of Chandigarh
should meet and settle these matters.
It was also decided that un-issued
stores of the composite State of Pun-
jab should be divided by a committee
consisting of Chief Secretaries of
Punjab, Haryana and Himachal Pra-
desh and that in doing so, require-
ments of Chandigarh should be kept
in view. It is reported that the divi-
sion of stores of 24 departments has
been effected by agreement and that
the work of dividing the stores of
other departments is in progress. In-
formation is also being collected by
the Government of Punjab regarding
the un-issued stores. The Committee
of Chief Secretaries will take up the
question of division of these stores as
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soon as the information has been col-
lected. Schemes for division of vari-
ous Inter-State Corporationg are also
being drawn up by the Government
of Punjab. It s reported that the
scheme relating o the Khadi and Vil-
lage Industries Board has since been
finalised in consultation with the other
Governments concerned and some
more schemes are  expected to  be
finalised shortly.

Mortar Shell Explosion near Ranjit-
pura (Rajasthan)

1697. Dr. Karnj Singh: Will the
Miniter of Home Affairg be pleased
to state:

(a) whether it is a fact that nine
children were killed and several
others received serious injuries as a
result of mortar shell explosion near
Ranjitpura on the border of India and
Pakistan in Rajasthan in February,
1967;

(b) if so, whether the cause of ex-
plosion have been ascertained and
the compensation, if any, paid ‘o the
families of the children killed and
those injured; and

(¢) the steps taken to clear the en-
tire area of five mortars which found
their place there during the Indo-
Pak, conflict?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Yes, Sir. Nine
children were killed and one woman
and a child were injured as a result
of a mortar explosion near Ranjitpura,
District Bikaner, on 15-2-1967.

(by While collecting fire-wood the
children picked up 2 three-inch mortar
bomb 'eft over from the Indo-Pak.
conflict of 1965. One of the boys hit
the bomb with an a<e, as a result
of which it explod~d. The question of
payment of compensation if any to
the families of the children killed and
injured is under consideration of the
State Government.

(c) Necessary sveps were taken by
the Army to locate and peutralise any
un-exploded bombs and rocket-shells
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in these areas and constant watch is

kept for any stray un-exploded shell
or bomb.

South Africa’s Apartheid policy

1698. Shri H, N. Mukerjee: Will the
Minister of Education be pleased to
state; '

(a) whether his attention has been
drawn to the move iniiated by a
number of African countries to en-
sure that South Africa gives up its
Apartheid policy in sport or is com-
pelled to keep out of the Olympic
Games at Mexico in 10868; and

(b) whether Government are giv-
ing adequate direction to the Indian
Olympic Association and other rele-
vant bodies in this matter?

The Minister of State in the Minis-

try of Education (Shri Bhagwat Jha
Azad): (a) Yes, Sir.

(b) Necessary advice has been given
to the Indian Olympic Association on
the gsubject.

Iron Ore Mines Labour Welfare Fund

1689. Shri Onkar Lal Berwa: Wwill
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) how much money has been col-
lected so far in the Iron-ore Mines
Labour Welfare Fund;

(b) how much cess is levied nn the
production of one metric tonne of
iron-ore; and

(c) how much money has been
spent out of the said fund?

The Minister of State in the Minis~
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
Rs, 165.34 lakhs approximately.

(b) 25 paise per donne. 5
(e¢) Rs. 21.79 lakhs approximately.
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Privy Purses

1704. Shri S. R. Damani: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there has been any
variation in the quantum of payment
of privy purses during 1966-67; and

(b) if so, the reasons therefor?

The Minister of Home Affairs (Shrl
Y. B. Chavan): (a) and (b). There
fas been a reduction of Rs. 40,000 per
annum on account of payment of a
reduced amount in one case in accord-
ane with the provisions uf the Merger
Agreement,

Taj Mahal

1705, shri Baburao Patel: Will the
Minister of Education be pleased o
state:

(a) whether the attention of Gov-
ernment has been drawn to an article
entitled “The Most Sensational Dis-
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covery in 300 Years” by Shri P. N,
Oak regarding the building of Ta)
Mahal, published in the February
1967 issue of Mother India;

(b) whether in view of the sensa-
tional revelations made by the writer,
Government propose to appoint a
Committee of historians and archaeolo-
gists to investigate the truth of the
statements made in the said article;
and

(c) if not, the reasons therefor?

The Minister of State ip the Minis-
try of Education (Shri Sher Singh):
(a) Yes, Sir.

(b) No, Sir.

(e) It ig primarily for scholars and
research institutions to establish their
theories.

Missing File regarding Dr. Joshi
Murder Case

1706. Shri Bal Raj Madhok: Will
the Minister of Home Affairs bhe
pleased to state:

(a) whether it is a fact that the
flle regarding Dr. Joshi murder case
including the judgment of the trying
Sessiong Judge is missing from the
record room of the Delhi Courts;

(b) whether any inquiry has been
instituted to find out the whereabouts
of the said files; and

(e) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (S8hri Vidya
Charan Shukla): (a) Sessions case
under Section 302 LP.C., State versus
Abdul Ghani Quereshi, decided on
1-6-1948, is not in the record rooms
of the Delhi Courts,

(b) and (c¢). An inquiry has been
instituted by the District and Sessions
Judge, and is in progress.

Ahmedabad Post Office
1707, Shri Manibhai J. Patel: Will

the Minister of Communications be
pleased to state:

(a) the volume of work and the
strength of staff of a post office where
Class-1 Post Master is posted;
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(b) the volume of work and the
staff strength in Ahmedabad Post.
Office; and

(c) the reasons for not posting a
Class-I Post Master in Ahmedabad
Post Office?

The Minister of State in the De-
purtments of Parliamentary  Affairs.
and Communications (Shri I. K. Guj-
ral): (a) Post offices are placed in
charge. of C'ass I Postmasters on the
basis of the number of clerks work-
ing therein. Generally, only those
post offices which  have about 300
clerks are placed in charge of a Class
I Postmaster.

(b) The number of clerks in Ahme-
dabad GPO is 166.

(c) A Class 1 Postmaster has not
been posted to Ahmedabad post office:
as the clerical strength of the oftice
falls much short of 300.
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Shifting of Offices to Nagpur

1709, Shri D. S. Patil: Will 1ne
Minister of Communications be pleas-
ed to state:

(a) whether consequent on the
shifting of the office of the Post-
Master General from Nagpur to Bho-
pal, Government have decided to shift
other important Post and Telegrapb
Offices to Nagpur from other places;
and

(b) if so, the progress so far made
in this regard?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Commaunications (Shry I. K, Gujral):
(a) No Sir.

(b) Does not arise.
Cost of Living Index

1710. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:

Shri Heerji Bhal:

Wil] the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether the cost of living index
in Delhi is rising: and

(b) if so, the nature of the
during 1966-6T7

The Minister of State in the Minis-
try of Lnbour, Employment and Re-

rise

habilitztion (Shri L. N. Mishra): (a)
and (b). The following table of
monthly Consumer Price Index Num-
bers for industrial workers in Delht
d_uring 1966-67 indicates the extent of
rise:—

Year/Month Index

Numbers

hase 1960

—100

1966 January N 138
February . 138
March . 140
April . ; . 142
May .. . 145
June . ' . 150
July . . . 151
August ; : 151
September . . 151
October 152
November . 154
December . 15§
1967 January . 157
February . Igg
March . 161
April . . 162

Outstanding Telephone Revenue im,
Orisag

1711. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Communica-
tlons be pleased to state:

(a) the total amount of telephone
revenue outstanding at present in
Orissa; and

(b) the steps taken to recover the
same?

The Minister of State in the Depart-
ments of Parliamentary Affairs ana
Communications (Shri 1. K. Gujral):
(a) Rs. 9:83 lakhs on 1-2-1967 for
bi'ls issued upto 31-10-86.

(b) Action has been taken to en-
force the disconnection of telephoncs
of defaulting subscribers. Other
special steps, such as, pursuing ‘he
defaulting subscribers, recourse to.
legal action where necessary, are 1lso.
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being taken to secure early settle-
ment. For a more effective pursuit,
the te'ephone revenue work relating
to Cuttack Division has been trans-
ferred from Calcutta to Cuttack with
. effect from 1-9-88.

Postal Services in Orissa

1712, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K Pradhand:
Shri Heerji Bhal:
Will the Minister of Communica-
tions be pleased to state:

(a) the number of villages covered
by postal service in Orissa till the
.end of April, 1967; angd

(b) the number
.covered by postal
1967-687

proposed to be
services during

The Minister of Stute in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) and (b). All the villages in
Orissa are already covered by poslal
. services. ’

. Rehabilitation Industries Corporation

1713. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Labour and
Rehabllitation be pleased to state
the amount outstanding as on the
30th April, 1967 with various indus-
trial concerns who were provided
with loans by the Rehabilitation In-
dustries Corporation?

The Minister of State in the Minis-
iry of Labour, Employment and Re-
habilitation (Shri L. N. Mishra):
A statement showing arrears of loans
and interest outstanding as on 30th

April, 1967, is laid on the Table of
the House, [Placed in Library. See
No. LT-553/67].
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CIA. help to Seamen’s Unions

1714. Shri Chintamani Panigrahi:
Shri €. K. Bhattacharyya:
Shri P. Gopalan:

Shri K. Ramani:

Shri Umanath:

Shri Nambiar:

Shri Mohsin:

Shri Vasudewvan Nair:
Shri C. Janardhaman:
Shri Shashi Ranjan:
Shri Sidheshwar Prasad:
Shri Yashpal Singh:
Shri §. C. Samanta:

Shri ’.l'rl.d.ih Kumar Chaudhuari:
Shri K. N. Pandey:

Shri D, N. Deb:

Shri P. K. Deo:

Shri K. P. Sinzth Deo:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware
that the Central Intelligence Agency
of US.A. had helped to organise
Seamen’s Unions in India;

(b) whether Government have now
found out which Seamen's Unions in
India received C.I.LA. funds; and

(c) if so, the particulars of those
Unions and their office-bearers and
affilliations?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Choran Shukin): (a) Government
have seen press reports to the effect
that the Central Inte'ligence Agency
of the US.A. had helped organize
Seamen's Unions in India.

(b) and (c).
made.

An inquiry is being

Aligarh Muslim University Act

1715. Shri Mohsin: Will the Minis-
ter of Education be pleased to state:

(a) whether Government intend to
bring forward a new Bill to replace
the present Aligarh Muslim Univer-
sity Act; ang
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(b) if so, when?

The Minister of Education (Dr.,
Triguna Sen): (a) and (b). Yes, Sir.
A Bill to amend the present Aligarh
Muslim  University Act will be
brought forward as soon as possible.

Panchayat Samiti Offices in Rajasthan

1716. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Communica.
tions be pleased to state:

(a) the number of Panchayat Samiti
Offices in Rajasthan provided with
lelephones as on the 30th April, 1967,
.and

(b) the number of Panchayat Samit!
‘Offices in the State to be provided
with telephones during 1967-687

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I, K. Gujraly
(a) 177 places having Panchayay
Samiti Offices have beep providea
with Te ephones facility as on 30tn
April, 1967; and

(b) 15 such places are likely to be
provided with telephone facili'y
during 1967-68,

At all such places, te'ephones can
be provided to the Panchayat Samiti
Offices on rental basis, as and when
applied for.

Quarters for P&T Employees in
Rajasthan

1717. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Heerji Bhal:
Shri E. Pradhani:

Will the Minister of Communica-
tlons be pleased to state:

(a) the number of Post and Tele-
graph employees in the Rajasthan
Cirele whn have been provided with
Government residential accommoda-
tion till the 30th April, 1967,

(b) whether there is any proposal
to construct staff quarters for the
Post and Telegraph staff in the
Rajasthan Circle during 1967-88; and

(c) if so, the details thereof?

The Minister ol State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) 972.

(b) Yes, Sir.
(c) (i) Quarters under construction:
Pilani—4. Costing approximately
Rs. 40,000.
Kekri—4, Costing cr[:i|:u'o:xin'ml.elyr
Rs. 40,000

(ii) Quarters proposed for 1967-68:
Bilara—4. Cost Rs. 66,000 ap-
proximately.

Beawar—I1, Cost Rs. 25,000 ap-
proximately,

(iii) Construction of 056 quaters

costing about Rs, 7 lakhs at Jaipur is
also being processed.

Post Offices in Rajasthan

1718, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Heerji Bhal:

Shri K. Pradhani:

Will the Minister of Communica-
tlons be pleased to state:

(a) the number of Branch Post
Offices, Sub-Post Offices and Public
Call Offices in Rajasthan as on the
80th April, 1967; and

(b) the number of such offices pro-
posed to be opened in that State
during 1967-687

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communicationg (Shri 1. K. Gujral):
(a) Branch Post Offices—5,020.

Sub Post Offices—659.
Public Cal] Offices—226.
(b) Owing to the financial siringency

restrictions have been imposed gn the
opening of new Extra Departmental
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Branch Post Offices. In case these are
removed, 124 EDBOs, 10 Departmental
Sub Offices and 20 Public Call Offices
are likely to be opened.

Telephone Connections in Rajasthan

1719 Shri Dhuoleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:

Shri Heerji Bhai:

Will the Minister of Communica-
tions be pleased to state:

fay the number of applications for
grant of telephone connections pend-
ing in various telephone exchaunges
in Rajasthan ag op the 30th April,
1967; and

(b) the steps taken to expedite the
matters?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) §,314.

(b) Efforts are continuously teing
made to open new exchanges, expand
the existing exchanges and lay under-

. ground cables to give more and more
connections.

Retrenchment in C.SIR,

1720. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Council of Scienti-
fie and Industrial Research Workers'
Union has urged to defer the proposed
retrenchment of Class III and IV em-
pPloyees in C.5I.R. and its Laborator-
fes;

(b) whether they have also upposed
the move for part payment of Dear-
ness Allowance in the form of national
securities or through the revival of
the compulsory Deposit Scheme and
demanded inter alia housing facilities,
promotion on the basis of seniority
and fixation of pay scales in ronfor-
mity with the Second Pay Cenimis-
sion’s recommendations; and
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(e) if so, the decisions taken in the
matter?

The Minister of Education (Dr.
Triguna Sen): (a) and (»). No such
r.presentation or demand has been
received from the C.S.ILR. Workers'
Union.

Incidentally, there is no proposai
for retrenchment under the considera-
tion of the Council of Scientific and
Industria] Research.

(e) Does not arise.

Cumulative Time Deposit Accounts
1721. Shri D. N. Patodia:
Shri Mohammed Imam:
Shri S. K. Tapuriah:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that there:
are huge arrears due to the public
in the Cumulative Time Deposit Ac-
counts with the P. & T. Deptt.; and

(b) if so, the details thereof and
the reasons for not paying the amount
to the persons concerned?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) and (b). There are three types
of CTD Accounts viz, 5-year, 10-year
and 15-year. The CTD Scheme having
been introduced from 1st January,
1959, only the 5-year CTD Accounts
have so far been maturing for pay-
ment from lst January, 1864 onwards,
Out of 620,214 5-year CTD Accounts
opened upto 31st March 1862, 3,55442
Accounts had been closed 1{ill 3l1st
March 1967. Unless, the depositor
calls at the post office for closing the:
account and receiving the payment,
the Department is not in g position to
make the payment.

Boundary Disputes between Orissa
and Bihar

1722. Shri Chintamani Panigrahi::
Will the Minister of Home Affairs be
pleased to state:

(a) whether the EKastern Zomal
Council meeting recently held in Cal-
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cutta discussed the boundary disputes
between Orissa and Bihar;

(b) whether the Orissa Govern-
- ment raised this question in the Con-
ference;

(e) if so, whether any decisions
have been taken in this regard;

(d) whether the difficulties of the
Oriya-speaking population in the
District of Singhbhum in Bihar were
brought to the notice of the Council;
and

(e) if so, the decisions taken to
safeguard their interests?

The Minister of State in ithe Minis-
try of Home Affairs (Sbri Vidya
Charan Shukla): (a) and (b). No,
+Sir.,

(¢) Does not arise,
(d) Yes, Sir,

(e) The proceedings of the meeting
embodying inter alia, the decisions of
the Council will be placed in  the
Parliament Library as usuul as soon
8s the Proceedings are finolised,

Greetings by Telephone Operators

1723. Shri Onkar Lal Berwa: Will
‘the Minister of Communications be
pleased to state:

(a) whether there is a proposal that
‘Telephone Operators in Delhi should
wish ‘Namaskar' instead of ‘Good
Morning’; and

(b) if so, when the Hindi expres-
sion will be introduced all over
India?

The Minister of State in the Depart-
ments of Parliamentary Affairg and
-Communications (Shri I, K. Gujral):
(a) The proposal has already been im-
plemented from 17th May, 1867 in
"Delhi.

(b) There are no proposals at pre-
sent to introduce the new expression
al] over India.

Images for Nationa] Museam

1724. Shri Onkar Lal Berwa: Will
the Minister of Education be pleased
to state:

(a) whether some images belong-
ing to ancient times have been ac-
quired by the Nationa] Museum from
foreign countries; and

(b) if so, the amount spent in
foreign exchange for bringing them
to India?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) Yes, Sir, by way of gifts present-
ed to the National Museum,

(b) No Foreign exchange expendi-
ture was incurred by the National
Museum_

T ) OB gEAE

1625, st wgraw fag W . #ar
ferr H4Y @@ AT AT FT & T
fa : }

(%) #am HTHTT ®T A WTAT K
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A& T AIAA F OWEIAT ZT W@
4

(@) %41 &§XHFTT ®Y §H AT F
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THTOA FT  TLEAFET FTAT AT
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(7) a3 FTRIT 7 TTeT AORIL
F1 ga17 faar & OF 2o Fa187 77 &
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fAFTTFA T AL CFTTT HATHT ATAT
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Fqr wfa a9 qerF H{T FA & I47
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Iq 9T NAF [IT THTT ET AT
sfafwar g ?
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Delki High Court Bench for Himachal

Pradesh

1730, shri K, N. Pandey: Will the
Minister of Home Affairs be pleased
1o state:

Written Answers JYAISTHA 17, 1889 (SAKA) Written Answers 3466
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f( e fey :
it ®o Wo WA :
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qre feamar mar @ o agre ofeg
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qYdr & ; W&

() = forwma w1 g vy & for
ATHTT T AT FTEATE HTF &7 fawrT
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TEEW  WATT § Tvw WWY
(& foer wor g ) (W)

(a) whether Himachal Bench of the
Delhi High Court has started function-
ing at Simla with effect from the 3rd
May, 1967; and

(b) if so, how much expenditure will
be incurred during the year on this
Bench?

dfa % & wf wew g ¥,
39 fawai &1 oo @ fod oo ¥
o fagm wwr A T ¥ fag
W% &1 wgt av feest &7 wraew 8,
o fawdl & awew § *FT T A
The Minister of adiates (it wfer dag f1 st § Wk ag wier
r llm!la | § .
Y. B, Chavan): (a) Yes, Sir from 1st S0 0°00TH 1 grrrafr 4@t & wé
May, 1967. 2
(b) The basis on which the expen-

diture on this Bench is to be deter-
mined is ynder consideration.

(&) & (7). TR w1 &
faeeft & woq FRAET T ¥, 9 A,



Written Answers

3467

1967 N ‘frgerm e’ § wwif
W ey F1 W7 fawmar mr ¢ fw fae
T TAAT TAT THGTHT & THY Seerri
#r faedlt ywmgw & frgmwr & s
vt wrAT fed |

€T ATAAT 9T TF ANF HATA9)
o sgw st grosaors #®t
st fey s & sl 9 e
FEFTH AT AT W' ¥ Y
27 Wk, 1967 1 w91 F¥ 7 | TEE
M gg Tamr T f§ awwt
werre aqr fafemew weware w
Ry WagE Tl 9T Wit 7
AT weraT {e €9 ¥ ¥ am
F whwfal  oF g% of@rd i
wravgwast  *1 7fa & fav fafea &
W WET § FEIT aE @\ a4
feedrafl & wid deqm ¥ foedlt g
QAT #t faeslt gwraw w1804 & are
¥ urg aur Ff¥ varEw 3o S w90
w8 1 fafws gama) gro seasaes
#t wfear 83 & faeg o, g
gurr faar mr & foesft wwmaw w7
fafww dafag gama), @1 9% fawr
# fag, faegy gwm S wnfge

G.P.0., Bhubaneswar

1732, Shri Chintamani Panigrahi:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
area of the Capital at Bhubaneswar in

Orissa is increasing rapidly;

(b) U 8o, the number of letters and

other postal articles being handled
daily in the G.P.O. at Bhubaneswar;

and

(c) the steps taken to increase the
delivery and sorting staff of the G.P.O.
at Bhubaneswar for facilitating quick

and timely delivery of letters?

The Minister of State in the Depart-
mentg of Parliamentary Affairs and

JUNE 7, 1987
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Communications (Shri I. K. Gujral):
(a) Yes, Sir.

(b) and (¢). A statement on the
points raised has been laid on the
Table of the Sabha.

STATEMENT

I. No. of letters and other postal arti-
cles being handled daily in the GPO
at Bhubaneswar on an average.

(a) Unregd. articles received for delivery :

Through Postme; . ,
Through Post Bo’::cs . . m

(b) Unregd. articles posted for despatch:
23,170
(The sorting work is done at the Bhu-
baneswar Head Office) Sorting Office
(RMS)

(¢)_Accountable articles; posted for despatch:

Registered letters 251
Insured Letters . . ; 5
VP letters . . . . 2
Registered Parcels . . 30
Money Orders . . . 110
(d) Accountable articles received for delivery :
Registered letters : . 691
Insured Letters z
VP letters 17
Registered Parcels 108
VP Parcels 4
Insured parcels . i I
MOS paid . i . 155
Unpaid letters . i : 23

II. Steps taken to increase the delivery
and sorting staff of the GPO at
Bhubaneswar for facilitating
quick and timely delivery of letters:

The establishment of the post office
was reviewed last on 22nd February,
1967 and as a result eight postmen,
one Reader postman and one Delivery
clerk were sanctioned, In February,
1967, one more delivery office viz.
Bhubaneswar-6 was opened. It has
also been decided that the number of
beats should be increased from 14 to
18 with effect from the 1st June, 1967.

Work-charged Staff at G.P.O,,
Bhubaneswar
1733. Shri Chintamani Panigrahi:
Will the Minister of Commanications
be pleased to state:
(a) whether Government are aware
of the fact that out of 40 departmenial
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officialg in the Bhubaneswar G.P.O,,
thirty are working on ten days work-
charged basis;

(b) if so, the reasons therefor;

(c) whether representations have
been received that these thirty men
are being appointed at the mercy of
the appointing authorities and their
services are also being utilised in per-
forming personal work; and

(d) if so, the steps taken in
matter?

The Minister of Stute in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) and (b). It is not a fact that out
of 40 departmental officials in Bhuba-
neswar G.P.O., 30 are working on
work charge basis {for 10 days. When
the shortage of staff exceeds the per-
missible leave rzserve in the cadre of
postmen and Class IV staff in the
Head Office, a few persons are occa-
sionally appointed on a work charge
basis.

(c) and (d)., Such outsiders are
employed on the personal responsi-
bility of the Heaq of office or some
other permanent official of the office.
Allegations about 2 officials being
utilised for personal work were re-
ceived. On enquiry, these could not
be substantiated.

Indian School of International Studles

1784. 8hri ¥, A, Prasad:
Shri N. K. Sanghl:

Will the Minister of Education be
pleased to state:

(a) whether a proposal to send a
University Grants Commission team to
enquire into the affairs of the Indian
School of International Studies is
under consideration of Government;
and

the

(b) if go, the details thereof?

The Minister of Education (Dr.
Triguna Sen): (a) and (b). No, Sir.
The question was discussed with the
Chairman, University Grants Com-
mission A Review Committee of the

University Grants Commission which
looked into the working of the School
in 1965 found nothing exceptionable
in its academic programmes and finan-
cial management. The Committee
supporteq the School's continued re-
cognition ag a ‘deemed’ university.
The Chairman of the University
Grants Commission and I agree that
in view of this, it is not necessary to
appoint another team to inquire into
the working of the School.

Assistance for Culiural Centres In
U.P.

1735. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state®

(a) whether any financial assistance
was given to Uttar Pradesh for the
construction of Cultural Centres in
the State during 1065-66 and 1968-8T;
and

(b) it so, the details thereof?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Yes, Sir.

(b) The details are given below:

1965-66

Rs. 17,886 to Nari Seva Samiti,
Lucknow for the construction of audi-
torium.

1966-67

Rs. 7,500 to Ghatkhande College of
Hindustani Music, Lucknow for the
construction of building. The emount
was not drawn by the grantee during
1966-87.

Counselling Centres at Universitics

1736, Shri Vishwa Nath Pandey:
‘Will the Minister of Education be
Ppleased to state:

(a) whether it is a fact that the
University Grants Commission's Com-
mittee on Studentg Welfare and Allied
Matters has suggested the setting up
of Counselling Centres at Universities
and Colleges in the country to deal
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with the emotional problems of stu-
dents; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of Education (Dr.
Triguna Sen): (a) The Committee has
suggested introduction of a properly
organised counselling system in the
Universities ang Colleges The Com-
mittee has further recommendeq that
if this cannot be undertaken on a
large scale due to paucity of resources,
the tutorial system should be improv-
ed and encouraged.

(b) The Government generally agree
with these suggestions

.

LAS. Training

1737. Dr. M_ Santosham: Will the
Minister of Home Affairg be pleased
to state:

(a) the length of the period of train-
ing given to young men and women
selected to the Indian Adminijstrative
Service before they are assigned inde-
pendent charge as Heads of Depart-
ments or District Administrators;

(b) whether there is a prescribed
period of training and, if so, whether
it g uniformly applicable to all States;

(c) how does their efficiency com-
pare with those who are promoted from
the ranks by virtue of their long period
of service and experience;

(d) whether there is any age restric-

tion for LA.S, officialg for eligibility

to responsible Administrative posts in-
volving independent charge; and

(e) whether Government propose to
introduce either minimum age or mini-
mum period of experience before LA.S,
officials are posted as Administrative
Heads? e

The Ministe;r of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). There
is no prescribed period of training for
examination recruits before appoint-
ment to senior posts and as Heads of
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Departments or District Officers. Such
recruits are put on probation for two
years and thereafter they are also
appointed to junior posts for on-the-
job training and experience. The
late Shri V. T. Krishnamachari in his
report in “Indian and State Adminis-
trative Services and Problems of Dis-
trict Administration” recommendeq a
pattern of training to be imparted to
examination recruits before being put
in charge of districts and hag suggest-
ed that a district charge should be
given towards the end of the sixth or
in seventh year of service The State
Governments are following the recom-
mendations to the extent poussible de-
pending on local conditions.

(¢) The annual competitive exami-
nation for the IAS is of a very high
standarq and is made against 75 per
cent of the senior posts in each State
Cadre, State Civi] Service officers
who have completed eight years’ ser-
vice are eligible to be considered for
appointment to the I.A.S. against the
remaining 25 per cent of the senior
posts by selection. Np comparison of
efficiency after dividing officers into
iwo such groups is practicable.

(d) No. It depends on suitability for
such appointment.

(e) No, since the fitness [or holding
such posts is already determined on
considerations of length of service,
maturity and experience.

Allotment of C.S1R. Accommodation
in Jamshedpur

1728. Shri Bhogendra Jha: Will the
Minister of Eduocation be pleased to
state:

(a) whether it is a fact that recently
some quarters were allotted to some
officers who joined only in March, 1967
disregarding the rules for allotment of
accommodation in C.S.I.R. in Jamshed-
pur while many senior officers are
waiting for years for accommodation;

(b) whether residentia]l quarter
within the Low Shaft Furnace pre-
mises iz kept unallotted for years caus-



3473 Written Answers JYAISTHA 17, 1889 (SAKA)

ing loss of revenue to the exchequer
and inconvenience to officers waiting
for accommodation;

(c) whether any unauthorised sub-
letting of C.S.LR. accommeodatiop in
Jamshedpur has come to the notice of
Government; and

(d) whether Government have re-
ceived any representation from gtaf? in
thig regard and if so, the action taken
thereon?

The Minister of Education (Dr.
Triguna Sen): (a) No, Sir, not in dis-
regard of the rules.

(b) No, Sir. Few quarters built in
the premises of Low Shaft Furnace
Plant are meant exclusively for essgn-
tial staff, including security, attached
to the plant and are not available for
general allotment.

The quarter in question has since
been occupied w.e.f. 1st April, 1967
and, being rent {ree, there is no ques-
tion of any loss of revenue.

(c) No, Sir.

(d) No representation has been re-
ceived from any staff member of the
laboratory. However, representations
from some Associations have been re-
ceived. Since these are no' recognis-
ed Associations, no reply has been
sent.

wE | qHeAd
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Employees in Laccadive, Minicoy and
Amindive Islands

1740. Shri P, M. Sayeed: Will (ke
Minister of Home Affairg be pleased
to state:

(a) the number of Class I, Class II,
Class IIL and Class IV officers employ-
ed in the Administration of the Union
territory of Laccadive, Minicoy and
Amindive Islands at present;

(b) the number of officers who are
natives of the Islands in each category
of posts;

(¢) whether it is a fact that even
for Class IV posts, recruitments have
been made from persons belonging to
the mainland, when sufficient number
of eligible candidates for such posts
is available in the Islands; and

(d) if so, the reasons therefor?
The Minister of State in the Minis-
try of Home Affairs (Shrli Vidya

Charan Shuokla): (a) and (b), A
statement is attached.

(¢) No, Sir.
(d) Does not arise.
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STATEMENT

Clssfication Total number Number
of posts of posts of posts
held by

natives

of the

islands

(v (2) (3)
Class I . . . 2 Nil
Class I1 P . 24 1
Class 111 649 146
Class IV . 266 215§

Tellicherry Head Post Office

1741. Shri P, Gopalan:
Shri A, K. Gopalan:
Shri P. Ramamurti:

Will the Minister of Communications
be pleased to state:

(a) whether Government had acquir-
ed a site for the construction of &

building for the Tellicherry Head
Post Office;

(b) if so, when the site was acquir-
ed;

(c) whether the work on the build-
ing has started;

(d) if not, the reasons therefor;

(e) when the work will start; and

(f) when it will be completed?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri L. K. Gujral):
(a) Yes,

(b) 25th July, 1961.
(c) No.

(d) The work could not be taken
up during 1066-87 for want of funds.

(e) Tenders for the work were
opened on 22nd May, 1067. The rates
being on the high side, tenders are
being reinvited. If reasonable rates
are received on recall, the work |is
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likely to be started during August,
1967,

(f) 18 months after commencement,

Indian Service ef Engineers

1742, Shri G. S. Mishra: Will the
Minister of Home Affalrs be pleased
to state:

(a) the reasons for the delay in con-
stituting the Indian Service of Engine-
ers;

(b) the number of e;nzineen un-
employed at present in the country;

Ac) the measures taken to secure
employment for them; and

(d) the turn-out of engineers at pre-
sent and what will be the rate of in-
crease of unemployment among the
Engineers in the next five years?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Divergent views
were held by the State Governments
on certain basic igsues such as, the
need for and composition of a Central
Cadre in the Service, the general
pattern of encadrement of posts, the
question of inclusion of teaching and
research posts etc. Some decisions
have since been taken. A Memoran-
dum along with the draft Cadre
Rules, Recruitment Rules and Initial
Recruitment Regulations have been
sent to all State Governments on
31-3-1967. Further steps to constitute
the Service will be taken as soon as
their comments are received.

(b) there were 4,335 Engineering
Graduates (including post-graduates)
on the live register of Emp'oyment
Exchanges in the country as on 3lst
December, 1968. Not all unemployed
engineers are registered in the Em-
ployment Exchange. Those registered
also include some who are employed
but are seeking better employment.
Registration in the Employment Ex-
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change, therefore,
rough indication
ment position.

provides only a
of the unemploy-

(c) various development schemes
under the Five Year Plan are directed
towards creating employment oppor-
tunities for all categories of the un-
employed including Engineers;

(d) the out-turn of engineering
graduates in 1965 was 10,282, In
1966 it was approximately 12,000. It
is not possible to estimate the degree
of unemployment among the Engine-
ers during the next five years. The
expansion in the facilities for Engine-
ering education which has taken place
during the Third Plan was based on
estimates of requirements of engine-
ering personnel during the 4th Plan
period. Employment prospects during
the next five years would become
clear only after the 4th Plan takes
final shape.

Police Force, Andamans

1743. Shri D. N, Patodia:
Shri 8. K. Tapuriah:

Will the Minister of Home Affairs
be pleaseg to state:

(a) whether it is a fact that no free
uniform was issued to the Police Force,
Andamans and Nicobar Islands for
a#bout 3 years; and

(b) if so, the reasons therefor and
how the money sanctioned for this
purpose was utilised?

The Minister of State in the Minis-
try of Home Alfairs (Shri Vidya
Charan Shukk): (a) and (b). Cer-
tain articles of uniform could not be
issued, owing to non-receipt of sup-
plies indented for. Although under
the sub-head ‘Clothing and Equip-
ment’ there were proportionate sav-
ings due to non-receipt of supplies In-
dented for, there were practically no
savings under the head ‘Contingencies’
in the overall budget allocation of
the police Department of the Anda-
man and Nicobar Administration.
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Complaints against Andaman Officers

1744, Shri D. N. Patodia:
Shri 8. K. Tapuriah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether complaints have been
freceived against the Officers of Anda-
man Administration about the harass-
ment of active workers in Political
\field and their sons in Andamans;

(b) the action taken in the matter;
and

(e) whether there is a proposal to
bring popular Government in the ter-
ritory at an early date?

The Minister of State im the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No such specific
case has come to notice of Govern-
ment.

(b) Does not arise.

(c) No such proposal is under the
consideration of the Government.

Attack by Mizos in May, 1967

1745. Shrimati Jyotsna Chanda:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is 5 fact that a gang
of 15 Mizo hostiles entered ' Cachar
district in the second week of May
and fired on the villagers at Jalna-
chherra, injuring one, looted some
shope and escaped with cash and
grain;

(b) if so, the amount of loss as a
result thereof; and

(c) the measures taken to extend
more security on the border?

The Minister of Btate in the Minis-
try of Home Affairs (Shri Vidys
Charan Shukly): (a) Yes, Sir.

(b) The estimated loss is reported
to be about Rs. 380|-.

(¢) Security forces have been alert-
ed and patrolling has been intensified
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in order to prevent recurrence  of
such incidents,

Offer of Withdrawal by Nagas

1746. Shrimati Jyotsmu Chanda:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Underground Nagas have offereq to
withdraw some of their armed men
from the ceasefire areas in the Ukhrul
and Tamenlong Sub-Divisions of Mani-
pur, provided there is reciprocal res-
ponse from the other side; and

(b) it so,
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) Does not arise.

Betapur Pitcher Nalla Farm in Mid-
dle Andaman

1747. Shri R. K. Sinba: Will the
Minister of Labour and Rehabilitation
be pleased 1o state:

Government’s reaction

(a) whether it is a fact that the
Betapur Pitcher Nalla Paddy Farm in
the Middle Andaman started by the
Andaman Administration has been
abandoned;

(b) it so, the reasons therefor;

(c) whether it is also a fact that a
senior officer of the Ministry of Re-
habilitation has described this farm as
wasteful;

(d) if so, whether the report will be
placed on the Table of the House: and

(e) the total expenditure incurred
on the farm in 1966-67 ang the total
quantity of paddy produced ang the
cost per maung of paddy?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habililation (Shri L. N. Mishra): (a)
No, Sir, the Betapur Farm Project has
not been abandoned.

(b) Does not arise.
(c) No.
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(d) Does not arise.

(e) On part of the land reclamied
up to the end of the 1965-66 seasom,
trial varietal sowings of paddy and
experimental farming operations were
undertaken. The quantity of paddy
produced was 1836 maunds. Figures
of expenditure and cost per maumd
of paddy are being collected and will
be placed on the table of the Sabha

Fees Charged from Visitors te.
Monuments

1748, Shri Sezhiyan: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that fees are
collected from visitors to the monu-
ments of historical interest in India;
and

(b) if so, the list of such monu-
ments and the rates of fees collected?

The Minister of Stute in the Minis-
try of Education (Shri Sher Simgh:
(a) Yes, Sir, but only at a few monu-
ments, and not all.

(b) A list of monuments where
entrance fees are collected from visi-
tors is placed on the Table of the
House. [Placed in Library. See No.
LT-554'67). The rate of fee is twenty
paise per person above the age of
fifteen years, on all week days except
Fridays when admission is free,

LAS, LPS. and Central Secretariat
Officers

1749, Shrimati Savitri Shyam: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that more
than 100 1.A.S, LP.S. and the Central
Secretariat Officers, who were not
promoted on merit, are drawing the
same emoluments a5 they would hawve
received had they been promoted
under the ‘next below rule’; and

(b) the additional expenditure in-
curred on account of this rula during
the years I1063-64, 1064-65 and"
1965-867 -



3481 Written Answers JYAISTHA 17, 1889 (SAKA) Written Answers 3482

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir, it s a
fact that more than 100 L.A.S., LP.S.
and Central Service Officers (inclu-
sive of Central Secretariat Officers)
have been given benefit of higher pay
under the ‘next below rule’ However,
it is not correct to say that this bene-
fit is given to officers who would not
have been promoted on the basis of
merit had they been available in the
regular line. Officers not suitable for
promotion on merit are not to be given
the benefit of the next below rule'.
The intention of the rule is that an
officer out of his regular line should
not suffer by forfeiting acting pro-
motion which he would otherwise have
received had he remained in his re-
gular line.

(b) Attention is invited to the in-
formation laid on the Table of the
House in reply to question No. 3853,
to which an interim reply was given
on 31.8-1966 is laid on the Table of
the House. [Placed in Library. See
No. LT-555/67].

Coul Mines Provident Fund

1750. Shri Deven Sen: Will the
Minister of Labour zmd Rehabilita-
tion be pleased to state:

(a) whether it is a fact that many
of the colliery employers, particularly
in the Asansol belt, do not deposit
their share of Provident Fung with
the Provident Fund Commissioner;

(b) whether it is also a fact that
even the workers contribution to
the Provident Fund deposited with the
employers is not deposited with the
Provident Fund Commissioner;

(c) if so, the names of such default-
ing employers; and

(d) the steps taken by Government
in the matter?

The Minister of State in the Minis-
of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
and (b). Yes. Some colliery emplo-
vers have defaulted in payment of
their share of Provident Fund and of

the contribution of woPkers deducted
from their wages to the Coal Mines
Provident Fund Commissioney

(c) ang (d). A statement showing.
the names of the defaulting employers
and the steps taken against them has
been already laid on the Table of the
Lok Sabha on the Tth April, 1967.

Miners' Camps and Hostels

1752. Shri P. C. Adichan. Will the
Minister of Labour and Rehabilitu-
tion be pleased to state:

(a) the total number of unauthoris-
ed Miners' Camps and Hostels in the
Coal Mines; B

(b) the names of coal mines where
these camps and hostels are function-
ing; and :

(e} the
them?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishma): (a)
Twelve,

steps taken to abolish

(b) I—Raniganj Coalfield,

(1) Samla Manderboni Colliery,
P.O. Pandaveswar.
(2) Madhujore Colliery, P.O.
Kajoragram.
(3) Ghusick Colliery, P. O
Kalipahari,
(4) Porascole Colliery, P. O.
Kajoragram,
II—Jharia Coalfield.
(1) Kharkharee Colliery, P.O.

Kharkharee.
(2) Ena Colliery, P.O. Dhansar.
(3) Bhatdee Colliery, P.O. Dhan-

sar.

(4) zﬁurlidih Colliery, P.O. Mahu-
a.

(5) Khas Dharmabad Colliery,
P.O. Malkera.

(6) Loyabad (INNorth) Colliery,
P.O. Sijua.

III—Karanpura Coalfield.
Khas Karanpura Colliery P.O:

Patratu (Hazaribagh).
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IV—Pench Valley Coalfield. 2 North Laikdih
Newton Chickli Colliery, P.O. Report
Parasia, N received
. . 3 New Majri isad-
District Chindwara. " ‘,L:,':,_.:.‘n
(¢) The issue really is whether and 4 Duman Hill Fault of
on what conditions, such unauthorised mumn:g:-
’1;:81;15 gf:{:' iorakhpu;'i labour should s Jogidih . . Repoet
cognise not
The Cx ] received
e ntral Hostels Committee 6 Loyabad .
under the Chairmanship of the ~Coal et
Mines We'fare Commissioner which nate
grants recognition to miners hostels supervi-
and lays down standards for recogni- 7 Mithr sory staff
tion is already seized of the matter. pur é::;l:sgﬂ
A Central Evaluation Committee has 8 Bhatdee . Misadv.
also recently been set up under the fute *a-
Chairmanship of the Diret_:tor Gen_e- 9 Lower Kenda . Report
ral of Mines Safety and this Commit- not yet
tee is alsp looking intp this question. finalised
10 Kamptee Report
not
Accident |In Coal Mines received
I1 Bllllrpur Rep‘)rg
1753. Shri P. C. Adichan: Will the not
‘Minister of Labour and Rehabilitation received
be pleased to state: 12 Pootkec . Rleporl
not yet
(a) the names of Coal mines where ) finalised
fata]l accidents took place in April, 13 Sitapala . Report
1067; received
(b) the number of workers killed 14 Khas Kusunda Misadven-
‘in these mccidents in each mine; and ture
15 Sri Amritnagar
(c) the findings of the departmental Selected , Report
-enquiry in each of these accidents? not yet
) finalised
The Minister of State in the Minis- 16 Chalkari . h:liudv:n-
of Labour, Employment and Re- ure
&llhthn (Shrj L. N. Mishra): (a) 7 Deulbera Report
to (c). A statement is attached. . o)
Supplementary information will be 18 Samdi Sangram-
laid on the Table of the House as garh . . Fault of
soon as it is available, mn.n:g.t;d
men!
subordi-
STATEMENT oﬁlg]
Pure Nichi .
S. Nameof Collic No. Pindings] o venitpur) Report
“No. ery killed - r;:f the received
mental 20 Dhori Report
Enquiry not
21 Kendwadih " e
1 Samls Dalurband 1 Fault of (s-pit Khoira) . Report
Co-wor- ~ not

ker
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Profit Sharing Bonus in Coal Mines

1754. Shri P. C. Adielan: Will the
Minister of Labour and Rehabilita-
tion be pleased to state:

(a) the number and names of coal
mines which have not paid the profit
sharing bonus for the year 1965; and

(b) the action taken to persuade the
Coal Mines to pay the bonus without
tfurther delay?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
343 coal mines have not go far paid the
profit-sharing bonus to their work-
men for the accounting year 1965.
The names of these coal mines are
not readily available.

(b) Following an increase in the
price of coal, sanctioned by Govern-
ment in December 1966 to enable em-
ployers to pay the arrears of bonus,
the Joint Working Committee of em-
ployers was asked to advise their zon-
stituents to make payment without
any further delay. The defaulting
col'ieries have been served with show-
cause notices to explain why action
should not be taken against them for
contravention of the Payment of
Bonus Act, 1985, Several prosecution
proposalg are under the examination
of the Government,

Mahajan Boundary Commission

1755. Shri E. K. Nayzmar: Will the
Minister of Home Affairs be pleased
4o state:

(a) whether Government are aware
that Kerala Government have boycot-
ted the Mahajan Boundary Commis-
sion, when the Commission wisited
Kasargod (in Kerala) to take evidence
from the people;

(b) whether Government are aware
that only pro-merger wection in Kar-
natka has given evidence before the
Mahajan Commission; and

(c) the. reaction of Government
thereto?
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (¢). Accord-
ing to the information furnished by
the Commission, the Chief Minister of
Kerala in his letter of 17th April nad
apprised the Commission of the
stand taken by the State Government
in regard to the Kasargod question
and expressed the view that it wou.d
be better to allow the present borders
between Mysore and Kerala to con-
tinue, In reply to a suggestion by the
Commission that either the Chief
Minister or one of his Ministers might
meet the Commission at Kasargod or
Mangalore to explain the stand taken
by the State Government, the Chief
Minister informed the Commission
that as he had already explaind the
reasons for the decision taken by the
State Government, it wou'd not be
necessary for him or any of his Minis-
ters to meet the Commission, The
Commission will therefore, take into
account the Chief Minister's letter of
17th April as representing the State
Government's views in the matter. It
is also understood that the evidence
tendered and recordeq by the Com-
mission at Kasargod on 15th May was
mainly from associations, parties and
individuals who had favoured merger
of Kasargod taluk in Mysore. There
were one or two representations for
the maintenance of status quo also.

Compulsory National Service Scheme

1756. Shri K. P. Singh Deo:
Shri P. K. Deo:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a
scheme for Compulsory National Ser-
vice for University Students is being
introduced:

(b) if so, the detaily thereof; and
(c) the estimated annual expendi-

ture involved in the implementation of
the scheme?

The Minister of Eduocation (Dr.
Trigum Sen): (a) to (c). The matter
is under consideration.
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Thefts in M P’s, Residence

1757. S8hri Kameshwar Singh:
Shri Madbu Limaye:
Shri Shri Chand Goel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Mrs,
V. L. Pandit's house was burgled on
the 23rd May, 1967;

(b) whether other M.Ps, have had
similar experience in the past two-
three years;

(¢) the number of such thefts and
‘burglaries;

(d) in how many cases the culprits
were apprehended and convicted; and

(e) the steps proposed by the Delhi
Administration and the Centre to
prevent these burglaries and thefts?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir,

(b) 1o (e). Two statements (‘I' and
‘II') are laid on the Table of the
House,

Statements I and 1I

Below are given the number of
theft and burglary cases reported to
the police in which the property
belonging to the M.Ps. was involved
and also the details of the persons
arrested during the years 1865, 1966
and 1967 (upto 26th May, 1967).

JUNE 7, 1967

Persons
Period Head of Cases Arres- Con~
Crime repor- ted wicted
ted so far
1 Burglary 12 2 2
:g‘é% . Dso. 10 .. ‘e
1967 . Do. 6
(upto 26-5-
67)
1965 ngft 8 2 2
1 . 2 ..
s g (both the
accused
were,
acquitted)

1367 . Do. ; SR
up

to
26-5-67)
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Statement II in Reply to part (e) of
the Question

(i) Adequate number of policemen
are being posted round the clock to
patrol in the areas where M.Ps. live.

(ii) Flats which are exposed are
receiving special attention. The work
of beat constables is supervised by
the Division Officers, mobile patrol
incharge, Station House Officer and
occasionally by the Superintendent of
Police himself.

« (iii) The investigation of such cases
is entrusted to senior and experienced
Investigating Officers.

(iv) The Station House Officer con-
cerned has been made responsible for
keeping a close watch on the investi-
gation of these cases and for deve-
loping sources of information.

(v) C.I1D. Inspection Team is sent
to observe the scene of crime and lift
finger prints, etc. left behind by the
culprits at the scene of crime.

(vi) Every case of theft and bur-
glary reported from these flats is
being looked into promptly by the
Superintendent of Police and the
Illaga Gazetted Officer together.

(vii) In July 1964, a circular letter
was issued to all Members of Parlia-
ment residing in North and South
Avenues seeking their co-operation on
the following matiers with a view to
bringing down the incidence of thefts
and burglaries in these areas:

(1) To intimate to the Superin-
tendent of Police, Parliament
Street, about their departure
from Delhi and the duration
of their stay outside Delhi
approximately, so that special
arrangements may be made

to keep a guard on their
residences;

(2) To intimate also to the
Superintendent of Police

whether in their absence any
of their domestic servants,
friends or relatives will be
occupying the flat; and
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(3) Whether they have hired any
garage and if so, whether
they have domestic servants
or a driver or any one else
occupying the garage.

Rehabilitation Settlements

1758, Shri K. P, Singh Deo:
Shri P, K. Deo:

Will the Minister of Labeur and
Rehabilitation be pleased to state:

(a) whether it is a fact that there
have been large desertions from the
rehabilitation settlements;

(b) if so, the reasons therefor; and

(¢) the amount spent on the reha-
bilitation and relief programmes from
1948 to 19667

The Minister of State in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri L, N. Mishra): (a)
‘There have been some desertions
of migrants form East Pakistan
who came to Indig on or after 1st
January, 1964 from agricultural
rehabilitation gettlements jn varicus
‘States, including Dandakarnya
Projecl.  Apart from these deser-
tions, a wvery large number of
families had left the relief camps in
which they had been accommodated
prior to their dispersal to the rehabili-
tation settlements,

(b) (i) Migrants' inability to adjust
themselves to their new environment.
particularly to the unfamiliar clima-
tic and soil conditions, lower rainfall
and a different cropping pattern,

(i1) The drought and scarcily con-
ditions prevailing over large parts of
the country which affected the re-
habilitation settlements also for the
last two successive years and conse-
-quential failure of crops.

(iii) Relations still living in West

Bengal.

(iv) Natural inclination to settle
down in West Bengal, strengthened
by the hope that the newly constitut-
.od State Government would settle
them in that State itself.
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(v) Fear of prosecution for being
spurious migrants,

(vi) False and misleading promises
of rehabilitation in West Bengal made
by unscrupulous elements who some-
times infiltrate into resettlements,

(¢) From 1947-48 to 1965-66 a sum
of Rs, 440.08 crores was spent on
relief and rehabilitation programmes
sanctioned for displaced persons from
East Pakistan and West Pakistan. Of
this amount a sum of Rs. 199.48 crores
was expended on programmes for dis-
placed persons from West Pakistan
and the balance of Rs. 240,62 crores
on programmes for displaced persons
from East Pakistan,

Falr Price Shops in Industrial Estab-
lishments

1759, Shri Y. A, Prasad:
Shri N. K. Sanghi:

Will the Minister of Labour and
Rehabilitation be pleased to gtate:

(a) whether Government propose to
bring in legislation to compel employ-
ers to set up fair prices shops im in-
dustrial establishments; and

(b) if so, the details thereaf?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
and (b), The matter is under con-
sideration.

Employment for Unskilled and
Agricultural labour

1760. Shri P. K. Deo:
Shri K. P, Singh Deo:
Shri D. N. Deb:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it iz a fact that a plan
has been drawn up to provide employ-
ment to the unskilled and agricultural
labour in the rural areas;

(b) if so, the getails thereof; and

(c) the expenditure incurred om the
rural workers programme during the
Third Plan period?
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The Minister of Labour and Re-
habilitation (Shri Hathi): (a) and (b).
The important schemes intended to
provide employment to unskilled and
agricultural labour in rural areas are:

(i) Rural Works Programme, and

(ii) Rural Industries Programme.

The details of these are contained in
the Draft Qutline of the Fourth Five
Year Plan.

(¢) The expenditure incurred on
the Rural Works Programme during
the Third Plan period was Rs. 19.33
crores.

Vishal Haryana

1761. Shri D, C, Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a memorandum has
been presented to the Prime Minister
by Members of Parliament from Raj-
asthan, Delhi, Uttar Pradesh and Har-
yana demanding the formation of
Vishal Haryana; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Home Affairs (Shri
¥. B. Chavan): (a) No, Sir.

(b) Does not arise,

Rehabilitation Ministers’ Conference

1762. Dr. Ranen Sen: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether it is a fact that at the
Conference of State Rehabilitation
Ministers held at New Delhi in May,
1067, the Union Minister for Rehabili-
tation did not agree to the suggestions
regarding the so-called residuary
problem with the Minister from West
Bengal;

(b) whether the West Bengal Reha-
bilitation Minister has submitted
some schemes for the rehabilitation of
refugees; and

(c) if so, the reection of the Cen-
tral Government thereto?
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The Minister of State in the Minis-
try of Labeur, Employment and Re-
habilitation (8hri L, N. Mishra): (a)
During the Conference of the State
Rehabilitation Ministers held on the
19th May, 1967, the West Bengal
Minister for Rehabilitation in his
speech invited attention to certain
pending problems. However, an op-
portunity was taken before and after
the Conference to exchange views and
ideas with the West Bengal Minister
on matters relating to the rehabilita-
ton of old and new migrants Some
of the points discussed related to items
outside the “Residuary Problem”.

As regards the “Residuary Pro-
blem"”, certain aspects relating to the
implementation of individual schemes
were discussed. In view of the slow
progress of sanctioned schemes, the
West Bengal Government were asked
to take necessary measures to step
up the pace of implementation.

The Union Minister did not reject
any “suggestions” of the Minister for
Rehabilitation, West Bengal, in regard
to commitments accepted under the
Residuary Problem, during the recent
discussions.

(b) and (c). The State Government
have approached the Government of
India with certain proposals for pro-
viding additional educational, medical
and training facilities to relieve pres-
sures in these sectors caused by the
influx of new migrants since 1064.
The schemeg briefly are:—

(i) Setting up of Special LT.
institutes for D.P. Boys;

(ii) Training of D.P. girls as
nurses and the setting-up of
as B.Sc, Nursing College; and.

(iii) Rehabilitation of old migrants
families squatting on defunct
camp sites,

These proposals are being examined
in consultation with the Ministry of
Finance.



3493 Written Answers JYAISTHA 17, 1889 (SAKA) Written Answers 3494

Post Offices in Kangra District

1763. Shri Prem Chand Verma: Will
the Minister of Communications be
pleased to state:

(a) the number of Post Offices and
Public Call Offices in Kangra and
Bilaspur Districts of Himacha] Pra-
desh; and

(b) the number of them which are
functioning?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri 1. K. Gujral):

POs. PCOs.

(a) Kangra District 676 32
Bilaspur Distt, 78 4

(b) All are functioning.

Pay Revision of Manipur Government
Stafr

1764. Shri M. Meghachandra: Will
the Minister of Home Affairs he
pleased to state:

(a) whether Government are sanc-
tioning the pay revision of the Mani-
pur Police and Radio Staff on Central
Government pattern of pay scales;

(b) whether their pay was revised
when the pay of the employees of the
Government of Manipur was revised
with effect from 1st April, 1964; and

(¢) whether the Government of
Manipur are moving the Centre for a
pay revision for their staff on Central
pattern, if so, when and from which
date effect is being given?

The Minister of State in the Minis-
try of Home Affalrs (Shri Vidya
Charan Shukla): (a) to (c). The Gov-
ernment of India have recently
received proposals for the revision of
scales of pay of the Manipur Police
and Radio Staff on the Assam pat-
tern. These proposals are being
examined.

Grants to Manipur Schools

1765. Shri M. Meghachandra: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Manipur Government have not paid
the regularly payable grants to the
Government aided elementary schools
for the last few months;

(b) if so, the reasons therefor;

(¢) whether this has resulted in
irregular receipt of pay and the non-
receipt of arrears of pay by the
teachers in these schools; and

(d) the steps taken to pay the grants
in time?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) to (d). Yes, Sir., There
have been delays in the payment of
grants during the last few months,
which has resulted in jrregular pay-
ment of salaries to teachers. Grants
for March, 1967 have already been
paid in many cases. Grants for the
period April to August, 1967 as well
as for the arrears of pay have been
sanctioned and payments will be made
soon after clearance from the
Accounts authorities. The delays are
reporied to be mainly due to observ-
ance of such procedural requirementis
as checking of accounts, obtaining
utilization  certificates, ete. The
Administration of the Union Terri-
tory of Manipur are examining the
ways and means of avoiding delays
in future.
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Retiring Age of Teachers

1767. Shri S. C. Jha: Will the Minis-
ter of Education be pleased to state:

(a) the present retiring age limit
for the school teachers; and

(b) whether it is a fact that the
Kothari Education Commission Report
has recommended that the retiring
age limit of school teachers be fixed
at 657

The Minister of Education (Dr.
“Iriguna Sen): (a) and (b). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-556|
47].

Statehood for Manipur

1768, Shri M. Meghachandra: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Assembly of Manipur and all the

JUNE 7, 1967

Written Answers 3496
political parties in Manipur are
demanding for the grant of Statehood
to Manipur; and

(b) if so, the action being taken
by Government in this regard?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) In September,
1966, the Manipur Legislative Assem-
bly passed a resolution to the effect

that full-fledged Statehood be granted
to Manipur.

(b) Government do not propose
any change in the status of this Union
territory.

Centralisation of Services of L.D.C's./
U.D.C’s./ Assistants

1769, Shri M, L. Sondhi: Will the
Minister of Home Affairs be pleased
to slate:

(a) the number of L.D.C's. Minis-
try-wise, who have completed
10 years' service in the grade but
have not been promoted to the grade
of UDC.;

(b) the number of L.D.C's. promot-
ed as U.DC's., during the period
Ministry-wise;

’

(e¢) whether it is a fact that in
some cases senior LDCs. could not be
promoted as UDCs. for want of vacan-
cies in that cadre in the Ministry and
as such there is much discontentment
among the employees;

(d) whether such disparity and the
resultant discontentment are due to
the decentralisation of these services;

(e) whether it is also a fact that
such disparity and discontentment are
in existence in the cases of UDCs.;
Assistants, and Section Officers also;

(f) if so, whether Government pro-
pose to centralise these services as
before; and

(g) if not, the reasons therefor?
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The information
is given in the Statement I placed on
the Table of the House. [Placed in
Library. See No. LT-557|67].

(b) Prior to 1-11-62 when the Ser-
vice was decentralised promotions tn
the UD.C's Grade were being made
on an all-Secretariat basis. State-
ment II gives the number of promo-
tions made Ministry-wise after 1-11-62
which is placeq on the Table of the

House., [Placed in Library. See No.
LT—557/67].
{c) to (g). The Central Secretariat

Services were decentralised with a
view 1o ensuring better personnel
management and better utilisation of
the training and experience received
in each Ministry. After decentralisa-
tion, persons allotted to a cadre can
look forward to promotion only
against vacancies arising in that cadre
and some disparity jn the promotion
prospects from cadre to cadre is,
therefore, inevitable, Government
have carefully considered the pro-
blems of decentralisation and have
decided that although it has created
some disparity in the opportunities
for promotion in certain cadres, the
balance of advantage would clearly
lie in maintaining the decentralised set
up in the large public inferest. There
is, therefore, no question of recentra-
lising the Services.

Delhi Judicial Service

1770. Shri O, P. Tyagl: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the rules of the Delhl
Judicial Service have been framed by
the Lt. Governor in consultation with
the Union Public Service Commission
as required under Article 234 of the
Constitution;

(b) how many Officers gave their
option for Delhi Judiclal Service and
what will be or has been the method
of selection;

590(Ai)LSD—8.
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(¢) whether in absence of ' Cadre
rules the options have been consider-
ed and if not, how many officers have
been selected and by whom;

(d) the reasons why the selection
Wwag not done by U.P.S.C.; and

(e) whether there will be a joint
judicial cadre of the subordinate
judiciary of Delhij and Himachal Pra-
desh?

The Minister of State in the Minis-
try of Home Affalrs (Shri Vidya
Charan Shukla): (a) to (e). It is pro-
posed to constitute a Delhi and Hima-
chal Pradesh Higher Judicial Service
and a Delhi and Himachal Pradesh
Civil Service (Judicial Branch). The
former service will comprise posts of
District and Sessions Judge and com-
parable posts. The latter service will
comprise posts of Sub-Judges, Judi-
cial Magistrates and comparable posts,
The draft rules are under preparation
in consultation with the Delhi High
Court,
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Christian Missionaries in India

1773. Shrimatl Susetla Gopalan.
Shri P. Gopalan:
Shri C. K. Chakrapani:

Will the Minister of Home Affairs
be pleaseq to state:

(a) whether Government have im-
posed certain restrictions upon  the
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foreign
India;

(b) if so, the nature of restrictions
imposed;

Christian  missionaries in

(¢) the total number of missiona-
ries working in India, *State- wise;
and

(d) the nature and
their gctivities in Indja?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
rules relating to entry into, stay and
movement in India of foreigners are
also applicable to foreign missiona-
ries. These rules have recently been
extended to missionaries from Com- ~
monwealth countries who were hither-
to exempt from them.

character of

(c) Statements showing the num-
ber of foreign and Commonwealth
missionaries is laid on the Table of

the House. [Placed in Library. See
No. LT—558/67].
(d) The main activities on which

they are engageq are medical, educa-
tional, social, evangelical, etc.

Central Schools in Assam

1774. Shri Dhireshwar Kalita: Will
the Minister of Education be pleased
to state:

(a) the number of Central Schools
opened in Assam sg far;

(b) whether it is a fact that the
Central School Organisation has re-
fused to open one school at Maligaon
i.e. North East Frontier Railway
Headquarters at Pandu;

(c) if so, the reasons therefor; and

(d) whether Government have any
proposal to open some more central
schools in Assam in the near future?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Aszad): (a) Three.

(b) No, Sir. The Central Schools
Organisation has already communicat-
ed its willingness to the Railway
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authorities to open a school at Mali-
gaon subject to availability of suit-
able accommodation and requisite
funds.

(¢) Does not arise.
(d) Yes, Sir. The schools will be

opened according to availablity of
funds ang other requisite facilities,
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Small Scale Industries in Madhya
Pradesh

1776. Shri Natho Ram Ahirwar: Wil
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) whether Government of Madhya
Pradesh have forwarded any proposal
for the establishment of small scale
industries for the rehabilitation of
new migrants from East Pakistan;

(b) if so, when these proposals were
received and the decision taken by
Government thereon:

(¢) whether Government have since
issueq orders sanctioning establish-
ment of such industries; and
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(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
Yes, Sir.

(b) to (d). In November, 1865, the
Government of Madhya Pradesh sent
proposals for the setting up of an In-
dustrial Estate at Itarsi, with 57 small
scale industrial units, for providing
employment to 2480 new migrants
from East Pakistan, at gn estimated
cost of Rs. 56.48 lakhs. The proposal
was examined from the point of view
of marketing, profitability, availability
of raw materials, foreign exchange re-
quirements and ratio of capital in-
vestment to employment potential,
Schemeg for 15 industrial units were
considered unsuitable. Certain com-
ments for modification of 13 schemes
were forwarded to the State Govern-
ment. The State Government were
also requested to consider location of
some of the units near Betul Project
where new migrants were being gettl-
ed in sizeable numberg and to ascer-
tain the market prospects of the pro-
ducts with reference to the experience
of the existing units in the Slate
manufacturing similar items.

2. Following further discussions in
December, 1888, a revised proposal
was received in January, 1067, from
the State Government for setting up
of 13 industrial units near Betul for
the employment of 451 new migrants
at an estimated cost of about Rs, 36.3»
lakhg and of 21 industrial units at
Itarsi for the employment of 841 pew
migrants at an estimated cost of
Rs. 40,72 lakhs.

While forwarding the revised pro-
posal, the State Government had in-
dicated that the economics and mar-
keting facilities will have to be con-
gidered carefully. The State Govern.
ment have been requested to indicate
whether these aspects have been ex-
amineq and, if so, which of the 34
schemes they would recommend in
the light of such examination. In view
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of the shortage of funds, the State
Government are also being requested
to indicate an order of priorities for
the schemes, for phasing the expen-
diture, keeping in view the ratio of
capital investment tp employment
potential,

Girls’ Education in Orissa

1777. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Education be
pleased to state:

(a) the expenditure incurred by the
Central Government on girls' educa-
tion in Orissa State during the first
year of the Fourth Five Year Plan;
and

(b) the amount allocated to Orissa
for the same purpose for 1967-687

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Particulars have been call-
ed for from the State Government.
They will be placed before the House,
a8 soon as they are received,

(b) As the Orissa Government
finalised plan proposals for 1967-68
have not so far been received it is not
possible to give the figures of alloca-
tion for 1967-68.

Primary School Bulldings in Orissa

1778, Shri DhuleShwar Meena:
Shri Ramachandra Ulaka:
Shri Heerji Bhal:
Shri K. Pradhani:

Will the Minister of Eduecation be
pleased to state:

(a) the amount proposed to be
given to the Orissa Government for
the construction of primary school
buildings during 1967-68; and

(b) the detailg thereof?

The Minister of Education (Dr,
Triguna Sen): (a) The final Annual
Plan proposals of Orisa Government
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for 1967-68 have not been received so
far. The scheme jis, however, entitled
to 40 per cent Central assistance dur-
ing 1967-68.

(b) Does not arise.

Education Schemeg in Orissa

1779. Shri Heerji Bhai:
Shri Ramachandrg Ulaka:
Shri Dhuleshwar Meena:
Shri K Pradhani:

Will the Minister of Education be
pleaseq to state:

(a) the amount proposed to be given
by the Centre to Orissa State for ex-
pansion of the education schemes in
the State during 1967-68; and

(b) the details thereof?

The Minister of Education (Dr.
Triguna Sem): (a) and (b). The
State Education plan for 1967-68 has
not yet been finalised. The amount of
Central assistance payable to State
Government for 1967-68 can be work-
ed out only after the details of the
finalised plan are available,

Books Presented to Foreign Couniries

1780. Shri K. Pradhani:
Shri Ramachandra Ulaka:
Shri Dhaleshwar Meena:
Shri Heerji Bhai: .

Will the Minister of Education be
pleased to state:

(a) the titles and value of each book
presented to foreign countries by his
Ministry during the last three months;
and

(b) the names of countries and the
institutions tp which these wera vre-
sented?

The Minister of Education (Dr.
Triguna Sem): (a) and (b), The re-
quired information is being compiled
ang will be laig on the Table of the
House ghordly.



3505. Written Answers JYAISTHA 17, 1889 (SAKA) Written Answers 3506

Officers on Deputation in Himachal
Pradesh

1781, Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of Officers sent to
Himachal Pradesh on deputation
during the last five years in the diffe-
rent Departments with a break-up of
their number in each Department;
and

(b) the total extra emoluments to
which they are entitled during their
term of deputation?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The number of
officers on deputation between 1962
and 1967 Department-wise is as fol-
lows:—

P.W.D. & Mulnpurpose pro:cct
department 145

LLAS. - . . i . 10
LP.S

Forest

Finance Secretary

Judicial Secretary

Transport & Works Mumger

- e W

ToTAL 164

(b) Officers brought on deputation
upto August, 1966, used to get the
normal deputation terms which usual-
ly enabled them to get a deputation
allowance equal to 20 per cent of the
basic pay subject to certain condi-
tions. After August, 1866, only those
who are sent on deputation to higher
posts are eligible for deputation al-
lowance. The total extra emolu-
ments would depend on the salary of
each individual officer and his annual
rate of increment.

Delhi-Madras Telephone Line

1782. Shri P. K. Deo:
Shri 8. K. Tapuriah:

Shri P. K. Singh Dee:
Shri D. N. Putodia:

Will the Minister of Communiea-

‘tions be pleased to state:

(a) whether trunk telephone lines
between Delhi and Madras were fre-
quently out of order during April-
May, 1967; and

(b) if so, the number of hours
during the last two months the tele-
phone lines were out of order and the
loss sustained by the Department as
a result thereof?

The Minister of State in the Depari-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) There have been some interrup-
tions.

(b) 573 hours during the two
months for the four circuits. Loss
sustained by the Department cannod
be ascertained since accounts are not
maintained on this basis.

Registration in Post Offices

1783, Shri Shiva Chandra Jha: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that to get
an article registered in a Post Office,
a person has to go to three counters,
one for getting the mail weighed,
another for due postage and the third
for getting registration done; and

(b) if so, the steps taken for get-
ting all these done at one counter to
avoid wastage of time?

The Minister of State in the Depari-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) Yes, Sir. In some of the larger
post offices this is the case

(b) The following steps have been
taken to expedite booking and to
avoid the need for customers having
to move from one counter to another:

(i) Instructions have been issu-
ed that in big post offices the
stamp vendor should be seated
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between the registration and
parcel clerks.

(ii) It has also been enjoined
that in smaller post offices the
registration ang parcel clerks
should themselves keep a stock of
stamps and sell them to the custo-
mers.

(iii) Franking machines have
been installed in selected  post
offices, where a large number of
registered articles is booked, 3o
that the need to purchase postage
stamps is dispensed with.
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Ancient City at NEFA Foothills

1788. Shrimati Jyotsna Chanda: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that ruins
of an ancient city have recently been
discovered in the foothills of NEFA;
and

(b) if so, the date ascribed to this
ancient city?

The Minister of Siate in the Minls-
try of Education (Shri Sher Singh):
(a) Government have not received
and official information in the matter.
It is understood that the Historical
Research Officers of the NEFA Ad-
ministration were working on  the
site. Necessary enquiries are being
made.

(b) Information is being collected
and will be laid on the Table of the
House as early as possible.
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Theft of articles from Nehru Museum

1790. Shri George Fernandes:
Shri 8. M. Joshi:
Shri Madhu Limaye:
Shri Virendrakumar Shah;

Will the Minister of Edueation be
pleased to state:

(a) whether there is any truth fin
the rumours that several official and
personal papers of the late Shri
Jawaharlal Nehru have disappeared
from the almirahs of the late Prime
Minister’s house at Teen Murti New
Delhi;

(b) if so, when the discovery of the
loss of these papers was made; and

(c) whether any steps have been
taken to recover the lost papers?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) No disappearance of Prime Minis-
ter Nehru's papers has been reported
or came to notice.

(b) and (e).
arise.

The questions do not

Telephone Exchange, Bombay

1791, Shri George Fernandes:
Shri S, M. Joshi:
Shri J. H. Patel:
Shri Madhu Limaye:

Will the Minister of Communica-
tions be pleased to state:

(a) the number of telephone ex-
changes operating in Greater Bombay
and the total lines installed;

(b) the number of applicants for
telephones in Greater Bombay who
are still on the waiting list and the
period for which these applications
are pending at the various exchanges;
and

(e) when the Bombay's telephone
requirements will be fully met?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri I, K., Gujral):
(a) and (b). The statement showing
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number of exchanges in Greater
Bombay, total number of lines instal-
led, number of applicants on the wait-
ing list and the time since when they
are waiting is laid on the Table of
the Lok Sabha. [Placed in Library.
See No. LT-559/67].

(e) It is difficult to indicte any time
limit. However, subject to availability
of resources, continuous efforts are
being made to open new telephone
exchanges, increase the capacity of
the existing ones and lay underground
cables to give more and more con-
nections,

Strike in Deulbera Colliery

1792. Shri K. P. Singh Deo:
Shri P. K. Deo:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
workers of Deulbera Colliery, Talcher
in Dhenkanal District, Orissa have
Bone on strike since 4th May, 1867;

(b) whethre an appeal has been
made by the President of Deulbera
Colliery Labour Union for concilia-
tion; and

(e) if so, the action taken by Gov-
ment in this regard?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
No. Bu. some sand-loading workers
of the colliery who were transferred
temporarily to Talcher Colliery under
the same management continued to
work on their own at Deulbera Col-
liery and demanded wages for such
work.

(b) yes, by a group of the union
not recognised.

(¢) No conciliation was held but
enquiries were made. A bipartite
set.lement was reached between the
management and the recognised group
of the union whereby most workers
have resumed duty.
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RE. MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES (Query)

&t THo qWo WA, (IAT) © WeE
weley, § wigws wd safag T
argar g & & o @ saca-gsndg far
a7 | Fo T2i adqar @ ar fa& e
QT § gHIT MF WIZHT WL AT | NS
el & AT § fa wTE WIET ATCACE |

Mr., Speaker: Order, order.
Tesume your seat.

Please

s Q"o QWo Wit : IW & ¥19
|G § FACT AEAT E 7 oY qHC AT
& aafaw i’,

Mr. Speaker: Well, I have no objec-
tion. I am prepared to allow it for
10 minutes even, if it 1s the desire of
the House.

st qHo QWo WWEt : WO HE
Fgd $ifore | & g wgAr g Rt
ga WA amafor &,

Mr, Speaker: Order, order., What
the hon. Member says will not be
recorded.

&t Q®o UHo Wrai: *

Mr. Speaker: Order, order. Will
you now sit down, please? Nothing
has been taken down anyway. Every
day, I have been noticing one thing.
Call Attention notices are given in
large numbers, I am not mentioning
any one Member, but about the whole
House generally, whether it is this
gide or that side. Notices are given;
they are considered. It is not just
one or two Members, but I get notices
from 40 Members. I get 20, 30, 40
notices. Now, whichever notice is
not accepted, if the Members begin
to make gpeeches like this, well, 1
have on objection. If that is what

JYAISTHA 17, 1888 (SAKA)
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is wanted, I have absolutely no objec-

tion. If you change the rules and

make rules saying that anybody can

begin speaking and raise any point,.

I have no objection.

ot wy fowd (giT) @ WA
¥TET 7 qg A A1 ;oA wgRw
FarT T 1 F@UA A1 ATAT A1MRT |
Shri Nath Pai

about our notice?
informed anything.

Mr. Speaker: It is under considera.-
tion, if he is not informed.

(Rajapur): What.
We have not been

1226 hrs,

QUESTION OF PRIVILEGE
AGAINST THE HINDUSTAN
TIMES

sit Wy fod (qiT) :  wegw
wgey, oW & §  fawwr sy
& or fer s, fggaw, &
faers famufusre &1 woq  Fomm
ar W1 % §wA § @1 &eA
¥ fwd WY aeq 7, 39 7 fadw A
foat, ga faw ag & fagarfaer
afafa & arq 93« aar wiw § It
fawmarfasTs 1 w7 9ziAT Tgaw g,
ag wdY fagem  agg & muar i,
fergeaa aige, & faesms & WY
g § f& qF avdt § gg wrRen fgY
i, fewgram, @ s & Wt sareT
THIT & W1 gW &1 wrow & ey
qamar g |

Haarz & fgeam oo & o1
g gxifas guv 91, 39 1 49 ¢,
“figY WS fe @7 ST | WEE
T g5 fam ag A oA g
qg ®IT Fe &qT q41 g1 qE OO
% oF Y anaq & qaar wgW g fF ow

*Not recorded.
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[ e ferma )

gAgAT WA ¥ frdew ¥ TarATdy
X gudty AFAEr F a9 G696
I TET 971, AT T F=T F) qqTAH
F FEXATH TAAE FTAT Y ArFaea
Tz ¥ fom ) & gfagrawra 3
I ¥947T 1 [T FT 499 57
S&1T fear ¢ -

“A convenient and secondary
instrument of repression.”

g FHAT & WTwq TH AW
qT 4 #Y7 7 FAT TFAT 9T

Xq Aid X oAqTEsAEar
faefaar % e aveq soam &

“Under James I and Charles I,
star chamber continued as an
important court largely respect-
ed and liked. As puritan and
parliamentary opposition develop-
ed, however, it incurred odium
from severe penalties and the
reputation then affixed by the
enemies has since persisted.”

T &7 waww ag & f& 7 FEq =T
N T &1 w4 A ¥ gfaarT ) a4
IT A FT AW &1 AT Fq qieETIE
F UL, IF ST AT FT AT TIE T,
“figy W fz w1 Rty wedi w1
e fegr arar g, a1 99 &7 A%
waaa ¢ i+ JaF g1t F9T 97 AVT
qm @ ¢ fF garh sarg s
afsar aat & fFr 3z TwT 99 FTOF
19T 3—ag A9¢ IXT TATA FT CF
ghaqrcaa ol b

£9 & ¥ ag Fer mar § fw wsy
@aT ¥ FIEqT q wiaz gy foE
g @Y 9Y 1 ¥ TG W AHAAT
¥ fgwas qH §9 TE FE &1 W
Y Y ¥F qHTT B7 r-faeqefy o3
‘mrafer 7@ < Sifgy | AfwT wma
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I FT FWE A w7 & fF 9w
Y f&y g, 7 Gawd & 1w
I & & g F@ ¥ 21 avay ggar
i:

“If the Birlas have foreclosed
industrial licensing, if the Birlas
have evaded income-tax, if the
Birlas have salted away foreign
exchange by fraud, there is a case
for letting them take their deserts
under the law of the land. But
the stronger case is against a
government which permitted all
these things to happen because it
was, as we are told, beholden to
the Birlas.”

W FGH T TFA & (% qg aTq /g7 A
g:
“The proposition has only to be

put in this manner to recognise
the absurdity of it."

afeas o & wezada ¥ o qavare
2 fx feegrata Ares & aiw 7@ wfa-
Frfzat &1 e g Aoz & 37
FFTTES AT T FTI1ATE |
T AT T IFT E

“On a charge under section
120(b) IPC eriminal conspiracy,
read with section 5 of the Imports
and Ewports Control Act.”

Tq ¥ aga a3 7% wiawf@l &
T &, argm G@¥z &, Fafwae
#A9T £, aATE FFNT F, W & FH-
firgw g9 g, wifes gward WS
fe sergfor feoriz we fa &0
a7 fer wiw & wfes a ag
#q wfasrd § |

“The last two accused have been
further summoned on charges of
forgery and using forged docu-
ments as genuine. The other

three have also been further
summoned. .. ."
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Mr, Speaker: You may ask for leave
of the House,

it wg formdt : & w1 e ary A
Fg @I g, F1E 79 a1q I HE F WY
wgA | 3w A ey §F & 7 7@
Ll
“The other three have also been

further summoned on charges of
abetment of the alleged forgery
and _usi:as forged documents as
genuine,

Huaet wgea, ¥ ag 7€ g @ g v
ST HIT J0 0 & 98 Arfad gr g
2o RIS AL TE 7T Z 1 AT EY
77 @ g & fergears Aed wmifz
wTRAT &1 9497 g4 AT q@r F@ §
"1 win w7 g fa oy g), wEtea w
|Tqd AT faw atq drggdare ¥
AT FIT WL T smar @ fF gw
Tgr 9% w17 ST ToTAT 9TET 8§,
gafaq & 7 ag Fg7: WA wEEq,
g9 H A9H L AT AT ATATE qTRT
# foa &1 & ag  favgrfasre 1
HHAT I5AT & ag fara &7 & 1 qgw
A1 %ET Aa1 6 w7 g7 717 mre fgegeara
Hred & faars §o Fgd, #91 wgAr
w7 ofmaifes @91 & faqrs
FET, AT EW & HAG § FAMITT ATgd
7 faad € :

"Wild charges which have been
flung in Parliament against the
Birlas....”

T W9A FHT F, A FT A §,
I F A A TN 37 &, FaEgw |
g oavw g ok rmrg s A W@

Mr, Speaker: This can be argued
before the Privileges Committee.

JYAISTHA 17, 1889 (SAKA)
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ot vy fomdy : attwegw wErew,
ITEFT NG W T § €F a<E I
FHI FTX qTOT FIIGT 79T &1 W
a9 ¥ WIET GIAATF Ao §T aF
s ¥ w1 w@E
“The question that now arises
is how far can we go in allowing
Parliament to behave like some
kind of a Star Chamber sitting
in judgment on individuals and
institutions who have no means
of defending themselves without
undermining democracy itself.”
LA WEITY, 98 TEd & (% B9 BT
w9 &t M gA oarfaw  qfegae,”
& ST wear g 5 qg #19 fewy Ay
T g NEATTATE 7 ZW WY gATAT
Y qrr ?  qfwarie &1 gomea A
Ty gz AEETT &7 AT § A FEd
g7
“how far can we go in allowing
Parliament to behave like some
kind of a Star Chamber.”
gz § AUNAT § ¥F W a4 & @A
H g 1 AT gEw FE & e wew
el ®1 A1 wraeaar £ e § 6w
faTar are( &1 991 H IFH A1 GE{w1A
T 74T o | ATH FATTAT FT TRARTH
FFAE T GeH F & A0 g T
FTWRR: T I ¢
“who use the freedom of an
open democratic society for the
express purpose of subverting it."
faen amg & ATAAT £ AFT AT 49
AT T X g% wH H AV A6 FWAwar
% gfasc 1w feaT QT 3R &
arr ¥ wgx ¥ feegw S % T w1
ITIFTREATATZY £, .. (wawer)
goqe wEIEq, § @WK A @ E
a8 qar 5« fE g 7w fadw s
argx &, wafag & O Fww wew
®T @1 § a1 ag weAr fadg Ao
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[ wg fama)
¥ W 2T FT GHG a% | HEAH,
ARG, WAL q§  WGATT AT T &-
Fam F foy /23 a1 g8 ara @A A
% wre, sfsT ag ava A4 & 1 @@ WY
wTdaTET gt § aE gfag g, da £
Y e wgdr & & gavgT, ag w_IAT §
AEY 7 WEAT GHT ACE TG &I FATATET
A wFIfIS gAY , AE@at ¥ St
Ragwr gifwa 21 wa gg wgRw
aga € fF 9z wEarT ara qoan
357 foan s, Aaea gw agr g At AT
FWE I A@AT W oY 7Y, A IT &
gF ¥ g 92 oY, 91 97 & faars gf
ag AE B | T TH ATE WEAH WERG
g aHaT g1 ouw # @19 #r o4
I AFY AT ATRAT | UK ) qreq
# 21 J1gan g fr ag #9 fadarfasre
w1 AT 2, A aifwariegt Sfeadan
# ¥ fear affT gew e ST F
uF aga fagr afam § $froaw oz,
T fRarg ¥ & ux avag o F7
AT AT ATEATG ¢

‘Disrespect to the House col-

lectively, whether committed by
a Member or any other,

This is the original and funda-
mental form of breach of privi-
lege and almost all breaches can
be reduced to it. Special instances
of it are libels on the House at
large, upon the Speaker and upon
Select Committees.”

aY ag qt @A &7 wrAAT § 1 I«
FAXH F I gy Sfrgge ¥ 9@
fear @1 w3 wa § & guAT W=
wiaarfes €9 F w@ar g1 ¥ gema
s § 5 fegrams zipew & s
AT, AYATTF, TETIF, A2 F Tq1 Ao

Mr. Speaker: You must first take
the leave of the House.
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wt =y fowmdr : fadig et & &
fear a1 T F1 Fu1 TEG 7

Mr, Speaker: After the leave of the
House is granted, he can move the
motion. Now he should ask for leave.
Is it being objected to?

The Minister of Parliamentary
Affairs and Communications (Dr, Ram.
Subhag Singh): We have no objec-
tion.

wouw wgEy - Fif face a8 #%
wRI

Wt vy famy: @1 & weard @
@E

Shri Himatsingka (Godda): I feel
that the article that has been pub-
lished is a fair comment and does not
come within the mischief of privilege.

Mr. Speaker: That is all right. He
can oppose it. But speaking can be
done only after the motion is moved.
Now, let the hon. Member move the
motion.

st wy fewd: & wepE @
§ f&fgem aom & @ daw,
FHTEF, AHOF, HEE 4T Hifaw
it faars favmafasaT w1 87 SUeR
s fawarfews wfwfs & o
WoT w14 |

Mr. Speaker: Day before yesterday
some thing on the same lines was
moved in the Rajya Sabha and they
took a decision two days before it
was moved in this House. They have
referred it to their Privileges Com-
mittee. Now the motion is before the
House. If anybody wants to support
or oppose it, he can do so, though 1
do not think it is necessary to make
any speeches. I would now put the
motion to the vote of the House.
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Shrl Himatsingka: The reference
suggested is with respect to the
writer, the editor, the printer and
proprietors. I do not think that there
are any proprietors in a company.
There may be directors ., .. (Inter-
ruptions).

Mr, Speaker: Now it is the chance
of the members of the opposition to
hear. Even if they do not agree, they
may please hear him.

Shri Himatsingka: I believe the
motion is in a much wider form. It
should be restricted to the person
who wrote it and the editor.

Shri S. M. Banerjee (Kanpur): Sir,
1 rise to support the motion of my
friend, Shri Madhu Limaye, and I
must congratulate him for bringing
the Birla house on the mat of this
‘House.

Mr, Speaker: What is all this? The
motion is against the paper.
Shri 5. M. Banerjee: About the

artiele which has been referred to
under the heading “Shades of the
Star Chamber” in the Hindustan
Times, the cartoon on that is that
every Minister has failed in getting
a cheap car or a smal]l car and that
now it is the turn of Shri Fakhrud-
din Ali Ahmed . .. (Interruption).

Mr. Speaker: Why all this?

Shri S. M. Banerjee: Please see the
cartoon. What does it show? (Inter-
Tuption).

Shri EKanwar Lal Gupta (Delhi
Sadar): Why do you discuss the car-
toon now?

Shri S. M. Banerjee: Sir, the ques-
tion now arises as to how far he can
go. ‘He' stands for whom? ‘He' does
not stand for Mr. ‘Mulgaokar’....
(Interruption).

Mr. Speaker: You finish now.

Shri 8. M. B;nerhu: I want to
bring to your attention another sen-
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tence. The objection has been raised
by Mr. Himatsingka that it is against
the editor and not against the pro-
prietor. The motion of my friend,

Shri Madhu Limaye, is JT0% &1 Y
TETAT 17 |

s wy fowmy : g s 87
T FRr g
Mr. Speaker: That is enough now.

Shri S, M. Banerjee: There is an-
other sentence which has not been
quoted. 1 quote:

“The country is very near to
the point where the public is
losing all confidence in the instru-
ments of democratic organisation.”

We have raised questions on nefa-
rious activities of the Birlas either in
this House or in the other House.
You need not give any weightage to
the objections raised on the other
side.

Mr. Speaker: It has nothing to do
with the Birlas.

Shri Shashi Ranjan (Pupri): The
remarks made by the author in the
column of the Hindustan Times have
caused reflection on the entire parlia-
mentary democratic system. It further
goes to say:

“The century-old libel law is
completely obsolete in today's
conditions, It has become an
instrument in the hands of black-
mailers and subverters.”

This is a very serious charge and 1
feel that this matter must be refer-
red to the Privileges Committee.

Shri N, Dandekar (Jamnagar): Sir,
I am not concerned at all with the
merits or the demerits of the allega-
tions that were made against the
Birla house either in this House or
in the other House. I am merely con-
cerned with the propriety of our
attacking newspaper comments in an
article, to the point at which it is
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[Shri N. Dandeker]
suggested that they have gone beyond
the bounds of propriety and, there-
fore, the writer of that article is
being hauled up before the Privileges
Committee.

Before we decide upon this, I think,
we ought to consider very carefully
the principles involved in this kind
of situation. I am quite clear in my
mind that in regard to the freedom
of speech of Members of the House,
it ought to be unlimited,—it is un-
limited,—and consequently anything
that encroaches upon the freedom of
expression of the Members of the two
Houses must be taken exteption to.
But I hope it is plso understood that
freedom to say things in this House
or in the other House is not a licence
and that there must be restraint and
that there must be reasonable mate-
rial on the basis of which comments
are made. If a journalist takes it
upon himself to argue or takes the
view that the comments made were
unrestrained amounting to licence,
that the comments were made with-
out foundation, that the particular
report supposed to constitute the
foundation for those comments does
not in fact furnish any foundation,—
we may not agree with the view he
takes,—but I submit, it would be a
dreadful curtailment of the right of
the freedom of the press for us to
object to the comments of that kind.
1 think you ought to be very very
careful in that.

Mr. Speaker: The Privileges Com-
mittee may take all this into con-
sideration,

Shri N. Dandeker: Sir, various
accusations have been made. So, I
am entitled to make my observations.
I am not speaking against the motion.
But I am entitled to make observa-
tions concerning the merits of the
motion.

1 would like to add a few more
corpments about the right of freedom
of the Press. A free Press is pro-
bably the most jmportant institution,
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next only to the two Houses of Parlia-
ment for the protection of freedom
and for the preservation of demo-
cracy. We ought to be exceedingly
careful before we attack it even to
some extent. I do not think that in
this case the press comment was not
sober or that the comment was not
reasonable, but I am prepared to agree
that some Members who are exceed-
ingly touchy about comments concern-
ing themselves may find the com-
ment somewhat wvigorous or exces-
sively and highly critical, Neverthe-
less, in so far as the comments are
concerned, 1 would respectfully sug-
gest that we should be prepared to
give nearly as much freedom,—though
not quite,~nearly as much freedom,
to the Press to comment upon us as
we have freedom to comment on
affairs and men, so that neither the
one nor the other is allowed to
become a licence. I think, that is a
right of the Press to which we are
entitled in a democracy—(Inter-
ruptions).

Shri N, Sreekantan Nair (Quilon):
Is it the opinion of the Swatantra
Party or hig own opinion?

Mr. Speaker: The hon. Member has
expressed his opinion.

Shri N. Dandeker:
finished, Sir.

I have not

Two other points have been made.
One is about calling the two Houses
“shades of the Star Chamber”. The
difference between the shade of the
tree and the tree itself is well recog-
nised and I do not think somebody
calling the House “shades of the Star
Chamber” is in fact calling the House
the Star Chamber.

Finally, as a journalist, the writer
gives speculative consideration to
whether something should not be done
about this. That was perhaps wrong;
he should not have done that. But
being a responsible journalist, after
having speculated ,as to whether the
hon. Members of Parliament might
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not be restrained from saying things
of this kind, he goes on to say—that
obviously, that is an exceedingly
undesirable and impossible task. Per-
haps this remedy, he feels, will raise
other complications. There is cer-
tainly a danger that this will place a
limitation on free expression in this
House and so on. In other words, I
submit that this is a fair comment; it
is well within the ambit of not only
the right, but also the duty, of sound
journalism to make such a remarks.

Mr. Speaker: So many hon. Mem-
bers are standing. * Do they want to
have a debate on this?

st vy fowd: oF feaz &
IAET AT EAT AFAT | WET W
wRArd At FIdART &7 A9 g T8
2 ag-ay gaafrai 7 A1 waard
w1 @ive faar 2, F1 2 wg ware
EAFAT |

Mr, Speaker: No, no. Now ] put
the motion to the vote of the House.
The question is:

“That this question of breach of
privilege against the columnist,
Editor, Publisher, Printer and
Proprietor of the Hindustan
Times be referred to the Com-
mittee of Privileges.”

The motion was adopted.

1249 hrs.

PAPERS LAID ON THE TABLE
INpUsSTRIAL DisputEs Act, 1047

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N, Mishra): On
behalf of Shri Hathi, I beg to lay on
the Table a copy of Notification No.
S.0. 1778 published in Gazette of
India, dated the 20th May, 1967, under
sub-section (3) of section 40 of the
Industrial Disputes Act, 1957, adding
‘Service in any oil-fleld’ to First Sche-
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dule to the said Act. [Placed in Lib-
rary, See No. LT-542/67].

ANNUAL REPORT OF INDIAN INSTITUTE
OF SCIENCE, BANGALORE

The Minister of Education (Dr.
Triguna Sen): I beg to lay on the
Table a copy of the Annual Report
of the Indian Institute of Science,
Bangalore, for the year 1064-65.
[Placed in Library, See No. LT-543/
67).

12,50 hrs.

RE: CALLING ATTENTION NOTICE

Mr, Speaker: Before I go to the
other items of papers to be laid on:
the Table, 1 would like to say this.
Mr. Nath Pai referred to some call
attention or something and since I
had not seen it, I was surprised where
it had gone. Now [ find that this
came after 10,30, Normally according
to rules, all the motions which are-
given till 10.30 are placed before me,
and before 1 come to the House, I see
them. But unfortunately Mr. Nath
Pai's motion was given after 10.30. I
was really wondering where jt had
gone. This is the reason why it was
not seen by me. A decision on that
has to be taken separately, indepen-
dently. It was given later, after 10.30.
That is what I understand from the
office.

Shri Nath Pal (Rajapur): It has
not been my habit to blame the Secre-
tariat; they serve on the whole very
loyally and at times very efficiently.
1 would not insist that they have made’
a representation to you which is not
in harmony with the reality. So far
as I can recall, when 1 was in the
Notice Office—] had checked up the-
time—it was just 10.30. But the new
rule which we have amended has not
yet been accepted. Anyway, I would
not be technical. May I make a:
request to you, if you are, on this:
technica] ground, disallowing....

Mr. Speaker: No question of dis-
allowing. It js a physical fact. I have-
not seen it.
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Shrl Nath Pai: May I request you
1o direct the Minister of External
Affairs to make a comprehensive
statement on the Resolution adopted
by the Security Council. There have
been three more deaths of Indian
soldiers. ...

Mr. Speaker: No, no...

Shri Nath Pai: Since you have not
'seen it, I wanted to tell you.

Mr. Speaker: The Minister of
Parliamentary Affairs may convey
the feelings of the House to the
Minister of External Affairs,

Shri Nath Pai: I have not finished
‘'my submission,

Mr. Speaker: I think he has under-
:stood the point,

Shri Nath Pai: I am speaking
absolutely to the point. Three more
‘Indian soldiers have lost their lives
‘in doing a duty with which we agreed
-completely; I think the Government
of India are responsible for not
having brought them back home in
time, and this was done, according to
‘the information in the newspapers. . ..

Mr. Speaker: The Foreign Minister
will be asked to make a statement.

Shri Nath Pal: Because Govern-
ment wanted to save some money,
‘precious lives have been lost.

Mr, Speaker: Now, the hon, Mem-
‘ber is straying away from the main
‘point.

Shri Nath Pai: Not at all, this was
‘the subject of my notice. May I know
‘whether you are directing Govern-
ment to make a statement on these
points?

I want also to bring to your notice
that the anxiety and agony expresgsed
oy Shri 8. M. Joshi deserved your
attention. You exercised your autho-
rity. I do not like anybody to defy
it. But you ought to have heard him
:and listened to what he was saying.
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There are Indian citizens there and
we are responsible for their safety
and security. Is it not legitimate to
ask the Government of India what
steps they are taking for their safety
and security? We have Indian citi-
zens in Israel who have gone there
on legitimate passports given to them
and we had permitted them to go
there, ...

Mr, Speaker: This will be com-
municated to the Minister concerned,
and if he makes a statement 1 shall
be very happy.

Shri Nath Pal: What steps are being
taken to ensure the safety of our
citizens in Cairo and Tel Aviv? 1
hope you will direct Government to
make a comprehensive statement on
all the three matters that I have
raised,

it wrrw fagrd: qodd (-
q7) A awe AW atar § AN OF
Ty W AT Wfgd 1w Fa e
Fggrw fr afri Y gy FmAT "R
¥ mre gatgEy Aww & ay foederd
WIX FIT A AT | WA To TAo WTEo
#1 fravd @ fie <o darerm & falt o=
wfuFrdy ¥ g7 &frwi 71 zard s
& Ay ¥ O frar wifE @wt s
grar | wey mr fE Ay o & R
AAF T RGN A UE
g At & aem & fawda &0
gX AT ATga f& @eaTg qar g7
FAT g IR gATE WA ¥ ATA F1 AT
@ ? It qg aF5T &4 ATH § THH 9%
WY g M FTF

Shri Nath Pai: It was the Finance
Ministry official who had stood in the
way.

Mr. Speaker: How cen he answer’
it? Some notice must be given and
somebody must come and then make
a statement.
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The Minister of Defence (Shri
Swaran Singh): On this issue which
the hon. Member Shri A. B. Vajpayee
has raised, I can give the details....

Mr. Speaker: Shri Ranga wants to
make some point. Shri Ranga.

Shri Ranga (Srikakulam): It is
within your right to advise Govern-
ment to make a comprehensive report
with regard to all these points.

Mr. Speaker: If, on the spur of the
moment, the Defence Minister is pre-
pared to make a statement, I have
no objection.

q% At wTEw . Heqw R,
9 ATT AT 9%7°d & wHH A T CF
TR FTT AGATE. . .

Weow Wy :  ATET, WIE, A
9 fag

Shri Swaran Singh: The point that
has been raised by Shri A. B. Vajpayee
is not correct. The correct position
is that the responsibility of repatriat-
ing, fixing the date of departure and
making arrangements is squarely that
of the UN. It is true that at one time
it was suggested that they might be
repatriated by air. This was not a
question of any officer in the Defence
Ministry or any officer in the Finance
Ministry of the Government of India
rejecting that, but this being the
Secretary-General's responsibility, he
insisted and he desired that the re-
patriation should take place according
to a phased programme. He had
actually fixed the date also and said
that 19th June would be the date on
which the Indian contingent should
withdraw.

Shri Nath Pai: The Canadians and
others had gone already.

Shri Swaran Singh: I am giving the
facts, and he can argue on the basis
of those facts.

Shri Nath Pai: These are selective
facts. Is it not a fact that the Cana-
dians had gone back earlier?

500 (Ai) LSD—T.
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Shri Swaran Singh: This date was
fixed as the 19th June; not only our
contingent, but the Brazilian soldiers,
the Swedish soldiers, and I presume,
Yugoslavian soldiers also, were there.
It is true that the contingent of one
country, namely Canada was with-
drawn, but that was under special
circumstances, because the UAR Gov-
ernment had suggested to Canada that
in view of the Canadian attitude in
the Security Council and in the UN
generally there was a strong feeling
against the Canadians in UAR, and
therefore, they advised that the Cana-
dians should be immediately with-
drawn. So, in this respect, the news
item that has appeared that any
officer in the Defence Ministry or

in the Army Headquarters or
in the Finance Ministry had
turned down the proposal on

financial considerations is not correct.
it wag the Secretary-General's res-
ponsibility, and our contingent
having served the UN for a long time,
we could not very well say ‘no’ if he
saig that the withdrawal should be
according to a phased programme. He
actually fixed the date, 19th June, and
also fixed the mode of repatriating
them, by sea. This is the actual posi-
tion.

12°56 hrs.

PAPERS LAID ON THE TABLE—
contd.

DISPLACED PERSONg (COMPENSATION AND
REHABILITATION) AMENDMENT RuLes

Shri L. N, Mishra: I beg to lay on
the Table:

(1) A copy of the Displaced Per-
sons (Compensation and Re-
habilitation) Amendment
Rules, 1067, published in
Notification No. G.S.R. 435 in
Gazette of India dated the 1st
April, 1967, under sub-section
(3) of section 40 of the Dis-
placed Persons (Compensa-
tion and Rehabilitation) Act,
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1954, [Placed in Library,

see No. LT-554/67).

(2) A copy of the Revised Esti-
mates for the year 1966-67 and
Budget Estimates for the year
1987-68 of the Employees’
State Insurance Corporation,
under section 36 of the Em-
ployees' State Insurance Act,
1048. ([Placed in Library,
See No. LT-545/67.]

(3) A copy of Government Reso-
lution No. WB-2(3)|67 dated
the 3rd June, 1967, publish-
ing Government's decisions
on the recommendations made
by the Central Wage Board
for [ron Ore Mining Indus-
try. [Placed in Library, See
No. LT-548/67].

(4) A copy of Government Resolu-
tion No. WB-2(4)|67 dated the
3rd June, 1967, publishing
Government's decisions on the
recommendationg made by the
Centrml Wage Board for
Limestone and Dolomite Min-
ing industries. [Placed in Lib-
rary, See No. LT-547/67].

AMENDMENT TO INDIAN ADMINISTRATIVE
Semvice (PAy) Runes; Erc.

The Deputy Minister jn the Minis-
try of Home Affairs (Shri K, B, Rama-
swamy): On behalf of Shri Vidya
Charan Shukla,

I beg to lay on the Table:

(1) A copy of Notification No.
G.SR. 696 opublisheq in
Gazette of India dated the
13th May, 1967, making cer-
tain amendment to Schedule
1 to the Indian Administra-
tive Service (Pay) Rules,
1954, under sub-section (2) of
section 3 of the All India
Services Act, 1851. [Placed in
Library, See No. LT-548/67].

(2) A copy of the Defence of
India (Amendment) Rules,
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1967, published in Notification
No. G.S.R. 781 in Gazette of
India dated the 26th May,
1067 under gection 41 of the

Defence of India Act, 1962
[Placeq in Library, See No.
LT-549/67].

12.57 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRD REPORT

Shri Khadilkar (Khed): I beg to
present the Third Report of the Com-
mittee on Private Members' Bills and
Resolutions.

ELECTIONS TO COMMITTEES

(i) CENTRAL ADVISORY BOARD OF
EDUCATIDN

The Minister of Education
Triguna Sen): I beg to move:

“That in pursuance of paragraph
3(2) (d) of the late Depart-
ment of Education, Health
and Lands Resolution No. F.
122-3|35-E dated the 8th Aug-
ust, 1935, as amended from
time to time, the members of
Lok Sabha do proceed to
elect, in such manner ag the
Speaker may direct, four
members from among them-
selves to serve as members of
the Central Advisory Board
of Education, subject to the
other provisions of the said
Resolution.”

Mr. Speaker: The question is:

“That in pursuance of paragraph
3(2) (d) of the late Depart-
ment of Education, Health and
Lands Resolution Neo, F. 122-3|
35-E dated the 8th August,
1935, as amended from
time to time, the members of
Lok Sabha do proceed to
elect, in such manner as the
Speaker may direct, four
members from among them-
selves to gerve as members of

(Dr.
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the Centra] Advisory Board of
Education, subject to the
other. provisiong of ‘the said
Resolution.”

The motion was adopted.

(ii) CounNciL oF THE INDIAN INSTITUTE
OF SCIENCE, BANGALORE

Dz, Triguna Sen: I beg to0 move:

“That in pursuance of sub-clause
(e) of clause 9 (1) of the
Scheme for the Adminjstra-
tion and Management of the
properties and funds of the
Indian Institute of Science,
Bangalore, read with regula-
tions 3.1 and 3.1.1. of the Re-
gulations of the Institute the
members of Lok Sabha do
proceed to elect, in such man-
ner as the Speaker may di-
rect, two members from
among themselveg to serve as
members of the Council of
the Institute for the term end-
ing on the 3lst December,
1969,

Mr. Speaker: The question is:

*That jn pursuance of sub-clause
(e) of clause 9(1) of the
Scheme for the Administra-
tion and Management of the
properties and funds of the
Indian Institute of Science,
Bangalore, read with regula-
tions 3.1 and 3.1.1. of the Re-
gulations of the Institute the
members of Lok Sabha do
procced to elect, in such
manner ag the Speaker may
direct, two members from
among themselves to serve as
members of the Council of the
Institute for the term ending
on the 31st December, 1969.”

The motion was adopted.
1257 hrs.
GENERAL BUDGET—GENERAL
DISCUSSION-—contd.

Mr. Speaker: Genera] discussion on
the General Bugget to continue. Out
of the 20 hours allotted, we have al-
ready taken 4 hours 50 minutes, leav-
ing 15 hours 10 minutes. It ig 12.57
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now. We adjourn for lunch and meet
aguin at 2 P.M. .

12.59 hre,

The Lok Sabha then adjourned for
lumch till Fourteen of the clock.

The Lok Sabha reassembled after
Lunch at Fourteen of the clock.

[Mr. DePUTY-SpEAKER in the Chair)

Shri Hanumanthaly, (Bangalore):
Yesterday 1 was discussing the ques-
tion of food subsidy which js of the
order of Rs. 118 crores this year, and
was of the order of Rs. 830 crores
last year. I made the point that this
food subsidy system is giving room
for blackmarketing and corruption,

The gecond point I want to make
on this subject is that according to
available ~ figures, fair price shops
cater approxmately to a population of
230 million, of which 30 million are
in statutorily rationed areas, That is
to say, this hig chunk of Rs. 118 crores
is being given exclusively to a por-
tion of the population, between 3
crores and 23 crores; it goes on
petering out at the upper level Why
should, I ask in the name of soclal
justice, 50 crores of people pay out
of their pocket, by the compulsion of
Government, to a small number of
the population? You will agree, a na-
tiojp must share both the benefits and
difficulties equally, may be quitably,
but merely because whe have politi-
ca] power in our hands, and govern-
mental machinery in our hands, to
compel the majority, overwhelming
majority of the population to pay in
this manner to a minonity, is not
social justice.

Thirdly, if you dea]l with this ques-
tion of payment of food subsidy on
a rational basis as 1 have been sug-
gesting, the demand by the States
will automatically go down, food im-
ports will go down, foreign exchange
will be saved.
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If perchance the Finance Minister
reduces food subsidy or even aboli-
shes jt, we can straightway do away
with the many taxes that he proposes
to impose. This question of bringing
down prices is a challenging task.
It is not just a Government order
that js to be passed, and not anyone
and everyone, however earnest he
may be, will be able to achieve it.
It can be done only by a superman.
Among, the ranks of our leaders, I
see that the present Deputy Prime
Minister partakes of that nature. If
it was a lesser personality I would
not have made this appeal. This pro-
blem of bringing down the prices is
being discussed for the last twenty
years, ever since we brought demo-
cratic Governments into existence here
and in the States. Every Leaders be-
came Finance Minister or Prime
Ministers but no one has been able
to fulfil the promise made viz. bring-
ing down prices. Here is the last
chance of your life. If in the course
of this year, you are going to bring
down the prices, not only we, some
of your admirers, but even Members
of Opposition parties will hail you as
one of the great benefactors of India
who gave new direction to the Indian
economy. But if you fail you will be
forfeiting even the confidence that
you have earned so far during a pub-
lic life which covers almost half a
century.

As I was saying, food subsidy is
one of the items, I have hardly the
time now. The Government have
given me an opportunity to scrutinise
the administrative expenditure and
make guggestions and I propose to
do so in all earnestness so as to com-
mand acceptance from the Opposition
Bencheg and from my own colleagues.
It ig with this approach that I am
proposing to discharge the work en-
trusted to me by my Party and my
Governmept. I am happy that the
Administrative Reforms Commission's
work has received the approbation of
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my enlighteneq friend Mr. Masani.
May be, merely because Mr. Masani
approves, some of my friends here
may dub me gas the spokesman of
the Swatantra; some of their papers
do say so. I can reveal to you a sec-
ret about the Congress success, We
are a responsive organisation and
when good ideas come, whether from
the Swatantra party or Jan Sangh or
the Communist Party, we accept them
in all humility., Evenin foreign policy,
one party may not be able to agree
with ug, while another party is able
to agree with us. Therefore, if Mr.
Masani, the leader of the Swatantra
Party approved the recommendations
that the Commission has made, it is
not because we want to toe the line
of this or that party but we think it is
the correct stand to take., We wanh
more than anything else the progress
of the country, and the progress of
the country depends on administra-
tion. I am much beholden to Mem-
bers of the Swatantra Party and I
am sure the other parties will fol-
low suit and give encouragement
and appreciation and much more, co-
opertion and help to this Commission
which is their true servant.

The Gajendragadkar Commission
report has been published and I un-
derstand that the extra expenditure
is likely to be of the order of Rs
28 crores for the few months, and if
it js implemented on a long-term
basie jt is going to cost about 40
croreg a year. This makes for the
upward movement of the price spiral.
The Deputy Prime Minister and the
Finance Minister has to show a co-
operative spirit towards States whe-
ther Congress or Non-Congress Gov+
ernments. He is not merely tke
Finance Minister and the Deputy
Prime Minister representing the Gov-
ernment of India. He, I sup-
pose, is a national leader, A nation.
al leader is a leader not only
for the Government of India but also
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for the States. It is in that full sense
of patriotism, stature of all-India
level that we have to judge our
financial problems and not from the
point of view of the Indian Govern-
ment alone, because in the Constitu-
tion, in our anxiety to make the
Centre strong, we have given many
more sources of revenue than ghould
have been given to the Centre. It is
therefore that the Chief Ministers
and the Finance Minister at the Cen-
tre have to sit together, as has been
suggested by the Gajendragadkar
Commission jtself and evolve a for-
mula for the payment of dearness
allowance, This approach to the pro-
blem of dearness allowance is the
first of its kind, it is now being done
on the basis of consultation and not
on the basis of a unilateral stand that
has all the time been taken by the
Government of India. We have to
see that the difference in the pay
structure, in emoluments and pro-
motion prospects is bridged be-
tween the Central Government em-
ployees and the State Government
employees. All the time, all of us
talk of bridging the gulf between the
poor and the rich. Why don't you
apply that formula at least in this
governmental field where you have
got the opportunity and the power to
do it? If you do not bridge the wide
gulf that separates the State Gov-
ernment employees and the Central
Government employees, all our talk
will be bogus to the extent that we
do not practise what we preach in
our own homes.

I will deal only with one very un-
popular subject and close my speech.
Kindly bear with me. Members in
their anxiety to bring down prices,
ask the Government to reduce gov-
ernmental expenditure. As you know
reduction in governmental expendi-
ture necessarily means getting rid of
superfluous personnel, and when that
is done, my hon. friends—some of
them and not of all of them—come
and say, “You cannot retrench; you

NN ..
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have to give them the game employ-
ment”” ] will tell you, so far as
social justice and employment are
concerned, I have my own views.
What is required in India is a proper
distribution of our manpower in
various sectors of production. Now,
there is maldistribution, Every edu-
cated and intelligent man wants to
work in an office, whether it jg In
the State Government or the Central
Government, Much of the unemploy-
ment that we discuss pertains to that
factor. Suppose certain people in the
government service, whether it js the
community project or the civilian
employment in defence establishment,
are retrenched, they can be employ-
ed in, the flelds and the factories. We
cgn open more factories. We can
can open more factories and more
State farms and things like that and
give employment to them. But to ask
them to be employed jn the same
offices and do the same work and be
paid the same emoluments is a pro-
position which stultifles itself, I am
for employment. But the State which
takes the responsibility for employ-
ment must also be empowered to
make proper distribution of our
manpower in any fleld of producti-
vity open to us. It is illogical for us
to adopt the attitude that a Deputy
Collector, if he js retrenched, must
be found occupation somewhere also
in an equal category of post. If a
Deputy Collector or even a Collector
is retrenched, let him go and be the
principal of a college or school. Our
educationa]l gystem, according to our
Triguna Sen and many of our friends,
is very badly managed by poorly
trained teachers. Let these people
get their own pay of Collector, but
let them be transferred to the fleld
of education or any other fleld of
development, factory or agriculture.
In order to emsure production, re-
duction in expenditure and the bring-
ing down of prices, this distribution
of manpower should be looked at
from this new angle rather than in-
sisting, as Shri S. M. Banerjee does
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‘many times, in a very routine, mecha-
‘nical manner, that the same people
should be employed in the same
waffice and on the same grade angd in
the same work.

Bir, I thank you for giving me the
time,

Tro TW wARC Wifgan (¥R
IMene wgrEm,  sdwE N AN e
qgi A gARea & fawg ey ¥ awr
¥ wEwe s 2w 7oA A ww
T ¥fE wror wT AT Hwr oww
¥ #%z ¥ af@ w1 ase, favara o
A%z, TH T W q AT 6T AW
T AFC | HET sEET TG FOEET
¢, TEEI W@ 9T IATX &Y Riforer &Y
et & A FrrT avr & i aeremar
o g QY g Qg Ay E wgr
o o g ¥ wafay wE
g Furr § wgm feq@ At wa &
"yt g feaa @ A § W gw And
& R & 94 AV AOAAT & N T
qr 5% & fory 9a® 9 Tl @ ¥,
~ ¥ o guE Wl & wTor AW 9

gt v e wa FF avc a3 wfgar
W Tz wry arar § fawd 3w H A€
ww wh,  safy e, T awEET
gy, ey oy,  wvw ®ETE
e A ) ¥few dwwTEr A g
g5 waq W A ffeer wiowmr
“arfadt e EY oF off Tl et
" freeft a1 e war? L
Y yEd | TOT A aEd T %
e, formAr- W), dF /11 Hfew
<% X 7

o gy feafir @1 ar wora = ar
AR F X F AR oF T s
-1 A T wsE - ff wfew v
oy | Nfer wwywEeE ge iR
T ¥ N g T W @
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2, 97 o1 3aF awdtw ¥ X
%7 afedl &  wifes @ 9smT W
ToT % ot T wwe WR m=d S
T @) T TeE qwwa g
Wi wa wWweT & waw § O wAeT
FIET AT ARET E |

7wt fqmer 31 war 1 waw
qmawt I e el ol @ frogw
A sresft R AE W &1 dq17
¢ wfeq oF o o fF g w1 w1
TET T IAT WM M7 & wA faw w7
OHIT AT F | WE Ag ALY AT
T givea g1 wEifE swaw o wa
S s T vara @A ¥ A
ITHT W wEw faw wsT R aw
7g fawe 1 wrom § swar et §4
£ 07 g gur 1 9 A WY g7
TR 1 T ww A & b v w0
# wew fagrd avoddy ot # @7 @
qr @Y Gar s fF s fagrdr aveddy
ot WY I A FIR e oft F A
CWTE WY AT ¥ o6 T § g W
WA FTAETS  qET A6 § | g 9rr
wfearfedi & wwe grit—mafiard W
oY xwTw  waw, S wEw AWT
IAE WIR H WTA H Y R W et
¢ wfew wrfec w1 s g wer o,
AT S A, T o A e e

Cwarat g oW gfa oft & qro e

St A ar ow Y dY 1 9T oY & rew
et W wdr ) omt owid e

oY I ot st ogwd W oo Sy

are wr ot 7 oF faurdt AE e,
s Ll Eﬁ‘lﬂ' qu‘ Mﬂ'ﬁ
WY, T A - WA feT—

Shri Rundbir Singh
Speak on the budget.

Wro O wAYET-WigET : g &

TWTHTHET' , Y O W W

T
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ara & it o AfeT w0 6 fr
AT WA gl TF A AT ITE €@
% faq gmEw @ w93 N T fed
A 5T | g % fr w4 a1 9q TR
% aw faeww @ frdw ¥ an et
aE TN & |

AT Q@ R T T A A A AT
uF HER & Fa7 favew & @ faR@w
@ifa # oY gwzer @ ond? qregraTydt
ot g aofeeg ¥ St §® oy
@ i & @Y <7 @ mar 9 2« §¢
f& & 0T awdar 768 W AT FH
HOF I | g gW 9« F fag d=er
Tt AN ) w A sl &1 &€
g o § afer fgmadt am
aTE ¥ SuTer W@ F& § A qew
AV R € F w9 9T A T Y S
FAE TN WIARTA P 0
T ggas v o d

SEe ¥ gATT A1 Ag | ATHAT
famer gom &, 3@ 1 wrw g fadwr
wgrman, fadwit Afa sk ag faei s,
W T Tedifa, W, e,
wAFEA A wr T g 1 X QEr ar
wfegra Farn wgen § & fee aw &
W @ A 7 S § WeAT AT )
T § ST A TR |

TFET, 1949 ¥ WO Hel] off
FROF T 4 | a€ IFA o "
= A W goi gy o, T g I
e WY g A e & | a9 aw
WICH-8%HTH 9T, MEHT 9T | HHAHT
et 7 e g fear ) w1 qw W)
ST war | fere, 1 950 aw-wwRAT
1949 ¥ & wT fewmw, 1950 T |
1 g gt % Taga A fow w3 sl
aret & oA A A W gt oY
wRE AAf | ¥W AT H wHAE qvey
= wwx wew 9 fed, g7 # feege
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ars foer gor § fe g W W Oy

- Ty A 3T, Afeq g o A Qav e

&, o wwdwr B wfey, W@ W
arei ¥ st & wror W g e
wiitg % fag Ieq e % Hrew
& wrer arrie o [aATE |
“Administrator for
Cooperation.”

qg AT H AM

“Materials required by the
United States as a result of defi-
ciencies, actual or potential, in ite
OWnN resources.”

Economie

T wT A !

“Immediate ang continuing
transfer of such materials parti-
cularly those found to be strate-
gic and critical”.

1951 ¥ qg 1@ #g 7k W fggw
3 wwdwr M T W dmane
soer fom &) & lﬂ'(ﬁ{&i o
w1 N ¥ aga e @ ¥ g
fear 1 1951 & ae & fggam vt
foreger sarienr & g 3 st |

AT & w1 T g fwogw xw
WO ¥ ¥ & gwmw F e
W A wee fY _1 AT @ )
afra a # wa A1 qwr o dow
gt A T e W v & fal aw ¥
¥ dmR ey ¥ gy I A
@il @ awg W1 W W =T
s o §6 Wt aw w fowaT @ §
w0 w0 e dver, S S A
¥ fo wg §© awar W @, oy Wt |9
%77 IT S ¢ | ot WO FY W
7 ¥ YA EE AW ¥ q¥ & faenfe,
N, awAfedl witg wr Sl
& o syaewy g a8 AT SR
FwEQ e
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[wte Tw s wifygan]

T WA § Ig WTHAT qE g,
A wF F 9 A T A A T
Y, wify fow ag & wwlwr €7 &
FAT &1 AFT 7 W IF HT T&@ 47
fergea & 2w 0, o4t awg ¥ wfew
Y A F AT w F A O T AEGH
ZWHT A I F T, g7 A0 F qTE
# AFEY 9 W@ AT qF | G TH
ST o fawmm aig 1954 ¥
otfee & st we weagfaer Famt & faer
WTHAT qGT A TCHAT A€ F T W T
X7, 1955 # HraTHA g T w7 TF
I 7 e T qE | wAROwr 6T
®g 1 1 TH qTT F1 T 47 i v
* qEE ¥ oF wivw @@ i w@)

wr T ¥ g faar wa v faa—
#Y & wg areag e frg it FTaw
o FY ATAT § I F AT wEEYr
g w7 @ 7w af—, AfwT ww ot
WA AT A A g, A oy
% ®® ® Aoeq A ¥ av 5 =
feq & ara g1 | A T gW L wW AT
" WA ST T a9 fe i '
sdr il ¥ garo dvwm @ @
g @ %7 & w7 qww w0 fegmmh
AT AT R E 1 W & wwr
34 T wET A fir fggeama § weard
wo Tl frolt et & sy ¥ 49

& ag oY Fg =g § i A
M ¥ gz Fwwr o @ fE gz
T g€ g, affa fag@ a1 1950
¥ wew &1 T 91 | 9@ ¥ AR A 7S
AT ¥ WEEA A, A GF AT FT AT
w3 FF werdrer YT &1 Y 3 o1 §S
FXAT AT, TEITIT 1949 7% & feam)
waOreT AT o, £ S gE wiRe
# vy wg 1T wg ao AT T q
A g1 1950 % aw W Wy g wE

General Budget—  JUNE 7, 1967

General Dis. 3544

g9, a8 Wefwga ¥ SurEr ATew v |
for = w7 ol A o a@
FARYAT &Y T Fr A A T @,
forad gfrar we & g 917 @ 9
3% % 7 e &) ar i g
¥ AW WY GAT FT T@T A0F, §F A
ATHT T AT G | A T FTAT AT
® A@EE O A HE TG 9W A
A1y WX fFmma o wew g g T,
A Ik T zz T | qw 3% fgwrAw
XY TATAH T H AT ST TTH HGAT
qurae faamat | ofeT 5@ # +18 o
T & fr aw ¥ a@ FORT g8 9%
wary, afczar s fawes 1 wawe
T € | A W A FAG wdSA &
A ¥ WAEY 7 OO 4, ag w4
A wwlH & §F T T g
AT T FT CF GO ATEREHT F FTO0
WO AT IEATHT FY e @ Tk |

WX W19 79 fadelt agraar & 18
#2 A2 W @, a1 uF afy fafaa am
TR gVl | et G ¥ g fadeht
w2T 5.8 AT, gEL AT A AW
21 ¥, WA DoAr X wO
25 &&¥7 oF WY WY Ty F T
25 @FTTFT seara w@rwary | faRef
TETTAT T WO TFAT T4 AT R 1 ST
oTHEAY &1 FT IR FeT & 7 qger
oA § Ty wEr 18 wirw
* fgama & 7, ot #0@ #0704 A5
wt s el P ¥ g WAy
% afg 1 we7 AT Mt a1 5 EHT A,
afe areT &, 2, 2.5 @5 WY qfT
g€ a9y fadit sgwar st
2, &% &7 T wredT T 8, @
are & wiwt & fareger wnfara e 2 T
g 1 Frdefy sraa oY W1 wraEAT w4,
WH sIeToN § 7 79 9EA 1@ ¢
AR 0 Ty g WY GEET TG Mg
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f& w& qg o=l @ @ fF gw oA
90 g @¥ g IR T I N faRefy
HETAT T WXH G WA ATAEAT
F owE |

W 69§ wm s SgE
fargd famedy o s marr @ fiv et
AYHAT ¥ d1 Gl 3 W T BT HHT
@ AT W T 63 W AT WTHAT
TAT AT & |

Fz & fr € gvoemt #1 Adfon
2 sren-fawiar, afes @ wmor-wa=ET )
uF a1 & waET @Tg" F qqrEn A
f& st o wor 2w F g
qgx 7@ &, afew qw & arg qE=
s §1 g0 ¥ avie v ar ) firg-
e ¥ FE T a0 oA g, waitw famr
AT F IJAET HOT AT WIT FEgrEa
AT %t e g1 omar w1 & 1 wwt
qC WY 9@ TF JIAT T a9d, T .
% ey sfere &Y S g

AT F) AT FY Jamdn v fn
T W ET @ & | AT T F FTOT WY
WO A F FIIO I T TAT T
&, ayoram ¥ o #1é wrew-fiar Fie
w1 IEV Y TE | GISAT HT AT v
ag gar § fr faef agroen & s ww
w9 wi orrer 9y W ¥ ag 20 Fw
w1 A HAHT & T AR 9T IH KT
ot ¥ Fram § W wEERA A w97
I g 99 w1 A I FAT § A oW
80 W Y 74T & AT 1950 F FH 32
FOT QT | 32 FOT & 80 WA |
200 AT &1 & | WX IAF A9 {T
w1 &Y geft, g a@ g, s
ot afY g o A Taw st e
qar 7w g ¢ fF g7 s s A
£ AEE W AT A F I AW
W &S ¥T AW AT AT § AR
TN BT W A 9 el e W= oag
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FLRE? T aw ¥ W oy
&1 T 7 g & 5w et avg
1 famn v 78 wr el A w9 A
w @t faafedae @ s & &
w1 7 a7 fa=vT w Ay @y ?
TF TH HET 99 A &H FI, 99 57
oo FU, @ fgrgena awmt | fax
TG, T FTHT E T AN GET §RA
v At forw 1 STAAAeq A1 T,
qaT A w1 wg frwear @ 39 &7 ?
foT ag @ g1 | a7 s e aw
wEATET Qo qAET | R ag
TR g1 7 wgr 6 o gw awoErEr
AT TN | WT FHEEAE § | arRT
¥ F99 oF a1z ¢ fF 1 WY A wa
@ wife o fR wErwaT A A
T 7 wred ¥ e w9 A § A
AT A0feC | @ AW A greAT 92y
& AT | qEF T 97y feay Y
Faa g Rl &1 ez
#g ¥ & & et 2w Y a8
wifgr ?  dwex wfe, gt 2w W
A M0 | @AW TAE F art ¥
I FA § | T @y AT ) v
Wt W} 1 g v & g aw
Y a1 g w1 wfgw ? I Wy,
T WM A W wfgw o gde
T AT AT F A § | ot ot 7 wqe
N, 7w ¥ avi &, afa & foe
), few axg ¥ sqoT & wreaEY
¥ TET Y AT Ty T A AW A
TR | W A & w4 9 gudey
TE AT T T E S i A w4 ?
= gy g sl A I § ) oww
ag W ¥ T A 9§ ) ag e
g e omor & e aw § @ R, gE
@2 A A I A W
¢ ot wiwa a fege & SR o
g AT AEy § 1 wEOe WX W
Tt g & fr 97l 9T o aien AT
srafre a7 dar g ara o g o et



[®re T gL Mifgar)

A1 AU GAT 9T &9T &% | IA6Y
Afadt % wud aga w0 g R W
JaTaT A AT AL T AT A9 AL
q qrer AT fear ST SR E
wda wtas fawa, waaT @ad aes
fia=a= T T F FIOT o9A O H
faga wa g 967 ¥ wifE g OF
Faaw wmag g e AR A
dqr FY @, T AT F WG [T K
foramar <@y fd avg ¥ oFTT A F-
@i g @1 AT wwrw wy fewa w0
g 93 @1 gw ¥ faw gamea fr
fa an ¢ 5 qet AT WY A
& wifsr 9Y 1 gady dorar A {aTy
# AqrYECH TEEIZAT WIS SR
AT grae fawafrarmm § w2 < 91
farerT SUTET A WAIHET @gaT wwr W
T { Y e A € aw A
R A

3547

w« gy feafa o= @@ g1 o
a9 FAT AEA BT SEAT—AHIL
wR-g w%ar ¢ fear g § &g 8
wx T qRA & Ggar f5 A 9F
w2y ag Wt wd ¥ | fawge 7 F g
Y w& wEi fea ag wgW &)
IYA ¥ aF feat fe @t gwEdE
¥ & ATHAT AEN | IEF WM AqY
wfirsTd T T ATHAT | AL ATHAT
) aga @ AT 1 g gEA W
srfa #Y Toa T ATTET | 99 9%
T8 WO W F TAT AT AATC @ T A FAA
WO w WIS aTEw ¥ wreor fapwy fava
WEET ¥ IEAT AT qq qF QW Ju
8% arir | wfea & Ot & v e O
WA RN FEAE?
WO 9 ¥@Y W HRY | wfadl wr
gfrarai w1 FY W FOTShE
pagfamTet w1 A T w FET AW
-y T fenprrard g § vewr w1

JUNE 7, 2867
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A AT T § I €W /AT A, @ qwA
¥ g1l "X mfedl F X agw Qer
21 A0 I #7199 ST STar €
% et mfeai & faere adf g 1 Faw
azg 31 faofy el & fawms g 1 forr
W WReT migat @ W fggeEe
H g9 ¢ 98 WS TRg 419 a9 aF
fas daee, am, ¢t wqar feod &
auiAt & fa gt fFgr 9 | Faefy
g7 mfgqi € @1 AL & A
T 9T AF ger sifge ) 3 avg W
HFM | Hgd FY a0 qF | A
YR AMAY TF IT 9 ;A U faqw
AT | HA A AT v AT A
FUTT HY THEA A WA AT &) AFLS
WY Frel # 9g 9@ w1 @ @ e oA
¥ et g1, W8 B weH g &4 ¥
T F9 § HH qW F 9 qU &1 IW
qF UF @9 94 | W1 €4 §a @«l &1
AT W9 W1 FE W ¥GY KT a9A I
e oil]

faer welt wTgw SRW w1 FEA §
o R w7 F oy W AT o et
T o & Rl w2w & gar @ ¥
g faer welt oft, wrw oY wow &Y wmee
¥ A w0 1 e o A AR
BN T TE Wit A A oy
34 ¥ forrm e 7 @ A f g
W g | WA AT § W ® A /Y
AT g ¥ § AT AT W R LA
W SR A T qE w7 fear o ¥
wrgan § f6 ag 3 qE s A A e
qaT = Jra fF oy Wt oF o oW
T T E |

#, gwrer § fir WY O w9z Qe
weaT wTEA} & fgamm ¥ W W &
frome €Y g # qwTar 91w §

awd. fw @t R-sun duofgam ¥ T
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RQr9rg | wEA 99 §, qUT °@« ¥
w6 & 1 B wat @ d Y o Fy am
FEY, W1T F FI, 99 F WA G JAFT
# | A A7 gAAE TGY 6T T w
TCIFTO FI G, F€ 9T T FrAY
F TGEAH U | A7 7§ qoog
ad f& aT ¥ I Faw AT HTAA A
A Y T ATAFT & T g1 a1 v avg
T A gy, afaw §ran ady @97 F
F frg g 7 W g W F g
q & ozg @t voq ¥ gy feetr &1
AT @ FTT AT AgAT § 1 Forerdh ey
AT F A1 9FZ AT A AZY 9¥M, AR
ATg A1 WHR 9% 917 A 9T I 6T
8% Afeam @i mive g1 q1 e
' ST AT vy JY o1 A WY fgww i
SO gATT § Zg A FOT A= 15
WG TIqT A19 €9 §FAT ¢ | AT ¥m
fewm & gawe &0 7 9@ § Hfew
arefas feafa oft @« ag @@ @d @
o g AR A 7 fF @ 1w Ay
F1 @A F7 FOT A q) @ @ fw o
MO FTETLT AT FY ARTE G997
w41 $O% T w02 7Y af @ fow & fr
TF A9 FIHTH AT A 919 Iy aw
AW #Y o W, 3 @ ¥ fag g,
qAT 24 & fow § o g Wz
ATFL & FFE F A gy wed B ap
¥ AT weH A1 §, T & ST gt
9 FC & A & a7 4wy ooy
* & avg frerar A 1 A Ty A
¥ & wronlt s & a7, T
- ATQ T F o aw A W ag
- WEET I W @ T S A wed
FRUR F FH FTX F1 77 99 ) TR
FT APy ¥ g W
AR - A FeTe wgt ¥ s W
- EH-TE FTHFA | g ¥ g A A

. O T F AN F ot g 2
WIENTE | AW AR TS AFY AT §—

General Dis. 3550
AT T §—TF T FT TR 7w
Fer e I R & 7 &0
AN &1 TE A § AT T w
T @A F o, @ are & dwT
qUAT ATE W AE FTEAAT WA
sawT faaaT w7 g @, W 9T %
@ ¥ fordr g @, & AT A wredr
T A *7 e FgAT amgan § E arr
oar fegem grn wifgy, fs forad
foraat Fa=am 19 & TR 7 T8 AT
#1 VAT wrfgd, 39 ¥ sqar famm . &9
el & &d A gfaawd w2 @
Tifed | = a® 2 wfaqi & a0 ¥ ™,
2T, ZodT & arai &1 s g1 s A,
A wree o) & g T, 39 ¥ i
fror oy A & 1 A1 TR aE AW A
¥ firawy | gg 5w W a6 ¥ | sfex

. T T B T YR &, W S

Fragam g, & a@aw farrEre Ad
wm g wifs fed 20 o § Q-
wete Wt gk &, oY ST I | g ey
wisqaeqT fawrqa agf &, daw
Tai A 7w 3, Fevarw wew @1 T
¢, W W &7 oear W favre Ay

g T § 6 gy @t o wroaT &

ATHFYT E1 TR § A AT EY wwew €
AT a4 o favare @R g ann g oy
¥ w9z w9A 76¢ ®1 Qv g ¢
T =g W e Y Ty e §—
TR WTAT & AT 9, G T2 & TR 9T,
w1z wfe & AT 9T, qL AE YT AW
g€ & & e won fgem word Wi
T fgear agmar 7€ S TwAT | AH W
FT A% T TG |

% qv i Wy §—N 75 AT
& v §, vw ¥ fak 9% Qv
wrer wer faeft § o AT qeres
q—seft famrdts ¥ ot gor e Wt

&) gE A W 7T

fom w ¥1 & frmred, @ W
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[0 ‘aw wATzT &1 &)

waT & | @ ¥ dear & fag @
Tz ¥ 1176 TUs oy fv spaedr
WA 11 @ WY F, Fafw
Wt Ao & e} & qofes s
2516 FUT TIF &7 4T AT 25 W&
TUHRI| 259@H 11 A 7T
g uwEsE N R, L.

The Minister of Planning, Petroleum

and Chemicals and Social Welfare
(Shri Asoka Mehta): That is not true.

He must include the outlay on the -

States’ plans also. It would be about
Rs. 2000 crores.

1o TN AAET Wifgan ;. qg
firr Afor, 3w & #1€ gare @ a1 7@
afay, s @R W T wa &
WTTR! QIET &7 WY wrer wgr<r fau
AT §, WY 2000 FUT 77 @ §, qfEw
TG T 3420 FUT TT T & ST
W oR & gawag 2w
1000 FOX FUT ®M@T g g o
Araht wrE 7 w127 &, |Egw A wer
¢ % wEw FgIT W W@ o9T | WA
T HE wEGl R, A TR O FE
wé &, S qw & a qonT e SR wrer
g, WA FTeT , WWE Agar & W
TC gt W@t ¥ OF g AT w0
*Y 1 % wgen g e o v w1 6
et w17 § aff, Faw fo=rf & 2%
T w7 ¥ wavr g wifgR, Ay oA
wAT S T A ¥ Y g w7
w6 ¥ § F® wrEw™ ar G 2,
i} T ¥ O R, ohe & A R
areft frreTert, T2 F £ A, AR A
¥n @, formae & ft Y, ot forereha
W § qT W T qET § FwC are
THAT T TH AT qA9C FT AT qwTT
WY ¥ ¥t " W o
ot smeqr w3 fe g ot Ao
wow T g TRfe) Y i ¥ fawr

W E g & o ¥ 39 ¥ wrg ar
Shad 7 w=i F od, wh gEy ot
% ag fawger /% g 9 1 qiw &
¥ 9T 7= & Wl w7 e faw
arar, afsT @ w17 & fov o A
ifed, s g fa=m w6 & A
Qe & ?

TR, IIEA WE e, GrEY &t gorrorer
@, wife X e F §9 T W@ 0

Mr. Deputy-Speaker: He should con-
clude now.

ot vy fowd ({i7) : gard T
& o Y awar &, W ETE TE AT

To TR RAFT wifgar : a7 T
mar —fF qg WAt ATy O ww I A
o g, Afew w gy w1 gofafr &7
UF WA §, 99 ¥ UF eT@ we|n
AT AT qF Féww (wfawr) A
w3 faerardy & 1 “ag-diw F—aTaY
afas"—& fas w@r & %7 @war
g, gwife & gt wodt oo w1
wwwar § e & o fir ag ama faeger
g AT fEr i AR WWE |
W WY FY T AT F FYA I A€
q¥t WX groFr gfaer & faq @@w g
fe M8 & mfwwr &1 gqa o =@,
s 7g A% awr & & o g€ fF 6%
wEard ¥ ag A ot o, &3 & IuE
o 3| E | w ¥ ¥ gohafy WA
Haw ¥ aTX & 7 3T E, Ig N qEAA
TEgww €, ¥ ¥ qF uredt § o W
Foor FrAfgT—% o I W1 %R
aW W WY w eWw FA, AT 9
gw § ot wftr oY #, daT A 20
3 fet foRere & ot T w0
wrafar w1 s fearen fres q@r W,



3553 General Budget— JYAISTHA 17, 1889 (SAKA)

IT W T & AR I ST fmr av
I Tamar fs v W & fem
¥ gz a¥w foar sy qt o ¥ @9 "
T gATR fEed o, f wit &% SaeT
T FT @7 E, I8 W1 aF AET 9w
2 @ wg ¥ qE & T
a7 @ sl s @, sy
FEH  owEd W § wfre ogEr
T 3 §, G AN W Y o
¥ | wifs & & 1500 T9F 9T AF
ST et § |

T T A QF A< 7 gz ferar
ar, @ T wwa § e 9w awm W
I %7 sarw TEY faar, I aww qar
FrEwgadt ) & oy # oF v
fear qr s zrer argw % QI A 10-15
TATT TqF I wrAEAY @ 1 I forar
o1 fr qg e & | 59 89 99 Ragw
Y T Y T, Sfe o § e
ATHY AT gu wEAr wigar g fE we
F79Y gfaamsi #1 owr o, ey
T S gt e &, A ag W
It WRT ) ow Aaa ¥ agr
T qg ¥t ¥ § o wrea § wrer w1 o
7 fag; fastew &, =T 8, @Ow &, wifE
WH oamifresT ghTae B TAhwew
i gy T aTaT & | TEwWeR & W
T ggiT a @ 8, vH ¥ fgaw &
far w7 &% W @ 70, g5 @
A, Fif6 KIT T AQAT AN AT FT
% s s, @ fod @ w6 31 9qfa
Wk

o # faer fram s W
TF I oF faar F q@ ¥ w@v oI,
wq Wit A forr , fE wrafeai & ar
9 & w3 g1 ¥ w1 fF w1 ATRIT
93T 7 B 791 E47 77 femv & W
FT? @, gw A g warw
FX Q1 FRT T Ty § oo
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q2 & Y, 10 ATW A™E WA |
qu w5y & fo wvir w18 | HF wgr
g @A gW R fawh awm
&1 gawt sifaw w41, wa6T Gar qwT
T wred &, afew faT ag s
| TR F avw Erard g
g f aafadt &7 sqrare &1 oY e
2, wew g ag fergeam @t s are-
T § et # 1wy | Afdw, e
wEIET, WA AGH FIL FE FAT BT
w1 AV I FA A A FAA A AT
Ia% wifas & T wen v
FargrfEfwe sm ga s WY 7
w& afer qf Fog < foe ¥ ww
T & qlaar surT gt ¥ A
#F IR ¥ fau T qwAn @ wifw
W §B 1T § T § g v A
wgar § W A WO ST g 9w ¥
% o § | W IW FT TN g
freaar & e w7 3 wrat ot e wY
A Fqx o fagt smm A & ag s
rgat ¢ fir g fagan & 7, oY wevw
et w1 wrl stered w4 & ol st
¥ 10 wrar ¥ Surer @+ faar | AquTy
g &1 oF favwars e qr )
g Fred! F1E aga TE TG § | oW I
# ardy g€ 4 aa W fawar @ ¥
50,000 BIX FT g faarar 1 X
FEME LT 11w R ana
A MgrEfeaaisraa ¥
w=aT e wifa T g gut w3 §
AT Iq% 979 §9 [/ Ag W ARE. . .

Shri- Hanumanthaiya: May I rise on
a point of order? We have all got
much respect for Dr. Lohia, Let us
deal at the political level instead of
going into all kinds of personal mat-
ters. That is my appeal to him.

Tro TR FANET wYgar - wTq FHAY
& g wel=rer § A o e Famg
e
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Mr. Depuiy-Speaker: 1 entirely
endorse what he said just now, be-
oause it will bring down the dignity
of this House ultimately if we indulge
in personal recriminations,

o TM RAWT Wifgwi : 78 THAT
famga adi & 1 & wif A ata T
®EAT| I &1 Had qq G4 ATAH ©IG
¥ QAT & a7 F A F AW FB T
wgar | A9t atg F famga 7€t sar
w1t oA fagdt § # 9@ & T
q AT AT FAT AT ATX FE AT AFKAT
% 7 e wrzg, & zaar aqafaw
TA A AATMNFEATE | 9 &
T =g W Fr Frd #v fEar
w1 Fq1 gar ¢ o ag | wrfaar
& gre &1 3 qar fy frod 45 7 97
10,000 TT 40,000 ¥ Avarw fwar |
T &g A’ (7)) w1 wgrqqw gaA
| a7 fF 10,000 7 F1T AFT 97
war ? g wArE giaa g wEr ¥ )
ATl ®Y F1A7 T4 @ @AT AR
framgfraFat AT g7 &
wrgaT g f6 T 757 ¥ uF e fagm
g oY HL WY gL OF Fele A g
adw q o 7T ¥ 7T 71 fAe /T
a adrd y garT w4 77 it 77 Feafa
®Y Wi #1919 74 947 FAW fF a8
frg @tq ad Agtaae § a§ w® &
a1 7g f48¥ 20 aF 21, R WA
wo-sqaeqr ¥ fAFAAE T q9T FT
faaga qIAFqa T 97 1 @ F NS
& g AT HrAET | w19 A @ E fF
fow gz % sq FIwA GBT T A7 fHET
HRU WIFET H17 OFAT T 437 4r1
fee gz a% T@ 7 fagzq § @@ 0%
s faar 7

M AT AN WY T IF G
w7 & 1T § GTST IV EATE FI 1T FgaT
g o waw & famg gaw ¥ 3, @
safeaat, agh qT |t QU Saaar w
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oY fo¥ T § Wi gw T wga,
ACETEF AT 27-28 ¢ ¥ LI% fymet
arx «wy fafem & | 99 w71 71 w=fa
Y qw ! g wIiEA T e §9
1966 ¥ AT X 4 I AT AT
qF¥aT o1 @ & 1§ T sFEsm
fFva s fodmmram &7 dawr
foRrT § 0 Ta a0 § T @
2 s g arfaeara § @7 § A
FTAH &1 FEadE & qgrizay
# FaTT ®aaT w37 &Y wefEa) #
TIfeFETa W [T 97 | HTHT a5 sanar
a3 T a1 Afea sl wiew g & fa
TR U G IT &I 797 2 fggr man
¢ ta fau g feqT 2 avag o, Wi,
arer wafeagr amn fgew, ag faay
WHE A I qgAZz @
& 7 qar ga fau @ aWifs o aTwrT
AW § q9A AT &1 g vaar argdr
2. waw &1 TR 9T 3 @A F A A
o iz w1 gefwa @y & faw a7 &7
aF &1 F17 W F faq e &
FEIT AGT ZIAT § A& FY AT AT
It @ W gT TEITT AT T FI
TgT wedt addt ¥ | A FT /I /OAAT
Iqer qur gaT & W 7 fas waw
7 afew 2w & W1 fgeal & wle 3 Jar
gt f& fvw @ did & g frs &1 g
Ty & qara e & fag o sz,
AT AATE

Shri Chintamani Panigrahi:
about the RSS?

What.

Tro TH AALT Afgar : w3 w170
TTo THo FT ATH F41 & ar AL qraf
AR T AX A H A
a1 & wgar argar § 5 ag art qw Ay
wETy, T 3w 7 fawew gw A gfmrd
AT F7 WY FW A G 6 @ o
g 9T W ST § WY e Y WIg AT
R R A sy & wfeyaus
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% ¥ W7 I 7E WA, 5 WA
wfewr & . . . (TwE™)

Shri Randhir Singh: Why do you
say baseless things? It js unbecom-
ing of a leader like you. You should
mot go down so low.

oft forr e (F=A) o w2
& w9 ¥ oo & war fear 7 s
LIBIR GEIEae 10 E . (wwwerr)

re T wAgT Sifgar ;- Famen
TRrEE, A ¥ & fog ¥ o9 v OF
w1 e § 7o) g o Sfear
WY A T WET FAT ST AT | A
¥ & Fdt 7 Sfear AW F R T §S
7o an feralt st e sfear & widfaat
¥ IW FT g A0 & a7 AT O fear
o Forerdt wrrer T &) o1d 1 Few A o0
FIWHT T I T G 7@ F WA
FCHT A1 gIfEe FW W 9AX @A
¥ fora o & 7Y el 1 gy T
™ a0% 1 & i v 9w ¥ wuiw
oy ... (vwwew)

Shri Chintamani Panigrahi (Bhuba-

negwar): It is completely wrong. The
Swatantra people are doing it.

Tro W TAIgT Wifgar: w3
FAFTR G | Fdd N TR E, D
¥ w7 ¥ oY g war Sfew & 9 wgw
frada s st RES N waar g fn
forgeam # tofifa g af &1 ae
T & forw g aTe wiEr @ T & S
T T T § Fem #T FIUF GOATH
TG ? AT wgAT § B 9T aw
TE TR FE § wH TEL EWIT 6T aF
dw qrEf, wAew QT &ENT A 6
T wrewt i gy TRt | wEfT 5
N wry WOy ¥ o Gy
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I .d% ¥ - w0
M ot Nilr Ad & g@ &
TWEATE | W H AR R o &
gt wheT arY § INTY & | W g
¢ e w9 & oI 2w i et
2 a1 7 @& @ AT o v wEw
det & i aw w1 umew § s e
WYAT I HET FU | HTAET F w7y H
SE #rET H@ FT AgET ¢ AT qmat
ST Uy gE™AY | OE S o9 q¥r
&\ WTorEe Wi ¥ GF W6 61 wifr
Ll A

TwTfEaT %7 aHifiy T a9t T
TF oft @ | R et gt § fe
4 a7 W AW A G ooy & 7
wriwT § fagar @ ze aOEA
Qe g gy ?
A AT 20 AF TH FAT 47 | WT
atrs & e ag fem amg oo gar @ ?
AefFaT 717 & o T wogeAt e
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General Dig. 3564
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®1 7 g7 a1d fF gard 2w A g
F1 WA gfaat 907 F =T w1
2.6 WAwT &, a7 fF gw #1 g
F1 wardr #1 14.8 wfFwy fzear
fag nar 2 7 <A 71 eiz #7 gfaar
T F1E Gar a2fFens go 78 & w7
¥ T qFTAAT T € awan §, adiw
g T [T ATAT ATGA qF 7T A7H,
21 fat 71 #1€ qvarg A8 &, w7 f5
A TEE OF AT A Wt TE A
g 2

ot T ¥aw g
ar seer g |

sreAl Ao faege : wF gIAT
& 2 & qradry 9700 & w27 & faq
it 2 o gwy g A ARy 2
afeT &1 & 1 wE WAy wEe
F1 TA 917 FT HEATH FOA T T
T & s o gw aE wamia F AL,
ar g7 AW J1T A FIAT qwAy § |
wa gfar & Fa= 2 av 2rf sl
THA gATE oTe g o gfar Y w0
zg Fferera wrardy agr AT, 2 wrardy
S N F® o gATL T @, I H
FAWT FUREW At @A AT AT AW
HTATE 61 FH T F 597 Tw & g Fawwrat
¥ uF arawey 477 £ | 341 7 faun-
ami w7 w1 w=a A grem 1 xwfeae
IETT A1 EH a9 &Y oY R gL ore
ar ot {rfaw &, o W gETY amw
g}, ewIa wTOE AT T AAT FATA
gAY I T | Afew g
F=feardt ag & fr oar a@ fear mar
21

sferm  #ifaw ww  wwEw
wwfae fors & g wiwe §F o
21 3ad @ wqm gwr fe agr 9
AT ST WEX gfeRtgivA AT
foava g & fomr w1 #1E ¢

qaT 19T,
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T o AW ¥ ow afr fawen
2% TS @ e §, @l A
AR wE o dac @
t wgT dgmd Wrdow wr
av AT QI TR TE A a7 AT -
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¢ fe =W @ ¥ aws qwr fEar
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# aUF W §9 fadt & g <varw
FT foraT Tan ATAT 37 T gATH £
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gt da g 7 for fawr walt ) gl
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¥ wf eat wf a wrAT «1fge 4 A
ot wrorel W T ¥ aa
geer A & 9T v 39 8 96w
ot 7wt fe A 97 9T avw W
afewr & grorol 2w ® sfr s
ai% ¥ g, A% WiEE 9T A
T4t & @y g, fawr weft wEem & fag
vt § fr arot Ter wh F wom
¥ 3 9 ey wrT Arfey wife gt
FHEATAH] ®T FAIGTH FART  RH
WS T F FICATIRTE. .

 wy feod o T A E fear
2

s e vl feeg : gt AW
a1 AW 7 forar §, x@ & w1€ ot wE

6 Ty W @t agy g e I
AT qgaTe w0 ATy A oft T FY
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T AW FY g F fAg wE & ar F AT e %o Wyo £ .
T feaTaX §. . (wmawd) wwe T e s (1) -

TEFT ANA @ a1 forat ot o wwar g,
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ATARAT § | wagT Freaw Fr FrAT
g R AT g & 37 Y qaf 7@ w7
Fudt A W9 F FIHA |
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et oY 60— 62 T & sarar feds
#1 gfeargses Tt gAr | FATHATE
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#ITe AT AT a1 § far geww g
% 3o 7 fear , ar g @ A=
s qzfr ¥ w97 7  wifa gEH
€ w7 fa: woE wiwdl F wAaATT
ofsrr A2 &1 A 2w fed 2 w®
sq@z ) dw g fa A F wg
afes Jwex & SoeE TATE T @
& o' wear w1 w7 1 &, Afww wawr
& wifs wifes q T aoe 0w & @Y
G ST R, W FT HHT J]WAT 9FAT
¢ ot 2w fredt wa ofsew &9z =1
gk ¥ A 9aq .5 g WIAT § 0
™ & 71§ ww T 5 gwTa & w9
AT qg WTATT GIAT § 41 g7 94 qgIgdd
¥ T wiEw F1 gEifaar g a3 aw
fom wgrgd & 34 1 gErfamr w0
wrfgy 1 fawr wa wEET & dwoag
FEAT & fr W19 g8 F a0 7O q9aug
Z | Heaw wgd, 919 W qrfearie
¥ gaq feel & &, w19 1 qo@El wrew
TR . . . (smwew). . T
ST A gaT §, Tad a@rd @i
§ W wiefaal ®1 w9 T FT G
wifE ggi qT AIEfRAT AT . . . .
(wwsw) . . . . IRTWTY AT 9gF
qopt & 9T AW e 2, & e
wTeh g

9 7 w21 fa g fafre @) @ =4,
WTHA &1 91 57 F1 g7 ¥ g1 mav?

S WA aavad (aegr: 72 & w1y
g1

A wewe wErea, # a7 wEAT SrEar
& 727 9T g7 = Faw gRf
T 0 WO oW T A
FREA | FUIT TW 2W H wrard) #y
qHET | oeHe qvie gfaar a) grandy
T WRMH | AgwIwAIHGT F
FIHT FTH Y T wwa | gl
g 7z oY A @ & fr wifee
F a1 FHIFE F geraT O™, ™ A
W 1 fRgers g s, & wwwdt
£ o & foroersr @ e w1 &0

gafag sigr g¥ wodt It T
wfge, :@ ¢ e @ aw O
T g ) et wenw wgea,
foer wgrew & & wefter ww) f wowrdr
=t fas fafasr qefafasws & @e
¥ aff wclr, ofes Az, fofaw
TFTER, fodw R @ w9
Ja wiFE aard o faar aw@c gdy
e w3l § | fait A wE % 40-45
sfowe aF aEFERFTA L1 W
45 wfawm ar 50 sfgem s #
wir w9 ¥ & a1 § wwwet g fw
9 # o% ®), T3 &} 477 HY 0T WY
FY a5a F71 779 F fag w7 of gfews
T\ &, ¥ WY qawg § I 9 FY
aoh gl fr & i aw gt wifgw )
& Sarger 3§ | W FT GHHEA
fegréiiz & 1wt wEETT @wP Wiy
wm;wm#&ﬂ'rvzﬁr
mﬁmﬁ qAT * qg 9T ®T

ot A& 41, FE agt ot wiF
¥, fm gt & www g

a;m...
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@ oagl W@ § 0 WA W W
emuT  feuidie ®Y wfenm IAE
agi Wit & | 7 oA feadt g 9 W
®E AT 99 A | W AT
2 & dww WTE Afew EnTE feaTe-
iz F1 wfeq 97% a0 W= F1 R w@r
wEE g ! g & 7 us sargew feam
WL §F G & AL SAE AW TF
o frwr & ag # oy = fasqd | gafed
WS WEIE TF ATa &1 ¢ o ag § s
Zaa a7 wifore 3 fF 777 @ 7 w2
T HFS § |

w7 & aiF foe ) as w0
T fearar arget g 1 woft g Y
ag foe faaeft & qofqe & &t & )
QT &7 A garen orF fea¥d # foeran
& e gurt A wran ¢, e aw@ ew
ofesr &RT #T gFW g F groraTy
T 2 wwa | dfems FwT W
[T E AT EH qE e w1 AR
ZN BT qFT | 50 FAT  AARTFTEH
a1 favary fearar g fe ofers
R ¥ A frd gmaae # qfee
EFft T g fir agt o wfewin 5 ofeas
FFRTH Y wEeEyol €0 & AT S,
gfeq® ¥t &1 gH T TqF qATAT
giari Fardy e gy ot 5 & samew w T
ST & 57 F1 W WL g ¥ A qwE
% & T HE |

W & warar ¥ qg G WA §
fe g uw qomE wg & fed @ 2 e
fafre T arge ot agr I & WA
&, nifemiiz & vawr wa? oA §, e
T § FfET wwa ff Y & Wi
G T § IR FIAS §, I g HIEHL
¥ awd § 1 W we § ag S
¥ T ¢ a1 Ay §9 ewanHl s
TRTHIN & W17 | 9F  ATRrArTgr o
¢ T IO ¥ awg ¥ gL AT § gAY
T ot & e g Wy Y a7 ww
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WOEICIT A e ¥ ¥ ot
e iR B 0 AEY 3 FahY | gL AT
¥ W7 gaAT 3T g 8, qgar 7 s,
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& ZATT B FUT G7AT FLAT ToAAT §
agi Far $Y  wvfew faowar g7
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faq wat WERT AT WT W ag
gz drEd fF AW q7 g F#1E wEy
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T W AT #Y A wW G AFAY |
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Z &1 Ay €T el F A A& g
' ff 9. ¥ H R Wm
#@ diwg fn, . oFEWdiw
W aww kg, #fae sdy wgmo A
wite € fr ag qawr qong, fade)
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TH & AW AT A, WAT F AT A<
f& #ar aregwa @ gaw, ww fw
AF 99T AT |EH &, FF AW FT qG
AFT % WCAT ¥ aTd ¥ FraavEy
F{ | afewaw 7 wemy AgET, TH
T et | & A€ @ wadr e
IEET FT TFA ¢ ATED | T afeoraq
FEl JuF Jear fawrer @y qear
g &fF SRTHRT FEE A @RS
gEwEed § & &0 W, ga ami A
78 fFaT % 39 & gaww iwm a1 fed
I8 ATg ¥ A4 &0 fan aw & v et
AR A W @A™ q A TeAH &
qfrarft 0% FwAE AN WA E
TAIATER WTARAZ A F wif &, S AT
qr WY QAT ST § 77 o1 2 d I ar A
AT FYATAFT faa frane e qar
A ga Y F1 7 F@0, A AG A OF
o @A AV E, F A oA g
A% 4 &' A%AT R OCHA AqG AT
gy F w1 e amfE wRE

¥ ag wyar A% wvar 0 gafud uw
wmimaqw'tm ¥ g %

7t s7 ) are & A7 T f5T A
¥ smft At o 6 o Ay e
LA B

oft gro v frardt (W) :
Fg A TRfaT Y AT &0

sima( arheacc fesgy - IwTOT @
S &, o5 wree-w At & wv §, fee
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2) WAIEAT W E OF
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FUFET Y THET HT FATHH F AT &1
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fir #% 3 %1 T 584, 78 %7 W {1
FHAT AT AF | UG afewaw B &w
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9gY &Y, wgr wF ag gaAve fear fwer
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St & g o fam

uF ag # WYC FgAT AEAT §—
R qF T FAFUT FT qATT §, IH &
ait ¥ wafary 3 WOF 3O gETT
2 AN W F A H owar
GATT AT AEATE | TH 1 ZF wIIEH
AT gER A Fide 7Y € T WS A
¥ éw ) X § AT AR oA de
feqrédz & ara #ré AT wew T HE
T & 9 T W a1 gw e
¥ e agw FT G, ¥ IT H
wfwreg o wEY g &, WY faoda & w
wox & | &% gara T oW f T
¥ 2w w1 fewwwe oz-g R wo wifEy |
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oY grar 2, €t qg & 97 ¥ fewwww
o we-gr grm Wiy | TR & A
¥ wro w30 fe o g Twar W
@y ¥ F0 ger 7 ¢ 6 o grd
gtadre wafdy § ot fr Ewedn
fear st B, 97 ® wqw § qfd
firar g s 3 WIS o % 9T HY
T F 3, X aF 5 T 9O A
v fmen wfefede 7 @ &%)
g9 ¥ fag srowt @ ® ofwdw
FCT g 1 TwR fww femw
afefighe 33 F A & 97 #1 & T
firdr, afx wro @ e at g ¥ W
FT TgT ATH EA

srer gfem et &1 W aw
T W & fory w2 §, ooy Wt A
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mRrE d mag v Ew
wifgh, #% 99 &1 o fear oo
FHEr g, T a9 A1 FT AT 7T
o ¥ fay qfeww & & faer waew
% aui aF @, FfFT qowr T war
# fy AR aFw F1 oo F q=A
4Y | S FY FAT T TG WA AT
#, &% &% vl w1 WY aTg WA AT
¢ == fau & ag sz g g o
™ 9 % fag ww gfear Heqy &1
AT YT il o SR 1 a@rar
ot &% fw fow aeg & 2q0 weT
T FFArE

IqTEAW WEAT : AT Ted! TAT
L |

st aroksEy famgr ¢ s
T H1 a1 qar qeT faen L L L L

oft wy fored : a7 oY gwra Awg
qr |

sfyeeft arcdsEy fergn ¢ wTOET
THT 91T g Wt ¥ e, 3 fae
A HOET T AT |

ft oy formd : e §@ &=t & AT
T w& faar o

st arcewt gy ¢ & e
ffwmifm e fiamawm
F AL H Q@ wreTQ A A FTE
a7 | o e va fear o e wmer
Wt a1 10 fge a1 5 e &
F U F AN FT AR FOE AT
fe 3 29 faar s 0

qréadfny w4 & wow qETs e
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FTET 4T AT 2, T WEAT AT AT
¥ W W Ee 3 § aga w9 W
frer arar & wifs @ aw ¥ 3w
fergds fromar & 1 wqrdes dw
&1 aar &7 gy orar 2, o oy g
w4 & wraeAr & Umar & frea ¥
e =rfay

Shri Piloo Mody (Godhra):
absolute nonsense!

What

sftwat ATy faegt @ Tw A
& ofe wTq sqaear w47 A1 Afur dww
fer qrm

U guia qz ¢ fr demaed
#Y g2t qferiee faeam afed

Shri Piloo Mody: Hang them, as you
promised ten years ago.

sitaat avckewdy fesgr :  sordiwT
T ¥iver qfqwiz ¥ %7 smaaT § 0
97 AT9E gt ¥R gIT FTH AT
91 FHLAT AT 72T E W1 IH FTES

ECARAG (]

oF I H7 Fg = qg g
g % qfevs TRTFI AAHE ITH
wr Faa wfzfan faezw we #ifad
mifeze G A1 a7 mifefar @ &
g, Afra afz w39 & wmea mfes,
oY FiEz-TE S £ e 0T &
agd a¥t wmar § 9t ofsww e & Im
AR SRR Ol

Shri Surendranath Dwivedy
(Kendrapara): Mr. Deputy-Speaker,
Sir, some of the friends who have
participated in this discussion have
characterised this budget as anti-peo-
ple budget and anti-socialist budget.
I think those friends who ever thought
that the Congress party or this Gov-
ernment would ever be able to give
this country a budget which will in
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any way further the cause of socialism
or the egalitarain society are even now
roaming in adreamland of their own.
At the present moment, the country
is passing through a great crisis and
we are almost at the brink of economic
disaster. Everything is stagnating; in
whatever sphere you take, there 18
ng progress at all. Therefore, even
Mr. Masani who represents a parti-
cular school of opinion had to ay
that this was a status quo budget. He
also feels that there should have been
more dynamism and it should have
been a revolutionary budget. He i=
only disappointed; he does not  dis-
agree with the assessment of the situa-
tion by the Finance Minister. He is
only disappointed that he has not veen
able to produce a budget to which Mr.
Masani would give whole hearted sup-
port. In the name of socialism this
Government has created confusion in
‘the minds of the people and has
brought this country to disaster. You
cannot expect anything better from
this Government. There is no ques-
tion of personality involved in this.
I do not know whether Mr. Morar]l-
bhai claims himself to be a socialist
or not, but he represents this Gov-
ernment,.

1548 hrs.

[SHRr G. S. DuiLLoN in the Chair]

If we take his statement which he
made when he was out of office [or
ahout two years, he said that there
was room for a cut of ten per cent ‘n
the expenditure on administration. 1
do not think he can, practise it, When
he had the first opportunity to do seo
and when he became the Finance
Minister ang gave us a budget all
that he now says is: am trying to
persuade my own Ministry to have
some cut in expenditure in my own
Ministry; will try to influence othleru
to do so. The entire economic policy
of the Government i3 not for the
people's benefit nor is it given a so-
clalist reorientation but is only in
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order to stick to power somehow or
other to produce a budget which will
not create or tension in their own
party. After fifteen years of planning
and a Government policy for twenty
years which they say they are since-
rely following, what is the state of
the economy in the country today?

What js the position today? In 1948-
49  the per capita income was
Rs. 249.6. In 1965-66, it is Rs. 288.3,
that is, an increase of only of 19 per
cent if 1948-49 is taken as 100. What
are the changes after these three
Plans? During the first Plan, it was
8.2 per cent. In the gsecond Plan it
was 9.5 per cent. In the third Plan
it was 1.7 per cent. This is in regard
to per capita income, the changes
that have come into being after this
planning.

Look at the agricultural production.
I do not want to quote figures of
previous years. In the year 1065-66,
agricultura] production has fallen to
the tune of 17 per cemt over the
previous year. Then we find that
there is a proportionate dedline in
rice, jute, tobacco, cilseeds, which are
essential and on which very much
depends our foreign exchange earn-
ing; the decline js from 15 to 20 per
cent. About industrial production, it
is better I do not quote figures; not
only it is stagnating, put jt is falling
very sharply. In 19686-67, it is only
3.5 per cent. Therefore, the economy
has been put in the neutral gear. Mr.
Masani would like to take this eco-
nomy {owards the reverse gear,
and there is a critical period—and
he has his own remedies. He has
suggested that the Government
should do away with the Bokaro
plant and cut defence expendi-
ture. I found that the Swatantra
and the left Communists are agreeing
on one point at least: that is, cut
down the defence expenditure, be-
cause Mr. Masani feelg that by cut-
ting down defence expenditure, we
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will be depending on some other
foreign country for all that we need,
even for the growth of the economy
of our country; and the other friends
fee] that if our defence is weakened,
then it is possible for some other
country who is always pibbling at
our borders to gccupy this country.

Mr. Masanj at the game time spoke
about planning. He has a right to
criticise the way the planning has
been implemented in this country.
But he does not want planning at
all, and we have really reached a
stage when there is really no plan-
ning where is that planning? We
are discussing the budget in the se-
cond year of the fourth Five Year
Plan, But where is the Plan? Have
they been able to produce a Plan at
all? There is no Plan at all. Even as
Dr. Lohia pointed out, Mr. Mehta
may be thinking of a big Plan, a
bigger-sized Plan, but this budget
indicates that the plan estimates have
been reduced to the tune, of Rs. 2,000
crores, without the Plan being finalis-
ed. So, it is a planless economy al-
together. There is no Plan, nothing
of the kind.

If they have any desire to cut down
civil expenditure, well, I understand
the Administrative Reforms Commis-
sion have given a report about the
Planning Commission. Everybody
knows, that this Planning Commis-
sion jg a white elephant. There is a
big paraphernalia of administration
and the desire is, which has been ex-
pressed in this country, time and
again, that we must have &n expert
body. I do not mean experts who do
not believe in socialism or this sort
of economy that we have decided in
thig country, but those who belleve
in the basic principles; let us have
such an expert body. Why do they
take time to take & decision {n this
matter? Therefore, what I feel is
that this confusion created in the
economic field has its reactions in the
political side also. In the soclety, in
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the country today, there js unrest.
There is dissatisfaction. In no gphere
of the society doesg anybody feel that
he can ever see a better future, Dr.
Lohia has hinteg that this gort of a
situation cannot continue for long; we
want to break the Government at
the Centre. He says, let 30 or 40 mem-
bers from the Congress Party come
and join the oppogition; the opposi-
tion parties together can form a gov-
ernment, But I would ask: for the
healthy growth of democracy, it is
necessary and there is no doubt
that the Centre should go. But what
I would prefer 1s, it they want to
have any effective government in this
country, let the Congress accept the
standing offer of Prof. Ranga.
Morarjibhai, the Deputy Prime Minis-
ter and leader of the Congress Party,
would establish a greater reputation
for himself if honestly he accepts it.
There js a standing offer for the
Swatantra Party and the Congress
Party to come together and form a
coalition, which will give stability.
Actually the real picture today is we
are at the mercy of the capitalists
and the private sector and foreign
interests for the growth of our eco-
nomy and even for carrylng on our
administration. In such a situation,
there will be probably some stability,
and some realignment of political
forces will come into being in this
country it they choose their real ally.
That is what Mr. Masani indlcates.

Shri J. B. Kripalani: Mr, Masani
wants to become Prime Minister,

Shri Surendranath Dwivedy: Whe-
ther he becomes Prime Minister or
Morarjibhal becomes Prime Minister,
it will not make much difference.

Shri P. N. Solankl (Kaira): That
can be adjusted.

Shry Surendranath Dwivedy: As he
says, they will adjust emong them-
selves., At the rate at which we are
going, T am sure we can never make
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any progress, unless there is a radical
break from the present policies. As
meationed in the BCAFE report, pur
rate of growth is the lowest in Asia.
It will take 137 years for us to catch
up with Japan and 207 years o at-
tain the present New Zealand per
capita income. I would have thought
that these things would have some
effect on the Deputy Prime Minister.
After the general elections, the Con-
gress Working Committe thought that
the situation was going from bad to
worse and it must be arrested. As
they have been doing al] these years.
to deceive the people, again they
came out with some resolutions word-
ed as vaguely as they have been all
these years. They had proposed social
control of banks, nationalisation of
general insurance, progressive take-
over of export-import trade, etc. Do
you find any indication of any such
thing in the budget proposals present-
ed to this House? Would the Con-
gressmen who support these propo-
sals tell me “Here is 3 budget proposal
which jndicates that the Government
is going to implemecnt the directive
given by the Congress Working Com-
mittee"”? It is not so. He has only
showed to the public that he has
given us a balanced budget. Tt is a
misnomer. It will be a healthy
growth and a welcome change if
balanced budget are placed not only
at the Centre hut also in the States.
But this is not a balanced budget, as
he has himselt admitted in his speech.

16 hrs.

He has made up the deficit by tax-
ing more. It is not a balanced budget
in the sense that he has reduced the
expenditure. The expenditure has
increased as usual and in order to
meet that expenditure some more
taxes are levied on the people. This
it not a balanced budget at all because
he himself hes said here:

“During the .current year,
therefore, the additional revenue
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accruing to the Centre will be of
the order of Rs. 68 crores,
Changes in posts and telegraph
rates will bring in Rs. 1 crore,
The additional revenues of about
Rs. 88 crores will more than cover
the initial deficit of Rs. 68 crores.”

He has also said:

“...the total additional revenue
in the full year will be of the
order of Rs. 103.84 crores of
which Rs. 22.98 crores will go to
the States.”

Therefore, in order to make up the
deficit he has levied more on the
common man and he says that this
is a balanced budget. I do not know
how the people will take it and how
in the economic terms anybody would
accept it as a balanced budget.

He has expressed grave concern
about the rise in prices and he pro-
mised that he will try to stabilise the
prices. Of course, we have reached
such a stage thut not only stabilisa-
tion is needed bul what is needed is
real reduction in prices. We should
bring aboul a downward trend in the
rising prices. It should he halted
somewhere. IHe has said: I am
giving a budget which will stabilise
the prices”. He recognises the evil
all right because it has come to a
breaking point now. But has he
taken measures to arrest this?

Lel us examine whal would be the
ultimate oulcome of the levies that
he has imposed on tea, coffee, foot-
wear and every litile thing which the
common man would use in this coun-
try. Will not the prices go up. He
says the levy on aluminium, rayon
etc.,, will not be passed on to the con-
sumer, they will sit with the pro-
ducers, talk to them and see that the
consumer is not affected. Sir, we are
sick of these promises. ‘When devalua-
tion was undertaken the same pro-
mise was given. But what happened?
Fitteen days after devaluation there
Wgs Six per cent inoresse in the
wtholesale prites 411 over the country.
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Since 1958 there is an upward trend
in prices. Even Morarjibhai himself
in his budget speech has stated that
during the last three years the whole-
sale prices have increased by 48 per
cent. Let us see what happened in
the devaluation year, from March
1966 to March 1967. The wholesale
price index in March 1986 was 174
and in March 1967 it went up to
202.7 registering an increase of 16.5
per cent. In the case of food articles
the price index was 1753 in March
1966 and in March 1967 it went up to
217.6, an increase of 24.1 per cent.
These are the achievements of last
year. They are saying that they
have not been able to arrest this rise
because two wars intervened and
there was devaluation.

Let us examine what happened
during this period in other countries,
Take Pakistan, for instance. Pakistan
was as much affected by the war as
we were. There is no guestion. But
what has happened. If you take the
period 1960—66, the rise in prices in
our country has been the highest. In
India in 1960 the wholesale price
index was 111; today it is 165. In
Pakistan in 1960 it was 105; they had
also to face the recent conflet; but
today in Pakistan it is 131. In USA
it was 100; now it is 105. In UK it
was ]102; now it is 120, In Japan it
was 102; today it is 108, I am quot-
ing these comparisons with other
countries to impress upon those people
who are often tellingus that if we
also compare our taxation proposals
with those of other countries ours is
the lowest. We can compare in other
respects also our achievements. So,
we want to express our deep concern
at these developments. Whether we
talk of socialism or capitalism, we
have now seriously to think of arrest-
ing this growth.

If yoy are reslly anxious, can you
evolve a policy which will arrest the
abnormal growth of prices? I think
the time has come when a high-
power commission should be appoint-
ed to formulate an integrated price
and income policy, because the way

General Dis. 3590
we are going, in the prevailing cir-

cumstances where the prices and.
income are chasing each other, there

is no other way out. I know that it

is a difficult task but I think there is

no other alternative left for us. Other-

wise, after a few months, again, how-

ever much they may now say no, we

wil] be faced with a second devalua--
tion because the market rate of our

rupee would ocertainly fall both

internally and externally. It is going

to happen and no amount of assurance-
will help us unless we formulate and

adopt an integrated price and income

policy.

Now, what is this integrated prices.
and income policy which [ am sug-
gesting? If you want to have this
policy then you have to change your
own attitude. If we have to accept an
integrated policy of prices and incomes
then you have to revert to more strin-
gent control, instead of your talking
more and more of de- trol, of
cement!, steel and other things. ‘When
goods are scarce and needs are more,
control and regulation can hardly be
dispensed with. Any type of de-
control at this stage would help only
the profitcers and hoarders. There-
fore, in such a policy the first condi-
tion is that there should be a general
restraint on price rise; secondly, there
should be price reduction, wherever
possible, particularly in essential con-
sumer goods; thirdly, wherever there
is pressure for price increase,
attempts should be made to adjust
rise in one element by reducing the
cost of another element so that there
will be only a slight rise in prices.
1t we accept this, then we can base
our economy on a solid rock of stabi-
lity of prices. I think this policy will
be of success if, with the guaranteed
price stability, there is a standstill in
incomes of various communities for
some period, as has been suggested
by Dr. Lohia. Let us decide once for
all what would be the highest income,
whether the ratio between the lowest
and highest income would be 1:10
or something else. Then, we should
have moratorium, restraint and com-
trol that everybody would have only
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-Such an amount and nothing more.
Increase in income will mean higher
productivity and with higher national
income, the surplus will be diverted
in a planned way to the lower-income
groups, the depressed sections of the
society, so that they egjoy a higher
standard of living. The lower-income
Eroups, the depressed sections of the
society, are suffering as a result of
this policy and if there is any talk
-0f wage freeze or any such thing, it
will be stoutly resisted, I think, it
-comes even within the framework of
the present economic thinking of the
Government, and I would like to know
‘from this Government whether they
-are prepared, if they are really
-anxious, to stabilise prices, to accept
such an integrated policy on prices
.and income,

They have talked too much about
agriculture, that on agriculture
.depends Yhe entire development of
this country. This is nothing new.
'They always say so, Excepting in the
First Plan, in the Second snd Third
Plans we had never given any atten-
tion whatsoever to agriculture. We
have neglected agriculture and we
are now reaping the consequences.
The whole country is suffering today.
.He has given us a long lecture, as if
there is lack of lectures, in his Budget
-speech, as to what they are going to
do about increasing agricultural pro-
-duction, although, whenever any
-question will arise about agricultural
production, the Food Minister will
.come forward and say, “I am not res-
.ponsible for this; it is the States' res-
ponsibility; it is for the States to
Amplement the policy; I am concerned
-only with supplying food”. This is
.the position.

Now, we are talking of doing away
with foreign food aid. As to how
‘long we will take to do that, I do not
Jknow. Here, I want to put this ques-
tion to him. In the last Presidential
.Address to both Houses of Parliament,
for the first time, « firm promise was
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made. The President, while stating
the policies of the Government said:

“They have resolved to end our
dependence on food assistance
from abroad by the end of 1971."”

I want to put it to the Minister
whether there is any provision any-
where to see that there js a phased
programme. By how much are you
going to reduce this year, in 1967-88,
foreign imports so far as agricultural
goods are concerned? 1Is there any
such plan? g there any indication
like that? Are you going to do that?
The only reply will be, “What can we
do? How can we do it? We can
only do it if monsoons do not fail;
we are in the hands of God".

Mr. Chairman: The hon. Member
may try to finish now.

Shri Surendranath Dwivedy:
many minutes have I taken?

How

Mr, Chairman: You have taken

25 minutes.

Shri Surendranath Dwivedy: I will
take 40 minutes; that is my due.

They are taking shelter, for the
failure of their policies, under drought,
famine, cyclones and floods, as if we
would have planned in such a way
that these things would never have
happened. These things happen in a
cyclic order., Take, for example,
Pakistan. I am taking Pakistan be-
cause that is a small country and
their problems are almost the same.
What happens there? Its economy is
periodically affected, dislocated, on
account of cyclones, on account of
floods and all that. At one time, it
was discovered that in order to have
a sustained agricultural improvement,
they must change their priority. They
were also importing agricultural
goods and spending hundreds of
crores of rupees. In one year, their
import bill came to Rs. 100 crores.
Immediately, they changed their prio-
rity. They spent as much as 41 per
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cent of their entire budget on agricul-
ture giving emphasis on agricultural
production and industry that would
help agriculture. They have changed
their entire policy as a result of which
they are not so much dependent on
foreign imports as we are. Here, it
is surprising that not only in food-
grains—in rice and in wheat—but also
in jute, oilseeds, tobacco and tea, the
agricultural products which were
giving us sufficient foreign exchange
earnings, we are lagging behind.
Agriculture contributes about 50 per
cent to our national income. When
this is the state of affairs, how can
we have any hope? He has repeated
the same old thing. However much
the Food Minister may try to satisfy
the people, I do not think that he is
going, in any way, to better or im-
prove the conditions of this country.
You have not implemented the land
reforms, you have not implemented
co-operatives, you have not done any-
thing. I am not going into those
factors. But the test is there; I want
fo put it to that test. Agricultural
production, no matter whether you
have a ceiling or not, whether you
tave big farms or not, agricultural
production in this country can increase
only if you provide the peasant with
water, seed and fertiliser, Thege are
the three minimum needs. It is not
proper to accuse our agri¢ulturists
by saying that they are traditionally
conservative, they do not take to
production. Mr., Jagjiwan Ram is
here gnd he will bear me out, He
has visited some parts of Orissa.

The Minister of Food and Agricul-
ture (Shri Jagjiwan Ram): Our agri-
culturists are not conservative.

Shri Surendranath Dwivedy: They
are not conservative, The only thing
is that they must get the where-
withals; they must get the necessary
requirements. I find no indication of
this here. At the time of crisis—we
have become slaves because of failure
in agricultural production—we are
giving no attention at all. What I
want to know is this. In terms of
figures, as a result of the policies and
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programmes which you have chalked
out for the year, how much water are
you going to give to agriculturists;
how are you going to give them ferti-
lisers. This does not indicate any-
thing. I would have understood if it
was stated that we have a three-year
programme and we shall make all-
out efforts in this country to see that
within three years at least 50 per
cent of our agricultural land would
be irrigated. Let us have a pro-
gramme. Do not talk of Congress or
non-Congress Governments, [ do not
think that any non-Congress Govern-
ment would refuse to co-operate with
you if you have such a policy and if
you provide some money to carry out
such policies.

Then, about technological develop-
ment also, the time has come., We
talk of tractors. Who is going to use
tractors unless like Punjab you have
big farms or unless you have an idea
to bring the Joint Stock Companies
and capitalists. You are in search of
money. All the black money is with
the capitalists today; it is put into
the lands; they are purchasing
hundreds of acres of land. Who needs
tractors? What we want is power
tiller; let some technological know-
ledge and research be put to practical
application . . . (Interruptions).

An hon, Member: What we need is
water,

Shri Surendranath Dwivedy: That,
1 have already stated. You take it
from him. He is not giving you.

Our standard of living, mdu;ltri:ll
growth, everything depends on agri-
culture and I do not find any indica-
tion in the budget proposals that Shri
Morarji Desai is going to make any
revolutionary change to step up agri-
cultural production.

Now, I come to the vexed question
of taxation. Always, we Aare Com-
fronted with this question. T we de
not tax, how will Government run?
But whom should we tax? That is
the question, And what is it that
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Governmant. haye. done during. all
these. years? It is. accepted and
admitted. by . all economists that im-
direct tax.is a burden .on the common
man: Thie is the. agcepied principle,
But we. find- that. in. 1950+51 income-
tax, apd- corporation. tax was. to the
tune-of Rs 173 crores; as against that,
indirect tax, that is, customs duty,

exciss. duty eic. was only Re. 224.

crores. In 1965-66 as. agaimst Rs. 576
crores .of direet tax, that is, income-
tax and corporation tax, the excise
and customs tax went up to Rs. 1,436
crores. In.1987-68, ag against Rs. 640
crores of. direct tax, the indirect tax
is going to be Ras, 1,857 crores. This
is the order of indirect taxation that
we are having. It is passed on easily
to the consumer. When there is such
a. disparity in income and the stan-
dard of living is going down and
down, how can we hope that the
ecopomy would: ever grow? There is
an. imbalance as a.result of which it
is. geing to collapse.

Shri. R. Barua (Jorhat): Is he
objecting to the indirect taxes includ-
ing corporate taxes?

Shri: Surendranath Dwivedy: I
have compared.the incidence of the
direct and indirect taxes. It is not a
question of opposing this or that. But
my point is that Government should
tax in such a way that they would
get some yield and at the same time
they would not put greater burden on
the poor sections of the. community,
But, unfortunately, what is happen-
ing is that the burden is being put
on the poorer sections of the com-
munity,

Let us leave alone this question of
corporate tax etc. Will. my hon.
friend say what. is geing to happen
to the sum of about Rs. 3,000 crores
which is current in the market, and
which is in circulation in the market
and what: attempt has been made to
get that momey: back?

So, the present- taxption. system has
to be changed. altoggther. It is net
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as if"I' am opposing. jyst any. ona.
single levy that the hon. Minister has.
imposed, but I am,opppsed to every
levy that he has imposed. in this
budget. He has, gjven some conces-
sion to small capitalists, I do not
mind that. But the increase in.the
indirect taxes should be done away
with.

Take the case of yarn, for instance.
Of course, the hon. Minister may say.
that the tax on superfine yarn is not
going to hit the common man. But
I may tell you that today if anybody
goes to any village, he will find that
the taste of the people has changed;
if you put khadij cloth, handloom cloth
and  powerloom cloth or mill cloth,
before an ordinary villager, he will
not look at the khadi or the coarse
cloth at all. The taste of the people:
has changed and this has become a
habit with them now, and it is good,
It is in such a situation that the hon.
Minister is imposing a levy on yarn.
Who is going to be hit by it? It is
the. poor powerloom section which is
going to be hit by it. I am told that
about five lakhs of people are going
to be affected as a result of it, in
Maharashtra especially, because they
cannot stand competition with the
mills; that is their case. So, every
single levy that has been proposed is
going to hit the common man and the
poorer sections of the society. I am,
therefore, opposed to every single
levy that he has proposed, because I
feet that there is sufficient room to
tap other sources; if he had a mind
to do it, he could have taken recourse
to other methods, For instance, he
can get money by taxing urban pro-
perty. If you go to any big city
today, you will find that there are
palatial buildings, big buildings and
mohullas coming up. In the country
banking and insurance companies gene-
rally put up big buildings. But in our
country, go to Caleutta or Bombay or
any big city. You will find big build-
ings coming up. Built by whom? By the
industrialists. They have created an-
other bank. By the time: you nation-
alise. banks—about whiech you talle
but. do not put inte practice—they;
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would have minted their money in
other spheres. These buildings are
tied; to industriess They are not

dent buildings. The losg
shown in the industries is made up
by these buildings. Why not tax
them? Why not tax this urban pro-~
perly? Why not impose a tax on
plantations?

What has been proposed is a joke.
You tell the people: do not drink tea,
do not smoke. These puerile things
do not work, They do not appeal to
the people. I would have supported
him if-he had imposed a licence fee
for electric illuminations, use of loud-
speakers ete, for weddings and other
«celebrations.

An hon. Member: For elections.

Shri Surendranath Dwivedy: Of
course, but, for elections, we are to
pay.

He could have imposed a licence fee
on big hotels, restaurants and night
clubs. There are lots of them in
Bombay and other cities. If he had
imposed levies on them, I would have
supported him. I would have sup-
ported a levy even on refrigerators
and coolers. I am surprised how
these things escaped the notice of our
Finance Minister who talks of auste-
rity!

Shri Kanwar Lal Gupta (Delhi
Sadar): Nobody taxes liquor,

Shri Surendranath Dwivedy: But
he imposes these levies on the com-
mon man all right. 1 would like him
to impose a tax on the personal assets
and incomes of the princes. There is
a demand for the abolition of the
Privy purses, Because some of the ex-
princes have been able to defeat them
in the elections, in the Congress Party
some people are now raising this cry.

Mr. Chairman: The PSP's quota was
36 minutes, He has exceeded that
alpeady.

Gengrdl. D 3508,

Sh:lalnmlnuth : I have
taken 45 minutes? Anmy I have
given him good.adyies.

Fhe Deputy Prime Minister. and
Mipister. of Fingpce (Shri Moragfl.
Desal): I must. consider it good,

Shyi Swrendransih Dwivedy: I
would_support him if he becomes a,
little more. ...

Shri D. N, Tiwary: Do not include.
‘ifs’,

Shei Surendranath Dwivedy: Let
him withdraw all these levies and
impose the taxes I have suggested.
We will support him.

Since you want me to conclude, I
will not repeat what other friends
have stated. But it is necessary in
order to give health to our economy
that we must introduce a system for
changing the entire pattern of our
economic development; if we really
want to usher in an egalitarian
society, then as a result of the policy,
the disparity between the sections of
our society in income and in wealth
should be removed ag quickly as
possible.

In this connection, I will add my
voice to what other friends have
urged that Government must take
steps to break the monopoly of capital
and wealth in the hands of a few.
They must take steps to abolish the
managing agency system and also
implement the recommendations of
the Mahalanobis Committee and the
Monopolies Inquiry Commission.

st tw fen  (frarge)
xATq dacia agw, o Ko ek
A o% qfesT a% & 9T 1 @ qw
e § o% ddw T Wi TR
w1 A g W Ww S A
wZ ¢, 39 % fag & 97 w1 o=
¥ g1 EE wwe ¥ anfagl & araqE
o e % wifire & 1f § fe @ o
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1 Wrefefad sefiere Wik ofwraer
afcifee samr s 1 & o 7w
T AR Sifgar Wi o fedd wr
TEAU M G| I7 ¥ FO I@T A
g FTAR WA gt & e owrer F aw
o % ore fof gwTe AT O A€ iR
feafa § o= Wt g9 79 dafor ¥ @
&1 & g A1) iy w1 e g fr fee
feafa &1 wwm s, fer g &
YT I AT EATL /A WTAT &, -
@ HFEg W ¥ I e wr g

wrare fre® 15 W ¥ gw A
2ar § fr A-¥awoie & & I
N FT ;Y gure g ¥ AW 9w, ©:
T gETT AT T R 1 ag A A
& dur fir Frad) arga & war fis gfreeras
¥ §g w9 A werr e @ R ww
I FI g T WAy I ¢ s
gw fred 15 aTer ¥ AT AW T quteerE
w7 THT 3 A EF ¥ qar I+ ¢ fw
T ¥ FW 100 qEEE eI
S T 1 mAw ag @ fr fo
T T BN AT ATHAT §, g WA
w9 e qFATH 1 S FET R, W A
g WO WX QRS AEETHI
& 9T W WA T EHET & 9T
w9 9T & 99 § ferg gt anv v
qrfter § 7 ¥ O 7 & fe e,
w1 o Gt § o e e gl et
qavug [T EOT | EW ¥ T wwT
Tg & f e g 3w ot ) Sfes i
£ T W W I B & g wY g
TE FT I & AT 7 qow B E2AST @A
¥ gy awdt 1 @ o w1 At
W ¥ 9¥ wdl § 1 W T6F R
% § S e gmrgnm
W9 JET T T FE §T AeAT & qvai
¥ ug g g AT A &1 7 T A
trEE Fmw R g s ¥ fag
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Tt giraafeem & fag ont o,
#iT A1 W wleamwd & gEw@ §,
R T8 T A gt § s fed 20
a9 & W= W% ¥ & frg o
T wET W fear @ faew
fE ga are = g o W -_r
gt A & 225 FOT ®©@T UL
Tz ¥ o A o & o o g1
& e g fr wrer g & gdiwerar
TR U W AT AU A B A
# a2 52 ¥ v dfigrafoe & FFT
30 ¥ qafes ag wfeamad oR &
A T YT TF 74 w7 & Afowow awwr
o § fF gw a@E F fag e
gfaumdl 1 % TErETEE e
¥ ¥ g & wfe snde fafrex
aTET W I & Avy Qairwerwe fafaeet
® qavog fram wear F s o omw
ffama g e frmrgg s o &
qre §T4 & A fF ww & o 7 A
fearas & 39 & w19 WO A1, AT AT
¥ =T oI & Amma § dow-
afwfiz gt asx § ofea 19 & faa
e A& FT ATH qJaSg [ AL
JET R |

q8 = § wifaT gart a9y ag
g T 91 fF gw 9F @w & sfac
wr§ 12 919 =9 F &7 98 wleaow
srgqa 3 feT 38 & gHEa faay
Hieagod wew ¥4 § 99 F 5 WA
86 gATT 27 #) wieargard N1gq9 T
FraAfedt &1 o@T aF I ¥ EEE
FATAFE WHITAFAE | WX
T X 1970-71 TF ¥ I FT AvH-
wfwfgz FmaT § @1 3% & ganfas w5y
st & fr g9 #1¢ 24 ¥z AT
#1 99 ¥ wicargwd F q€T FrAv 4
foraeft xa awr gt Argdfan wfedt
¢ foeh gt g wE & fag
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frnfrgwa o= oY & 97 7 w1
ST T R IO Fafer & gax
Wl §9 9§ 17-18 W@ I & AT
SEgE TE FT | WA 1970-71
A e A Im AT w2
¥ W 7y § 6 @ T F1 aew awee
W #Y 9o & F orw @ ) B ae
a0 FERAE | TR foy 0w
T AR G § fr wat o w
X g qEswg A wfew

QW foes e aww &
qaworg famrar argar g ag qr ) awer
2\ et areY T agi e fowgmr 1 3w
& ag gy war fa s ara F w2 qW
R fafeam feaare faoet Qo dar
&0 ¥ 39 & garfas deT %1 12978
festare | a7 8 amw feaame fass
&Y Jar 74 g€ ? fem o wRT AT ]
e omg 917 gafaq £ N1 A T
AATAE AN KT @Y |

s} o fer gu @t s v o
arax fafaees #t wwq gf @ 1 39

W W AT et fera it f ag faedr

20 e & wa} fead gav g @
oY are< fatfaw & 3w & w9 anci
MiTFH fFa gz T g T IAN!
qfeargy fear § 7 ag a1 Aatom 2w
¥ I o 9w 5§ AF & wIT
foay gw 3 fivw & o Wiv a2
& T gq § T gAIR T qAAA
¢ afeT 38 W oFT THIT A AT
qudY fae awar ar AfeT 78 TIAT TH
fear | WO qg 96T § o wW oA
faaar wro¥ o/ Y &, e F
1ok &7 § IR W QX a0 & gfe-
e w3, w9 faodt w1 9 0¥ ¥

Ffrxa ) am N Fyam s
oY Tw ¥ qarfas agi aw 79 ¥ dararc
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Q¥ awes § W ag gk fag
g M ara 7 ] s wror A fggaw
Y arT 7Y § ard i & g ARt
AT § 9g F FT ¥ g2 W A
STIT 4000 9TIE #Y §o¥ gy § fwq
q19 F /AT IATT F w7 QHIHERT
Afrafad), gfoarr & wsata & oF
avat feam @ 99 & qafes {wwaA
gga & wiok afee iz & g
w1gat ¢ fF 80 wrewd & go femmal ¥
dara & W4T A FAFT A ETT AW
AT WO AT & w2 0w nwe F dur
fem 21 o dfvrsw & T )
s &z & qErad 7T fre ¥
18 F=U19 1 AT § | Iy JANT
RTIAT AT ] | Mo WESATH ¥T HTATY
fr ag 97 & ¥ w7 9T v W
ISP LI H 1968 ¥ wRT WA
W #Z & Ffw daty & S ¥ gwT
TF IFY T 10,000 TIw "y daT wTH
femuTEAT | IE% AT GTY T wEr
¥ fie oY T8 & W gw dorra ¥ o
adt g dar & T awd § v 3w O
¥ aftg g7 wodY e & wemar Qa-
WA 10 AT I if dq1 WOk dw Wy
zara g o nfag Wagfs
wizamneaT ¥t wT J1, qrY ot ur aTT
A a d e i e o
g #gAT § fi faaet o 3w faoreft oo
& qTE AT ¥ WAL W FAH! A §T
srzga & a1 g# ¥ T O 3w sg
¢ fs 2 o & wT Wi &9 1968
a1 1969 ¥ WAL 10 AT =7 §7 Ch-
T dnskr L ana

AT #y Al form ofror wr &7 farw
et § A form ©ew e o wroey
FeTa §, IT%T a7 v § e e
¥ wr foerft Y wrr Ay iz A &
Iq & fag w1y 1971 ¥ fag faeeft oft
oY §1Y ¥ 7ET § 1y AT ST A
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#ror w10 wEATE I qitesIT gAY
FuroRI 2 awd § | wA ag & e T
&N Iq a0F qavg 24w a7
CftweTT anefeed R adw ¥ @
gfrafedt oo §1 gy@T FT @ T
AN H AT FAw w9 ¥ foadr
qiteeae el § wg =7
Fferata 1 g1, savg SwaT A, g
agt W & faeelt & v o) s srowr
it fras §REge §, 97 & W=
foadft ag et N § s vt gz aw
w qeare gt @ AT AE gt A 4w
w7 ¥ 9 ¢ fF 09 A1 T T
WA Ew@

q 919 ¥ "I W19 7 gg qATT
fom & 5 1 STe 68 AT UHT SHIA
Fuecag T grf dT FUE! 1% 2
IW F W9 &7 AT 1970-71 TF
HTT 3 $TIT 68 TG THT & WAL GH
FONAMEFA T RE | TATAG R
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‘Mr. Chalrman: Now, before I call
on the pext hon. Member to speak,
I would like to make one observa-
tion, I have noticed one hon. Mem-
ber reading a newspaper in the
House. 1 think it is not in the best
healthy traditions of parliamentary
system to read & newspaper openly
in the House, I would request him
not to do it. It is not in keeping with
the decorum of the House.

ot Wre e e ;& 7 oY T
g f W grew ¥ v Y wrwa
¥ U A wEEm oAt @ E
it forey A Trgor o for o e L.

ot fove e (a=1) : tAw)
foarf o 2T 2

o} wwe o ey cowgE ¥ ww
o ¥ Aafew @ W e e @

R

Bhri Amiyanath Bose (Arambagh):.
Mr. Chairman, Sir, in an hour of
great danger for England, in the
year 1039, I heard Mr. Winston
Churchil speaking in British Parlia-
ment, telling the British Prime Minis-
“ter “f you want to look forward you
must first look at the past and learn
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from history.” 1 regret 'ithat our
-Deputy Prime-Minister hag not learnt
the lessons of history, lessoms of re-
cent history, history of Chinese ag-

‘gression on India, history of Indo-

Pakistan conflict and histary of the
effects of devaluation on our eco-
momy in preparing this budget, I
remember, and remember rather
well, the interview Shri Morarji
Desai gave to the press on the eve
of the last general election on deva-
luation. I remember it because I used
it with some effect jn the election I
was contesting with the then Finance
Minister, Then he said that deva-
luation had raised the price level of
our country. He gaid further that it
had not in any way increased the
exports, w=so far as our exportable
goods were concerned. Now he
should have been told by his Minis-
try why the exports did not improve
as g result of devaluation,

It is a very common economic
principle, a very! simple economic
principle that when devaluation
takeg place the general export posi-
tion of amy country improves, by and
large. The main reason, the funda-
menta] reason why the exports from
our country did not improve, is that
demand for our goods, to yse an eco-
nomic expression is inelastic. There-
fore, even devaluation of the rupee
and diminution of prices did not
appreciably affect our export trade,

One of the essential features of the
budget that the hon. Deputy Prime
Minister has placed before the House
is the imposition of excise duties. To
quote just one sentence of his own:

“My main justification for the
selective but gizable increase in
excise duties is that these are
necessary in the interest of ex-
ports."”

The hon. the Finance Minister ought
to have known better, he ought to
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have known that the effect of imposi-
fion of excise duties on arti-
“cles of common use would be
to raise the price level and
‘that it will not in any way assist
our export trade. In taxation there
is an English liberal saying, not a
socialist jargon, ‘soak the rich and
feed the poor. The hon. the Finance
Minister hag reversed that praposi-
tion for India. By imposing excise
duties on articles of common use, he
will be inflating the price level of
these things and will thus be putting
unbearable burden on the common
people.

It is known that when the price
level rises, wages never rise in pro-
portion. Therefore, the only econo-
mic effect of this imposition of excise
dutles will be to increase the profit
margin that will be given to the
capitalist classes of India.

The Finence Minister has referred
the English saying and he wants to
says, “Soak hé poor and feed the
rich.”

17 hrs.

The next point that I want to take
up is this. There are two main pro-
blems with which we are faced today,
that is, the problem of food and the
problem of {(India's security. Before
I desl with this problem, one thing
must be made clear in the House
that we must never forget that China
today has the third largest air-force
in the world; China possesses nuclear
wehpons and China has almost com-
pleted the development of the delivery
system. If you look at the map, there
are airstrips all along our northern
border and there are road communi-
cations which connect those airstrips
to bases inside China and Tibet. This
is the position, I know our country
sufferéd reverses in NEFA—it is not
because of those reverses that we lost
the battle—but the day China explod-
ed g nuclear bomb ashd we, In our
country, declared that we shall not
manufacture nuclear weapons, we lost

‘to’'India is a
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the battle. We must. on the
assurption that today 's hostility
settled fact. "Another
'danger with which we are faced today
nt,heconunuedhomﬂtyontheput
of Pakistan towards India. 'This is the
problem of defence which the Budget
must provide,

"There is, of course, the problem of

Yood. I have made some calculations.
If we follow four principles which are

applicable to a war economy—there is:
no difference in principles between a
scarcity economy with which we are
faced today and a war economy—we
can effect considerable saving. Firstly,
we should follow the principle of post-
poning, for the time being, all cons-
truction works in respect of all the
Ministries. It was done in England orr
the eve of the last World War, All
construction work in respect of all the
Ministries should be postponed and
stopped for a fixed period of time un-
less that consfruction is necessary in
the interest of national security.
Considerable amount of saving can be
effected if that is ‘done. Seecondly,
e s a consiaquble ope of eco-
z:.;y in FeSjpeet of il rlche"!“irﬂhs-
and if 10 per cent cut is made under
all heads, there will be considerable~
saving. Then, I should like the hon.
Finance Minister to increase direct
taxation. I shall not give an Utoplan
idea, as given by my esteemed friend,
Dr. Lohia, to reduce the income to
Rs. 1500 or Rs, 1000 per month, We
do not have that socialistic society.
We have a Government, though it no
doubt gives lip service to socialism,
which is really a capitalist Govern-
ment, Accepting that it is a capitalist
Government, accepting the position
that the Congress Party does not, in
fact, believe in socialist society, I
would say that théré should be addi-
tiona] direct taxation to reduce at
least 10 per cent. the income of all per-
sons apart from the direct taxation
which has already been imposed.
There should be a 10 per cent. volun-
tary cut—] use the expression ‘volun-
tary cut'—in the salaries of all govern-
ment servants earning above a certain-
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1evel. Ome has to exclude from these
four principles the effects of direct
‘taxation in asfessing the expenditure.
If these three principles are adopted
in the Defence budget itself, there can
"be a saving of at least Rs. T0 crores.
‘If that is applied to the rest of the
Budget, there should be a saving of
Rs. 150 crores. I say—even if I am
the only person standing in this House
and saying this—that out of these
Rs, 150 crores, the Government of
India, in the interest of national secu-
rity, should immediately spend Rs. 100
crores for the manufacture gf nuclear
-weapons. If you look at the Defence
estimates, you will find that we are
.spending 75 per cent on Army, 20 per
.cent. on Air Force and only"¥Per cent,
on Navy. With a large coast line,
with the growing Chinese s_quarine
force, 1 think, this is a preposterous
budget. The entire Defence economy
.of our country needs a through re-
organisation. I understand that a
British scientist, as early as 1849,
made some suggestions. I believe
that the scientific talent, the technolo-
gical talent, and the military talent
that are available in our country have
o) been utilised, There is
so much of discrepancy between what
~we spend on Navy, Army and Air
Force. 1 believe, there is no other
modern country in the world today
which spends only 20 per cent of its
Defence estimates on Air Force ex-
cepting India. There is no other
modern country in the world which
does this.

17.05 hrs.

[Mg. DEPUTY-SPEAKER in the Chair]

It is important to develop nuclear
weapons because the only argument
that the world of today understands
is the argument of force. It is easy
4o make speeches on peace, but the
only argument that the world of to-
day understands is the argument of
force, It is necessary that our counm-
try, our Armed Forces, must be equip-
ped with the most modern arms; it
is necessary to give them the most
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modern weapons. No army can fight
if they feel that against them is an
army with nuclear weapons and they
have none. I know that we have
made many declarations. I know that
our Foreign Minister has told us that
they do not intend sig‘nin'g the non-
proliferation treaty in its present
form. I congratulate him on his
stand, but I should ask the Govern-
ment to go a step further; I shall ask
the Government to stand firm and
tell the people of India that it is in
the interest of our country that
nuclear weapons should be develop-
ed. I am sure that even within the
four corners of the present budget, it
is possible to develop nuclear wea-
pons.

i have examined with some care
the estimates of our External Affairs
Ministry. We contribute a large sum
of money to international agencies
which bring us no benefits nor does
it help us to promote peace. On this
question, I say that a considerable
amount of money should be set apart,
so that we are able to assist a cause
to which we are committed as a
nation.

May I with your leave read before
this august assembly a letter that I
have just received from Khan Abdul
Ghaffar Khan? He writes from
Jalalabad on the 21st May, 1967 as
follows:

“Our Pakhtoonistan is very
easy, We want an automomous
State. If India helps us in the
right sense, I think that we will
achieve our goal very quickly. I
think that if they only influence
Russia and America, even then,
this matter can be solved. But I
do not know,.."

1 would beseech you to mark these
words, words of a very great man,
words of one of the greatest fighters
for India’s freedom, words of, I be-
lieve, one of the greatest believers in
non-violance—

“But I do not know..."”
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There is some pain in his words when is
he writes this, He writes:

contrary to the teachings
that I personally had from the
Planning Minister. The Planning.
Minister has planned for capitalism;
as the Planning Minister, he has.
buried socialism; as the Planning.

“But I do not know why India
is not taking much interest in
this, although we the Pathans

have given many sacrifices for the
freedom of India.”

And now comes something very im-
portant.

“In our freedom we will gain
a lot, but India will gain much
more.”,

Here is a man of peace giving us a
lesson on strategy. He says:

“I have started a Khudai Khid-
matgar movement in the tribal
areas and it has had a very good
effect on the people. I have also
published an appeal to the peo-
ple of Afghanistan and asked
them to help us in the Pakhtoonis-
tan issue and the response was
very good. Nowadays I am very
busy and whenever I finish this
work I shall come to India.

I am a man of non-violance
and will try to solve the matter
in this way. If I do not succeed,
then, as Gandhiji said, “The Gov-
ernment of India will solve it.”

1 call upon the Government of India
to honour the pledge that Gandhiji
gave to the Pathans. It is a debt,
we owe and it is a pledge that we
all owe to the people of Pakhtoonis-
tan. Gandhiji spoke for India, and it
is for thig Parliament to honour the
pledge that Gandhiji gave to the
people of Pakhtoonistan,

I hope to have another opportunity
to speak on other aspects of the
budget, to show that this budget is
in essence an anti-socialist budget; it
is in essence a budget which buttres-
ses capitalism in India; it is a budget
which ig contrary 1o the declared
policies of the Indian National Con-
gress; it is a budget which is contrary
to the declarations of Pandit Jawahar-
lal Nehru and it is a budget which

Minister, he has not created any en-
thusiasm among the common people
of India. As for the Finance Minis-
ter, if I may put it in just a few
words, the budget does not and can-
not inspire the common people of’
India for greater effort, nor can it
create enthusiasm among the Armed.
Forces of our country for national’
defence,

oft vordie fg - fet afiwe o,
% aoe #t g fgarar &1 & ol
T gAT § | Tg AMZ TF qEORAT
wrafoqe & w0 arff & e w1 ol
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aw AdY fear ar wear qr ) AT D
R agw wA § | A Y o o Al
& | ofew oS T v ¥ A ol
et | v TuTEn o A § 9T
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q¥r | oWt O A1 dar 1 e
& A g T
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e § 39 W wT SRR & g
ST ST T T S Wil .
% faafed & woro som- " e
g fF g @ wrt ¥aww @ oawy E
'&fwf‘ﬂmﬁmm qu
™ TOT I W aoe W ¥ fem
e wt ww ) e e
o forg TEAT N g F Wgwm N
TAT AT @ IAET WIGR! AT
FTAT EAT TAAY T T | FgTH W
TR & AT E ) A TN wwIAE, BT
OR weTTa ¥ awAwr aferi adf
gt & 1 = 9 e ot a1 T
% o, W N g A @ gfrad
e arg N g g i A
i % OF T W 5w ¥ faera
& a9 faorslt & oeft @ 1 ZT Wiw
# Srewdt | @iwar § 9 g g
qme wa diw A g8 o7 frfesr o
AR FAT & | g T4 @\ 9T e
T X AT § Arosmeafow @ =%
A qrw " o ¥ g2 Y gy A
vy HYer g OF FTAX ATER FTAT AT
w1 a1 e aT wgar offrafar &1
FIAW FAT § | g vt g o@ Fmaw
qaw g | Ffww ot g@ gur W
as, A art §9 Ty @ 7w o
I W @ FT S W g g g
2 o dre arr qga v 7

Q¥ WHAATG g6 © IF & Sqrar
qTXEY

st Toire fag - TR T A
£ X THAX H g AW W E
7 fram €Y ame, ¥ 3, §-feamm
FT 3 I F@N §, WATYR W T
¥ W, gfowr § aw §- W

Gepargl Budget— JUNR.7, 1061

Geperal : Dis. 3630:

WIEd! Y wTew F W av ofnir dnfr
el ek ol -k i Y, T W §
T ¥ W Wit ¥ awr & g A
forght aoed gt ¥ Wicag wEW
TORTT F) T 1 R AvE ey IeW
fed § Wit 2w & ww foaow
w1, ®X 2w & @wfaow w1 deag.
Ty § 5 orer & s ey Aw ¥
o wif wfi & feodt o wly ¥
T FAT WOl ARG @ o
A g A A WY, w1801
FFT 1901 T 31 Kgw 9F ¥, forwdh
fegeaw & WX w0 WAt wXow
| W T Y GT1945-46 § Amw
¥ow & wew ow, wad ¥ fafes
I AT ¥ | qg A9 ¥ wen &
av Y I Fg W, Ao w0
FEAT A AT 1947 & TF UH-TF AT
g Wl ar get W ¥ 100-100
%o H wirr, AfeT uF W wrzdy w
TA-AIA A& g fear | g ge
& g@ag & @ § faw iy w1 dar
fora, Foreray sramgeTer &Y faa, foreny
QRO I AR gfeaT it Wi gwrt
fedr smw fafret Arooit Wit w2
WE T A ams g a9, fewmw
& gu &\ wrow ardf # A fawra .
e s WE awrorardt femrw gEA
auw GAfr & et fear &, @ s
g R wew W e § o v
§ sfome @Y § gwE 9T |
srew fafree, wnfan fafreeT o
g IR TR AW o a3
FT WX e w & X fafreet §
@ grar fewra fadd av & 7ff awwar

ow, - W & wgr wnew g, e
ofieT oE, T T4 & I §OWIT
ER e o E R
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fieam §, areXwe ey ¥ o wver fea
3, SR dRy § g8 vl foar
% ag s g fr aorrg o7 i ¥

were faan o, ag S gy W

TR W § wWrer wmT wifgd @,
ITH AT F qTH 3 ¥ ATH TAS
Toar o | W IR XF AT AT
fe 3w % ow ara &1, A FAT

a1 f& wiw feem w, fae® e,

% a7 IF HY T &, IT ¥ W
wrenprd . Agy WY ot 1 gf

ety & W, wTX Rw ¥ oF FAwOT

ar arw frar arg 1 & wow 5 o
fafet age Wit o fafet
qTgd ¥ qTEARER AT . gHIU ATH
7 gAfmafes g, g &1 fF ag awam
qA FEW YT KT ATH T §,
a8 qrEf &Y W@ FrEgardy i J AN
THEAT ¢, AZ g g1 WK A A
w1 Tza Gt

OF FET AT FATY ITH F “Fg-
e &1 AT Sifed | & 9 am
i wga § 7 wafwr g g fE
7 feama s16678, 39 § R qEgE
AT, IT 1 TAT wgwTH F4 f§ g4
T €9 2 F AATAT § AE) T TAT WTLHY
¢ fr fra azg ov faodr fasdare
F1AT §, 3T avE A qEAd W g wH
& fog ag fesme g A 3w 1 1 ww-
AT &g & wAT o § ar g, 39
aoat & |t & I &Y awmr 2
T ag q@ f afY @ & = fem
F1 g2 @@ # sgfomga £, sa#r qm9-
AT iR ¢ | fFETT 1 waEl #1
UG &Y aWTE WTH, §EH SgTar
Tt AT W w JwT T 8, fad
fram sYary 1 aw & 5 3z goom
FTCH AF A a% feam & g o
& aur fear #1 syrar ¥ AT O

AL IR S

el wm A & sy g,
75 57 g Wt &gy @7 W s fee
IdY & g TgaT g | A A
W oY 7gt e d3 30 E-uw dlftwea
#Y FrErNw S gl wfew |
wW AT (YTRETE GIEATEE HTCR
o § o Ot weE g 9T W9 &4
awr §, 34 ooy w1 A fearr & fad
it g wfgd | ool wrg ¥ S
¢ fe. g qiw HAT TrAT W FTET
e E N Ay wew ¥ g
ag wew s A §, feew W@ o
ez dfafodt & e 1 I7 T
&Y, amr & ar gee T A wfeR
TH I EAFT AT HT EATT THRT AT
arer Ay e & ford A€ 1 gw @A
fs ToFrc Fwmar AT &, Afew ww
qrer Y I aget ¥ fad geet s
wE % 3 ¢, fewa dar ower A

UF W QAT FE1 A NATEE F | WAL
fFama @ aan, A IEF A FWAT
g, g9 for gawr g7 € Wi 060w
SICEE S OB CE B R G L
1| WK T 7T &1 OGN g1 AHT
ar |y A9 gTEeR g A, dUa
&1 e w ww W|@E fF et
fegeam & adt afes ag o< 2w &
oY faer g@m 1 A frgena fr s
faert adw ©@ axy oY &, @ arAr
g g | Zga-A FATEd, OHQ
Z9AT TARA | WL AR geEfemw-
¥z &Y aug ¥ A %ar awd LAy frarat
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W qut &, i gere var iy fe
ZOAAT TR A swET §

a8 OF Y ara ¢, forael g ¥
N A T | o 1g o g
AT qa-aw ¥ oy wimar § s
o N At ¥ e § s de
WA A Zgm AT W wrar fear o,
fm d ww T IEE Zqa-
AW %1 war AfY o mar | 94 qiw
AT &7 ¥ ¥ Y gore w9y feEmr WY
o & 24 gz §- Ay ¥ W I
% | fedt ofivr ama, & oz a@
afwd &g wmgar § fs & sl o
% WOA WX T A g wT 9 g,
100 wat & femrai & < go wmr
f& g 2w ) T e, 2w &Y
AT %) Ak, Afew I 9 ey
g A A1 1 g7 frara fawet e v
AT, WU ZqAAS & foy sawn
wqaT X &, 39 % fay ot &7 agEs
¥ &, a7 W @Ar f& gaw fean
mAaTT Ao fawear € 0

% S & ag wga g § e fear
w¥ 7 Afveg) F1 gz §1 a
gt wam 1| WA w2 2 sraeE
arg &, AfFT gawr swRT ¥ SAwT
ghfeg aargy | A1 s feeTe
dg1 war §, I a9 ot vas
faear wifgd 1 %3 A= W
fs W oF 7= @F 931 ¥ F feEew
®T 45 g1 46 §9gT @04T 3, A1 Ag
iz fr <Y voaT IaET A, IW@ A
fs fred gawr far ) 2z S A
wwd Wiy fEatAl &Y foew #1 A,
IH TO AT FET & MF <,
3a% fog faaaifea sm g9 o<
%, fomr dm1 IwET ST g, SER
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Tt A 3wt €, afe 3a€t g
F1 396! 74! fredt forwr &% W0 wey

daTaTT FY A 7 A AT ATHTE
graw

% arr & qg Fgar wgan § e g
s faae qefec s wifgy 1 wmo
afgar & oY wror gq e w1 faw fear
t e e oF o & o, Ay
AT 9/ AT o §, I@ qg w
e & % fodr g8 0% aiw e
a1 [T HTAT A FATAT E0IT 1 fa
qafes qrw @ ¥ W 0F OF
FoT I KT AT AT ER, W g
T ®1 qT 3 @ 41w 2@
AT I frw AN AT &

o T aw AR & & sifegac
* art § wgAT A g1 AR,
arw " faoe- 7 fema & d@ifeaw
o SreAwd § |

Mir, Deputy-Speaker: The hon.
Member may continue his speach
tomorrow.
17.28 hrs.

NATIONAL FOOD BUDGET*

st wy fewad (A7) SAERE
"iEm, TEW F@ TAE F TEw
# S 90 gOT T 91 "/} S 39 FT
I AT §, I9 F1 ¥e7 & Y qgW BET
Frgar g | mowr Az g fE somEwr
o A ¥ sy dfadi ¥ gAew &
ar ¥ g a8 wa ¥, forwdt oy
g T ® ®AE WY ST T4T 47
agr gIFT WAy frer a7 faan
™ 91—

*Half-An-Hour Discussion,
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“It wag recognised that the tenta-

tive national food budget placed be-
fore the Conference :had -some limi-
tations on.account of the imperfect data
available relating to production, con-
sumption etc. It was, therefore, felt
that in order to meet the difficult
sitpation during the year it would be
gmeasary to proeeed on an ad hoc
asis,”

A AEIIY, WA AR § ag
wtr o mk O fis O @0 awe
w1 A afexer 3P qoq Ay g
% §INY TRET NI Ag 6% §1 249 9T
Wi Twer oy dfew o 78 T w@Tw
R A ag ez oy Sqa qv off whar)
firdy ot &4 &1 ag ®F AT WTfEgw
fie &z ot Ty st § g WA
ITH AL Ay A ewd A
wifgd ot w97 ot faege e
T w1 wifgy | ¥few  agr wee
7 W A U gae W
waatr A€ & foC sat qug § 5 wa
WEIeT WA wied W geAr wfe
waA & AR @y & fay  daqre g
t? Auwe Ao e e ag
i afl T W g f o
WO T T G XY WHIT T
qr IqH ¢ fawwar, wewTET SR
warEar €t fv . fgwe af o
W § w7 & WA W &7 IR
RHYET, A AT A FTA AG) § & Hyfrw
WU AT HA BT W AR
fory arqm A K ew @ g A
o6 waT faeht § fo sq § r ami
Y frge Toml & udt M ag
I H 108 femrar 112 feet v
T forar @ @4 § W ¥ T
oy § fs farer 120 faeam wifee,
130 fwr wifge i g9 Tew maz
W § fir agt 140 fir X XA
W rt ) da e g o g
Ty St few vk & v { W -

590 (ai) L8D0.

Bulger (H-AH. 3628
Dis.)

QNI gETeT &, Wt safer T
A WTAAAT W ogt A% eATw
t fegem # ww & wOw et fagre
® ¥ATHT & | gTe & qre & ¥ &%
% s fe o drowrd aw g Tt
HaY QYoAT Wg AT @ g Sfer oy
oE TeArC §Y sufEe AT W g
IIET Wt @ qur Adi 1 wE T
% 98w wg frar mm fie gy
HIAT  wegga FT W ¥ samsow
wgrea, # arrar e fe wawr
4 W1 FY a7 AW 7 W WIg S
TraaT  wTAT W A few oom
w7 wravaEaT §, wgt T s §,
ey & (I gay a7y e g,
frar & weft wgt @ o o w1 o
WIAT WTfET | oT 6% goere g
AR E AwE WE WA
g Adl wadY ot oAy anfes
qrsar oY 3dY & W o AgY aqnfh
g W& defaq faww A @
T |

gt a@ o s s oY
yafer frok o awl ¥ W oft
FERAH A gt o e g A
wfer whew wrdiis e ay ¥ qv
1w qawa § fe @ aror ot e
oy, frek o it of o felt
o g i g1 wiaw Wl s
wwE A W @ &1 *fiew crageTe
wer Tt e {1 & wg e
fe vt fagre &, saTwaw g, TR
o fegam & W gt fedge
WH § 37§ Aaw A7 W sfi|r 39-
wfm ofas wrdm Swa g s
o g Ik NEE AL TR
Wt ¥ vy ot wiwd® oow & Wk A
e T § W safer vl @
oga ¥ wind wiax . W TP
af § wer dremen 6 ) won
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[ = 7g g ]
!Wﬁ'ﬁﬁﬂ*iﬁﬁ HHE TaT-
frar fed § WM E A T@T Sw
i fe farod 15 awt F Tegae < afe
A wweAr §, ae e gTEw
Iad A AT , faawar @ ag v R
& qurg a3 T o @Y B R K
fors w7 g ¢ e faed, s
92w ¢, TGH §, AT g, T A
o A W Wi, wgraw F |
%o OX fordr § W el gl & 0
forr § fomraly f oY aga #w 8)
afewdft dmer qfF waR wewar
ey oeg dora § ot HAA F o ¥
fwre ox qoft & @ @, @ wfx
w1 AWy W 4qfF gad aag @,
B egel gATHt A ava @ wT @
o sgfe witee sy fagre & AT
B ek A ¥ o miwt Ad f2
ot &

INEqW AYTY, UF AT 3@ A
wa § 1 & wft F ogwr @ N Qe
tar § fie < e ) A% AR oA | ag
wra # 7Y wrk fw we A ¥ Faow
faftvws v & fau oF sdvw
AT | IW wY gF Feqe warfma gk |
g ¥ qra ¢ | qg FOw w07 Qe
e ¥t ek | 99 b aw AU qaw
iR § 1 TRY
Q% WY wTq ¥ werfea A€ AT R sy
M H, qEFad weaf
gg W Wt Wi & swfed 7@ w1 3
& o @y Wt ¥ AT wgar g fw
Tgl WE ARG $TH & T o197 T%
R I el ol A s
fear ? arw aw AE & 1 ¥ qwwa
fis 98 & wTor_gg ¢ fF oiwEeE
ey Wi F vt fafesr @l &
FOFT W W A S AT wy
b oz @ § e s o o s

8627
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FATAT HY @< §, A fawrfai § IAw
SEfoa 17 § FWI T qeT
LA LU

% g fadew wxar =g fs
T @ a9 Tafaq a8 a7 @ §
fF @ & a7 g9l g Afa
T4 & | ®F I UF gaTor TG 9T BT
o fif €AET N S FY TV THWY A @tz
2 £ Aifa 3, forad w120 qwe ®
AT JUT ALY AT, IWE( FqT AT
&Y g7 & 7 QAT FaTH gt T Q1 | A7
wne g fr T ag@ s ag warw 1
8 % g1 gt § f* fafemr oroay
N g T ¥ § IAH I @A &
ey w1 7 oF qE fafwa S fome
¢ 1T gz gTAe A waTy ¥ wferg
fear § f5 ag i 912 T w1 o
¥ 9% g 170 'Y fRew q1 oW
I & A APUE F A 68 WA
a1 | K& 3@ X o Wik fredt o
#t fors € | g & T qora A
77 &9 § faoelt & 57 0% § 1 7@
sarat wtws & ¥ A wrgam Afew
a1 faege @16 3 fF o 2w & 0
wt qfeer dar f5y § 3w 1 g
o gur  fr arwr fggema & wt
o gy o @} 2o @ § ) efagg
% sraefta qat A sgar e Frw ¥
# ag frardt aml qx @ | v ¥
qF w0 qoT T fr o g & At &
fegeam & afe +1 wravawar s
T & A IFR TIT WA Fary e
¥ ) 9T I A F A ¥ e
oy A ag qg XA W F

“There is no wuniform daily
requirement of foodgraing per
person even in India. The require-
ment of foodgrains by.a person
dependy on his income”
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TAY WIT FT MAWFAT WHIAT T
frdz vt ¥ | Syefem a1 @l Y
wie a1 &}t Iq 7T i< w3 At
ar & arwar | e v o amEvor
wha A frprer oifed s & ¥ 5
forr 147 & fo, 5 q3g ¥, fegem
¥ e} A @A WAwea 3 U
Ao fret WY sfe £ gaar o
T wt forsdrardy, & awwan g, aTEICAY
W T w g ) wET § ¥ g
Ty waaq T ¢ fw Faw ¥ T
| 39 F & Uy g 7Y WY /WI-
farz w7 § 1 Ffeq 97 5w faem &
FE T AT WX § AT IF & AAGT
frar & 5 arg W&t # o7 F N ol
am § gfom § s & fas?
it & v & A sarar w7 @ ¢ fagrew,
FUT NI #, A7 F3W H—Tg 7 q
) & fred gu sal s ant & fom #r
WTHEA! & §--37 &1 wfgw @
WTawEar g § 1 WX g w8y fF
faaat srawawar § IaaT A faw @
Ewie I faerd ¥ A v R
Aify a1 @ & oF TG qwe T
@ & oY 37 ® T W@ |

W19 ®1 ATHT AT ST iR
Wit § 4wt WEREE 3R A g HT A
ool T @ Aify \@r g, 99 )
N A ard war §, gg w7 ¥ AT
@ K FL FL |

shri R. K. Amin (Dhandhuka): Sir,
1 would like to ask one question.

Mr. Deputy-S8peaker: According to
rules culy those who have intimated
to me their desire to put a question
will get g chance to do go. Only one
question is allowed to be put by a
Member. I will be very strict gbout
the rules. Tt is a half-hour-discus-
sion, He wants further c'arification
and information regarding a ques-

1880 (SAKA) Budget (HAH, 3630
Dis.)

tion where he was not satisfied with
the reply.

Shri 8. 8. Kothary (Mandsaur):
Sir, 1 have to build up the back-
ground.

Mr. Deputy-Speaker; If everybody
starts building up the background
this discussion will not be over in
half-an-hour.

Shry §. 5. Kotharl: Sir, it is not
even  second-class-citizenship —my
name is there on the motion,

Mr. Deputy-Speaker: Because your
name is there, you have no right.

Shri S. 5. Kothari: Then these rules
should be changed.

Mr. Deputy-Speaker: That is an-
other matter.

stay fewd: efifrg 53 *4
awg foae &1 9 o W fae
at ffed | g gETET w4 sy
g

Mr. Deputy-Speaker: There are
several other people who have inti-
mated their names to me,

Shri Srichanqg Goel (Chandi-
garh): Sir, it has been the practice
in thig House....

Mr. Deputy-Speaker: I have been
here for the last ten years. 1 am
following the rules. He may put his
question.

Shri Brichand Goel: I only want
to remind you of the practice that
we have been following in this
House,

Mr. Deputy-Speaker: I know
practice in this House, Let mot
heh. Member take the tlma of

House over that.

the
the
the
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o tverer Ty (Eg) @ AT
oy § f¥ forgid oo oo W wugw foar

trmwmﬂmﬂﬁ'ﬂa,
Sy it IN WY awy freaw afygd

My, Deputy-Speaker: Order, urder.
Shri Kothari may put his question.

Shri 8. S, Eotharl: In view of the
recent Hare-up in the West Asian
situation, the whole national food
,budget which, as Shri Limaye said,
‘Has not been brought before the
House, would have to be amended.
The Fobd Minister has to amend It
and present it before the House, Be-
cmume the siiips will have to be divert-
ed along the Cape of Good Hope, it
would mean a delay of about 15 days.
What is 'your assessment of your be-
ing able to fulfil the demands of the
various States and the amount of
foodgrains that you are going to sup-
ply to them?

Mr. Deputy-Speaker:
Brime: out of this,

#hri 8. 8. Kotharl: If it does not
arise, what else will arise? The
whole national food budget has to be
abandoned. This budget is affected;
that is a basic and fundamental
point. It we ignore that, what ls the
use of discussing the national foed
budget?

It dees not

The Minisier of Food and Agricul-
tare (Shri Jagjiwan Ram): The situ-
ation which the hon. Member is re-

ferring to was not in existence when
he sent his notice.

Shrli 8. 8, Hotharl: But the cur-
rent gituation hag to be taken into
account,

ot Tgww g (aTOwst)
T wped, e atg ¥ fadie awit
¥ ol ¥ fad am *Y wmar ufas ¢
o W T @ ¥ g § faacr g
o ¢ ? df, wdfaw wix wdfaw
whurfedt, wreee gfire W @ Wiy

T, 1887  Budget (H.AH. Du) 363%

faar smar ¥ s Swy awal o, W
Y wrat Wt wfew § or & wdwt 7
afe gt, @Y x& ¥ faoer wotre g ?

st woteT OR: TH W A9 ¥
wrf wrrg @ 2

Shri E. K. Nayanar (Palghat): The
Government of India hag not chalked
out a national plan for the nearest
future. Some ten years back the
Food grains Inquiry Committee made
some gsuggestions. One of the sug-
gestions was that until there is
social control over the wholesale
trade we shall not be in g position
to bring about stabilisation of the
wholesale prices in foodgrains, That
bas not been taken into account. Fol-
lowing this recommendation by the
Foodgrains Inquiry Committee in
1957, the National Development
Council decided in November 1058
that the State should take over the
wholesalg trade in foodgrains.

Mr. Depuly-Speaker; Please come
to your question.

Shri E. K. Nayanar: Even with
the import Government have a na-
tional food plan. If Government
procures all the surplus food
in India, Government can give at
least 15 ounces per capita per day.
That has been explained by the well-
known economist Dr. Raj in Janu-
ary last ‘year. 15 ounces per oapita
per day ig the production needed to
supply every Indian reasonable food.
In np year in the lagt decade has the
per capita availability of foodgrains
fallen below this level and except
in two years, 1951-52 and 1952-58 it
would have been possible to ensure
this from domestic production. That
is why I am asking if Government is
prepared to take over all the gurplus
and the responsjbility of the whale-
sale trade, as recommended by the
National Development Council jn 1958,
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K W @ (70) : sTEm
REAT, WT WAl qERRT TAATH HTHA
01 fr 5 woelf & fiw ¥ o arO™
T W I AT § W ag 16 e
¥ wwT ff @, 3w ¥ wfyw ot
QT ? W W gE wo weeg
graw & & ?

Shri Sequeira (Goa, Daman and
Diu): The hon, Minister stated in
his reply that the food budget would
‘be finalised after the Chief Ministers’
Conference. I would like to ask of
hinmy when is it likely now to be fina-
liséd, ‘He also said that it was diffi-
cult to finalise the budget because the
the estimate of consumption and
the fnovement on private actount were
not . adequate, ‘What arrangements
bav¢ been made to improve the col-
lection of this data? What progress
has been made since this question
wag answered? I alsp wish to ask
him whether any steps have been
taken to mobilise public opinion in
favour of a national fooq budget? Has
the radip been used, has any other
mass media of communication been
used? If not, are they proposed to be
used and when?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): Mr. Deputy-
Speaker, Sir, I welcome this oppor-
tunity o discuss the problem raised

. in connection with the National Food
Budget. Mr. Madhu Limaye is a very
enthusipstic parliamentarian and all
of us have great respect for him. But
the way in which he raisd today's

. discussion, T do not think, there is
much relevance in the point made
out by him.

First of all, I shall be thankful to .

him if_he brings to my notice that
.» when Q. 20 was being -discugsed he
made a demand that some documents

Budge: (R.AH.
Dis.) s

which  were circulated to Chief
Ministers be placed on the Table
of the House.

ot ey, fomd : oy ¥ € & | Iw
awr ff ¥7 o o ang ¥ ¥ qf )
% fawre w7 ¥ wwAT ) 3WET AW
wrox fear ar fe ¥ E3fex § gt i
TT & fog & § A W ww
&Y smoar | Afew I@ TRe wroh e
far ar '

Shri Anmasahib Shinde: I am speak-
ing with reference to Q. 20.

ot oy fowd : & ag Y e
f& aw ag wiw &1 7€ o | ¥fewr wEw ¥
¥ arw ¥ wir o € 1 wek
“7" syr ar | cufag qE W g
e |

Shri Annasship Shinde: This dis-
cussion |g strictly confined to Q. 20.
ot ww fowrd W7 wE ¥ @ ¥
Ty § o) w3 AT § IEET JeNw
afY foar o7 wwar § 7 oww ww ¥
o § are % wry F1 oaf 9 J Iue I
LA s AT er ? qwowEA ¥, (W
wrag ¥ A gAT §, THET INNW WO
5T qa1 qw wfgwre A & ?

Shry Annasshib Shinde: The notice
that had been given....

oftwy el : wrw ot At wmew

1 wTT PN FY FT ) N AR

e # wfew gut &, qod A ¥ & wy
@E

Shxi Annasahib Shinde: I am not
ylelding, - When he expressed views

- with which I disagree, dtd. not in-

terrupt him at all,

wgfed: @ o O
ot ¥ 4rg ot o gt gt )
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Shri Annasahib Shinde: The hon
Member need not interrupt me. 1 did
not interrupt him when he was
speaking.

Shri Sonavane (Pendherpur): Sir,
ig it a quarrel or a debate? There
should be gome control....

it wy fomd : g W qfaal A
WTY ®ZI FX | G B W AT HA
gy § 7 gAwY gge wEe A |

Shri Annasahib Shinde: Let us
take it in a sportsmanlike manner.
There is nothing unparliamentary ;
we should give and take.

~ Sir, this National Food Budget
was to be discussed jp the Chiet
Ministers’ Conference, Of course,

some tentative documents were cir-
culated to Chief Ministers for the dis-
cussion. We have never expressed the
view that the facts mentioned in the
documentg which were circulated or
the figures mentioned there in were
final figures. They were only sugges-
tiong for discussions. In fact, the hon.
Minister of Food and Agriculture
who conducted the proceedings of the
Conference pointed out in the Con-
ference that there were certain limi-
_tations because of imperfect data in
regard to availability of foodgrainsin
the country. For instance, it has al-
ready been mentioned that reliable
estimate of actual levels of consump-
tion on Statewise basis are not avail-
able in the absence of scientific and
comprehensive surveys on food con-
sumption. Moreover, all relevant
data regarding inter-State inflow wvr
outflow wof foodgrains, particularly
movement by road on private account
are not available. Also data on
changes in stocks with producers and
traders are not available. The usual
allowance made for feed, seed and
wastage is 12} per cent of the total
production in every State and such
an allowance differs from grain to
grain. Consumption patterns are in-
fluenced by the levels of income and
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changes therein over time obtaining
in different States. The per capita
consumption of cereals also depends
on the extent to which subsidiary
foods like, potatoes, sweet potaty and
tapioca supplement cereals intake.

Taking all these facts into consi-
deration, the hon. Minister of Food
and Agriculture suggested that it may
not be possible to proceed on the basis
of tentative suggestions that were
mentioned in the documents circulat-
ed to the Chief Ministers. Perhaps,
the Chief Ministers also had some
difficulty about it and the National
Food Budget was not finalised. I do
not understand why the hton. Member
should be so much concerned about
it. Had we taken some decision on
the basis of it or had we committed
some mistake perhaps, the hon. Mem-
ber would have been right in making
a complaint or raising a discussion
here.

May I draw the attention of the
hon. House to the fact that consump-
tion pattern ard ner ~apita availability
of food is a very complex matter all
over the world? I have got the figur-
es of F.AO. for wvarious countries.
Considerable studies have been made.
They also indicate considerable varia-
tions. In the case of some countries,
the flgures is 65 kgs. per year while
in respect of some other countries,
the figure shown is 223 kgs. per year.
The variations is so wide, from coun-
try to country, ' and, similarly, it
must be the case in respect of our
country. The per-head availability
of food must be different not only
from State to State, but even within a
State; for instance, take the case of
North Bihar where the population
pressure iz too much, the land-man
ratio is very high; even there the
consumption pattern must be different
from the consumption pattern round
about Jamshedpur or Calcutta,

I know something uf Maharashtra.
There, some studies were conducted
in regard to consumption pattern of
food, comparing the per-head availa-
bility of food, the consumption pat-
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"tern, in Bombay city with that in the

drought affected areas, the areas
which are subject to recurrent famines.
1 myself come from an area which is
subject to recwrrent famine. The
studies conducted indicated that the
disparity between the consumption
pattern round about Bumbay and
Poona and the consumption pattern in
rural areas which are subject to re-
current famine was very wide. One
fails to believe that there could beso
much of disparity. As is well known,
a large section of the population is
poor; they have no purchasing power
and that is perhaps the reason for this
disparity. I have a document here,
the Third World Food Survey, an
authoritative publication on behalf of
F.AO. It also says that the pattern
of consumption of cereals is different
from region to region and within a
region also. This is an expert study.
May I submit for the information of
the hon. House that our endeavour
should be to remove this disparity,
but that is not s0 easy; it will take
quite some years and it could be
brought about perhaps only by in-
creasing agricultural production, by
raising the standard of living, but
even thep I do not know whether it
can be done. I do not know of any
country in the world where consump-
tion patterns are on par, are on level.
It is very difficult to find any region
in the world where consumption pat-
terng are similar.

Another point which has been rais-
ed by the hon, membery is zonal res-
trictions. I know many hon. mem-
bers of this House are agitated over
this issue. But may I submit that
this issue was examined by the Food-
graing Policy Committee? The mem-
bers who were associated with the
Foodgrains Policy Committee were
not politicians, they were economists,
they were not persons belonging to
&ny| party. They themselves have
indicateq in their document, which is
available to the House, that in the
Ppresent situation in which India is
Placed today, it would be in the in-
terest of the country if we comtinue
to have these restrictions on wove-

ment from State to State. They have
suggested that whenever any move-
ment of foodgrains is to take place
irom one State to another, it should
be only on State account and no pri-
vate trade should be allowed to ope-
rate in the present -clircumstances;
otherwise, the people will have to
undergo more distress, there will be
more suffering. This is the conclu-
sion of the Fuodgrains Policy Com-

mittee.  This document was placed
before the Conference of Chief
Ministers. Ours is a federal struo-

ture; the Centre can formulate the
policy in regard to such matters which
are in the concurrent list only in
consultation with the States because
we have the joint responsibility. This
document was placed before the Chief
Ministers in November, 1968. The
general consensus in that Conference
was that the present arrangement
should continue. After the General
Elections, the political complexion in
some States has changed. Naturally,
we thought that it would be advan-
ageous if we consulted the Chief
Ministers again on this issue. This
came up for discusslon in the Con-
ference of Chief Ministers .In the
month of April.

o vy form : fer aodt 7 frde
gt ar, aar qed § ?

Shri Annasahib Shimde: Yes; I can
say. Bihar, U.P, Gujarat and West
Bengal. They expressed the view
that it would be better if State res-
trictions are removed, but even then,
at the end, some of them expressed
the view that if the Centre would
allocate more food, then perhaps there
would be no further complaint; they
made a demand that the State res-
triction should be removed. But, by
and large, all the other Chief Minis-
ters expressed the view that, as far
as trade beiween one States ls con-
cerned, it should be on State account
and the present State restrictions
should continue. So, we were guid-
ed by the general consensus, and we
had to announce on that basis that
the present arrangement would con-
tinue.
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I think that we shou'd not try to
make political capital out of it. As
is well known, even in our ruling
party, some Members hold the view
that the present arrangement is not
satisfactory. So, it is a matter which
cuts across party lines. ‘There are
some Members who have honestly
feit that it is not satisfactory. But I
would submit that we should not try
to make political capital out of it be-
cause we are passing through a very
difficult situation and the only way,
as ] see it, out of the situation is to
increase production.

ot Ay foerg : @ft TR wHWT
¥ feqid wwifog et @Y #f of ?

Shri Annasahjh Shinde: We shall
definitely consider the suggestion of
the hon. Member whether they can
be published.

ot wy fawa : ag anvdg ® A
R fis g% g Fgd ¥ A& YA §

Shri 8. 8, Kotharl: What about the
commitment to the States?

Shri Amnasahib Shinde: It would
depend upon the availability of food-
grains. After all, food grains do not
fal]l from the sky.

Shrl 8. 8. Kotharl: Has he assess-
ed the situation? What is his read-
ing of it? Has he made any tenta-
tive reeding of it?

Shri Annasahib Shinde; We have
such a large-scale public distribution
system in our country. We have a
network of fair price shops. In fact,
the Centre jg trying to see that as
far as possible, within the availability,
the needs of the various States are
Jooked into and met, and this position
has been explained by the hon. Minis-
ter in this House several times
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Shri 8. 8. Kothari: Now, there will
be a detour of the ships round the
Cape of Good Hope.

ot Ay fema : ITsAE AW,
o1 ¥t AT AT &g 3 fE ag @l
W FAT F1 e 1 TH51frg #7
T WEAF TAT qT G |

Mr, Deputy-Speaker: The hon.
Minister has already said that he
would consider the suggestion.

Shrl Annasahib Shinde: There was
a reference to wholesale trade. Our
policy in regard to this is well known,
namely that we want that in the days
o come, the food trade comes more
and more in the public sector, and we
have established .

Shri Jagjlwan Ram: Let the State
Governments procure more and more
of the surplus. We would have no
objection,

Shri Annasahip Shinde: The Food
Corporation has been established for
that very purpose. We only wish
that the State Governments would
take adequate steps to procure more
and to see that private trade is ban-
ned, and if they do so we shall sup-
port them. This position has been
repecatedly explained in this House as
well as outside. We shall give all
co-gperation to the State Governments
if they really go in a big way to have
the maximum procurement, to adopt
anti-hoarding mcasures and to have
food in the public sector,

oft vy fomd : F F1 Hh
SE(AT AE | FH AT AGIGE G |
18.04 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
June 8, 1967/Jyaisthg 18, 1889 (Saka).



